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CORRIGENDA
In the Parliamentary Debater (Part I—Qiioations and Antwers) Third Section of 

Parliament (Second Part), 1951,^

In Volume VII—

I. No. 1, dated the 2nd April, 1901,—

( i )  "T fw  tt: “ ? ? r”  i

( i i )  • i  “  ”  o*'*  * ^  r v A r  fX
(ill) Col. 2807, line 3a A>r “AroJiaelogioar" read “arohaeologioal** and line 6 from bottom 

/or “Ttraneport** read “Tranaport**.
2» No. 7, dated the lOtli April, 1961,—

( i )  TIWIT !ft%  ^TTfiRr V % CTUT «IT «lf I
(ii) Col. SOBS, lines 10 and 17 for the word “Oonsituation" read “Oonrtlttttion",

5. No. 8, dated the 11th April, I»61,—

^ ^  Ir ^ “uTftrwr" % w h  t? ‘'?rrf4i»ir’’ «if ♦

4. No. 11, dated the 16th April, lOSl,—
(i) Col. 8239, lino 27 from bottom /or “ment” read “meant**.
(ii) Col. 3244, lino 23 insert “of** after the wordfl **abolition of any**.

( i i i)  5ft% % orr«rl” f«mr “«ft ^irrf" ijf i
(iv) Col, 3254, lino 14 for “yardH** read “years**.

6. No, 12, dated tho 17th April, 1951,—
Col. 3267, line 24 for “clorllago** retui “clerkage**,

fl, No. 13, dated the 18th April, 1951,—
(i) Cols. S301 & 3302, linoH 22 from Ijottom and 24 rospeotively/or the wonli “statu-

tary** and “Htatutory” read “statuary**.
(ii) Col. 3330, line 21 for “landing *’ read “landed”.
(iii) Col. 3340, lines 16 and 18/or “manzas** read “mouzas**.

7. No. 16, dated tho 20th April, 1961,—
Col. 3402, line 2 from bottom/or “Curch” regd “Church”.

8. No. 16, datod the 21st April, 1961,-
Col. Zi^l,for  the existing line 24 trubaUtuie “ship Bcholarehip ; and "

». No. 17, dated tho 23rd April, 1961,—
(i) Col. 3478, line 27 from bottom for “so** read “of**.
(ii) Col. 3491, between lines 4 and 6 from bottom insert new line “and (iii) Raw

diiring tho period October 1960 to February**.

10. No. 19, dated the 26th April. 1961,—
(i) Col. 3648,/or the existing line 20 from bottom substitute “satisfaction of

I t  is the**.
(ii) Col. 3666 fur the existing lino 1 from bottom substitute “Indian Rupee or Sterling I**

and for line 26 from bottctm substitute “meet for the flrst Bession. Accord**

- ” yi >»̂  i »»»* »* M )»»4S- ^ »roir ^
II. No. 20, dated the 26th April, 1961,—

(i) Col. 3621, line 7 from bottom/or tho 6guros “1,420“ read “41,420**,
(ii) Col. .3626, line 1 for “condeming*’ read “condemning”.

IS. No. 22, (Utod tho 28th April, 1961,— *
Col. 3687, line 26 for “complete** read “oompete**^

*



». (▼)

IS. No. M, lUtod (he 3rd May 1901,—
CoJ. 3881 /or the asisting line 17 from bottom mtbtHM* “and Supply (Shri Oadgil):(») 

108".
14. No. 27. dated the 4th May>' 1961,—

Col. 3926, line 20 from bottom Jor '̂fireman*' read
15. No. 80, dated the 8th May 1951.--

(i) Col. 4041, for the eziBting line 15 from bottom gubHUuU '‘(o) No. as none is codbi- 
dered neoos-**.

(U) Col. 4042, lino 81 insert *'suoh*’ before the word '*ciroumB-’\
16. No. 81, dated Uio 9th May. 1951,—

CoL 4087, line 21 /or “Rama** read “Rana”.
17. No. 32, datod the 10th May. 1951.—

(i) Col. 4124, line 20 from bottom/or **member*' read '^number*'.
(ii) Col. 4129, line 21 /or the words ‘̂ having oome** read ^'coming out of”,

linefl 0 ft 8 from bottom /or the figure **1.4.51” read **15.4.51*'. and /or **15.4.51” 
rtad “1.4.51” rospeotively.

-  ( i i i )  w w r  <tPw  i
18. No. S3, dated the llth  May, 1901,—

(I) Ool. 4100, line 10 from bottom/or “of” nod “to".
(II) Ool. 4101, lino 17/er the flguie “80” rtad “180”.
(iii) Col. 4102, line 24/or “in view o r’ read “in lieu o r .

19. No. 86, dated the 10th May, 1901,—
(i) Col. 4270, line 90 for “pait-mixttupe" read “point-mixture”
(ii) nlm̂  qM ^  7/ 1
(iii) Wt % pjw qr “flrm” qfi
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PARLIAMENT OF INDIA
Saturdayr 2\at April, 1951

The House met at a Quarter to Eleven 
of the Clock,

[M r . S p c a k ir  in the Chair]
ORAL ANSWERS TO QUESTIONS

Mr. Speaker: We take uo the first 
Question—Mr. Sidhva.

Sliri Sidhya: With your permission, 
Sir, may I submit that my question 
No. 3362 which comes up later to-day 
may please be taken up rirst? That 
question is rather important and I 
have obtained signatures of the Mem
bers who have questions preceding 
this question, to the effect that ihcy 
have no objection to this change.

Mr. Speaker: The hon. Member Shrl
Sidhva wants to have precedence lur 
his question No, 3302 over all the other 
questions coming belorc it in the lis t 
He...

The Deputy Minister of External 
Affairs (Dr. Keskar): But how is that 
question important?

Shri Sondhi: He is probably afraid 
It may not be reached at all.

Mr. Speaker: Order, order. Let it do 
left to the Chair to decide. The Jist has 
already been drawn up and I should 
not like to give any priority to any 
particular question, unless hon. Mem
bers who have tabled the previous 
questions are agreeable to the priority 
being given. It is only on that condir 
lion that I can agree to make any 
change.

Shrl Sondhi: Let him have i t  
Mr. Speaker: I will call upon every 

Member and ask him if he consents to 
this change. Shri Balwant Sinha MehU7 
He is not present?

Shri A. C. Guha: If Mr. Sidhva
wants he can exchange his question 
No. 3362 with hia flrit question 
N a  3332.

43 P S .

U A

Mr. Speaker: Order, order. Is Mr.
Balwant Sinha Mehta present? -

The Minister of Natural Resources 
and Scientific Research (Shrl Sri
Prakasa): The Ministers may also
please be oonsulted» Sir. We may like 
to answer questions earlier than our 
hon. colleagues.

Mr. Speaker: They are in the same
position as other Members. Generally 
it is not a proper thing to change the 
order; but if the House is unanimous 
in wanting a change 1 should have no 
objection. Is Mr. Balwant Sinha Mehta 
agreeable to this change?

Shri Sidhva: He agreed to it yester
day, though he is not present now.

Mr. I$peaker: Then has he authorised 
any other Member to put his question 
on his behalf?

Shri Radhelal Vyas: He will be here 
just now, Sir.

Mr. Speaker: And so there is a fljr 
in the ointment in the very beginning,

Shri B. K, P. Sinha: Sir. why does 
Mr. Sidhva want this question to be 
taken up first?

Mr. Speaker: Let us not go into that 
now. He may have his reasons. Well 
Mr. Mehta is not present Then the 
next is Shri Raj Kanwar.

Shri Raj Kanwar: Yes, Sir, 3334.
Mr. Speaker: Order, order. The hon.

Member has not understood the point 
Does he arrree to priority being given 
to the question referred to by Mr. 
Sidhva?

Shri Raj Kanwar: No, Sir.
Mr. Speaker: Well, then the matter 

ends there.
Shrl Sidhva: He was not here yester

day. otherwise he would have a g r e ^  
Then. Sir, can I have an opportunity 
of putting that question at half-past 
eleven?
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Mr. Speaker: We wlU see. The bon.
hl8 questionf<o. 3332.

P r o v in c u l  G o v e r n m en t  £ mpxx>y ees
FROM S ind  and N.WJ,P.

Shri Sidhya: Will the Minis
ter of Home Affairs be pleased to 
refer to the answer and supplementary 
answers to Starred Question No. 1416 
asked on the 5th April, 1950 and 
state:

T[a) how many non-Muslim displaced 
fovernment employees from Sind and 
N.W.F.P. have been given the bene
fits announced in the Home Ministry’s 
O.M. No. 30/151/48, DGS (Appts.) dated 
the 3rd February, 1950;

(b) what are the practical difficul
ties to confer the benefits to all the 
displaced Government servants from 
Sind and N.W.F.P.;

(c) what is the number of displaced 
Government employees from each of 
the Provinces of Sind and N.W.F.P. 
who have been absorbed in the 
•ervices of the Government of India; 
and

(d) have Government come to a 
decision regarding counting the pre
vious services of these displaced 
Government Servants for purposes of 
leave and pension?

The Minister of Home* Affairs 
(Shri Raja^opalachari): (a) The
Ministry of Home Affairs Office Memo
randum No. 30/151/48-DGS (Appts), 
dated the 3rd February, 1950, is appli
cable to displaced Government servants 
from Baluchistan Administration and 
not lo displaced Government servants 
from Sind and North West Frontier 
Province.

(b) The difficulties are:
(i) The grant of some of the 

benefits would involve the 
Government of India In a 
financial liability for which 
the Government of Pakistan 
is responsible.

(ii) Other benefits would involve 
commitments as to employment 
which would exceed the re
quirements of the Government 
of India. This would also in
volve considerable injustice to 
other temporary employees of 
the Central Government.

(c) The number of displaced Gov
ernment servants from Sind and North 
West Frontier Province who were 
absorbed under the Government of 
India through the Transfer Bureau 
was given in the Review of the Minis
try of Home Affairs for 1949, Appendix 
(Statement III—pages 63-64). More 
up-to-date figures are not available.

(d) The hon. Member is referred to 
his Starred Question No. 2591 and tlie 
reply given to it on the 28th March,

Shri Sidhva: Sir, what is the poai* 
tion of those servants who are in tem
porary service? Have Government 
decided to make them permanent as 
they were permanent servants in Sind 
and the N.W.FJ?.?

Shri Rajagopalacliari: I believe the 
hon. Member is referring to displaced 
persons from Sind and the N.W.FP.
If that is so, the entire position has 
been explained by me more than once, 
and I am willing to explain the whole 
position to-day. I have got an explana
tion ready with me which will take 
me fifteen minutes to read and I would 
rather prefer to lay it on the Table 
for the benefit of the hon. Member and 
others who may be interested in it. I 
have explained the whole position 
which is somewhat com plicate. At 
the same time more than once ques
tions have been asked and answ^ed. 
So I think I should put it in one note 
and place it on the Table of the House. 
[See Appendix XXII, annexure No. 38.]

I m pe r ia l  G azettes

*3333. Shri Balwant Sinha Mehta:
(a) Will the Minister of Education be 
pleased to state whether Government 
are contemplating to revise and make 
the Imperial Gazettes of India up-to- 
date?

(b) If so, when will this work be 
undertaken?

(c) If not, do Government propose 
to publish another such like publican 
tion?

I ( 1SI3T V9y») U j

itS ifS I . I

^  4̂ 1 >4**-

1^ y

[The Minister of Education (Maulana 
A ^ > : (a) to (c). The attention of the 
hon. Member is invited to the reply 
given to Starred Question No. 584 by
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Shri A. V. Thakkar on the 22nd Feb
ruary, 1949. The question of revision 
of the imperial Gazetteer of India can 
only be taken up when the present 
financial stringency is over.]

A p po in t m e n t s  ca rryin g  H ig h  
S alaries

^3334. Shri Kanwar: (a) Will 
the Minister of Finance be pleased to 
state the total number of sanctioned 
appointments under the Government 
of India including attached offices 
carrying a salary of (i) Rs. 500; (ii) 
from Rs. 501 to Rs. 1,000; (iU) from 
Rs. 1,001 to Rs. 2,000; and (iv) above 
Rs. 2,000 p.m.?

(b) How many of the appointments 
under each category mentioned above 
are permanent and how many tem
porary?

The Minister of State lor Fiiuuice 
(Shri T^agi): (a) and (b). A s ta t^  
ment containing the required informa
tion is laid on the Table of the House. 
[Sec Appendix XXII, annexure No. 39.]

Shri BaJ Kanwar: From the state
ment laid on the Table of the House, 
it appears that th^ total number of 
posts carrying a salary of Rs. 500 and 
over is 1,022 permanent posts and 
1,888 temporary posts, making a total 
of 2,910 posts. And there is a note 
appended to the statement to the effect 
that the figures given exclude the posts 
under the Comptroller and Auditor 
General from whom the required In
formation has not yet been received. 
Sir, may I know why this information 
has not been received, especially in 
view of the fact, that some weeks ago, 
In reply to another question of mine 
as to the total number of posts on 
Rs. 500 and over created during a 
particular year—1950-51—the reply 
was that the total number is 496, 
which again excluded the figures for 
the Auditor General from whom the 
information has not been received. 1 
want to know...

The Deputy Minister of External 
Affairs (Dr. Keskar): Is the hon. 
Member putting a question or answer
ing one?

Mr. Speaker: Order, order.
Shri BaJ Kanwar: Even after the 

lapse of such a long time, why Is It 
that this Information has not been 
rerelved from the Comptroller and 
Auditor General?

Shri Tyagi: Sir, the Omce of the 
Auditor General was being transferred 
from Simla to Delhi recently and I 
believe that must have been the 
reason. I have not yet received the 
information and as soon as I do, 1 will

give it to the hon. Member or pliQi 
it on the Table of the House.

Shri BaJ Kanwar: In the statement
as it stands, there is no post carrying 
a salary of Rs. 500. Is this correct?

Shri Tyagi: It is correct. T h tif  
seems to be some misunderstanding in 
that the hon. Member probably wanted 
the total number in all the Govern* 
ment offices. But his wording meant 
only the Government of India and that 
only includes the Secretariat plus such 
offices as are attached to It. In these 
offices there is none drawing a salary 
of Rs. 500.

Shri BaJ Kaowar: How many of 
these total appointments which number 
about 3,000 have been newly create^ 
since the 15th of August. 1947?

Shri Tyagi: I would require noticib 
Sir.

Shri Raj Kanwan Has the Finance
Department or any special committee 
or special officer been appointed to or 
has closely examined the necessity tor 
the retention of each one of these temp 
porary posts which number as many 
as 1,888? If they have been examineo* 
what is the result?

Shri Tyagi: No post is created with
out proper examination. In the first 
instance the Ministry itself examines 
Its requirements and then it is sent to 
the Home Ministry and the Finance 
Ministry. All these posts newly c r e a «  
are examined not only at one point 
but at three points.

Dr. Deshmokh: May I know how ^  
Minister of Slate Is going to make bis 
presence felt so far as the large num
ber of people drawing high salariei 
arc concerned?

Mr. Speaker: Order, order.
Shri Shiv Charan Lai: On what prin

ciple the salaries of the dllferent grades 
are fixed?

Shri Tyaei: On the principle o( 
grades high and low.

H isto rical  M o n h m en ts  «  HVDiRAittP

*3335. Shri Ganamukhl: Will Om  
Minister of EducatioB be pleased to 
state;

(a) whether Government are aww* 
that the monuments of historical valM 
In Hyderabad SUte
Kalyani in Badar district are being 
neglecW; and

(b) w h e th e r  G o v e rn m en t p ro p o se  to  
t a k e  o v e r these m onvunents
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: W y.) t J i  y i . ^

» 0 * f*  M Cj<) 5j* (-S-0

-  4*
[The Minister of Edacatlon (MaaUna 

Aaad): (a) and (b). No. Sir.]

•ft : t^TTirr^ ^  an^TR
TT ^nTirnT ^  %

^l?rr t  HT >jf5T5T!T ^  37:^

^  1 1

[Shrl Ganamukhi: Are the ancient 
monuments situated in Hyderabad 
State, being looked after by the Hydera
bad State or by the Union Govern
ment?]

K : ^I'jJ 1 1 ^

^  i .  >+-fr»

y*"

))l " u>*

" ^  o * ^  ^  »)
[Maalana Azad: Hyderabad State 

»  responsible for the supervision ol 
the places which the hon. Member has 
referred. The Government of India 
takes the responsibility only of such 
monuments as are considered to be of 
national importance, and the place® 
w e rrc d  to are not such.]

v n ^ T c n rR 'm T
I

[Shri 8. V. Naik: What arrange
ments the Government are mxkitiryg for 
Ajanta and Ellora?]

t - •»««»Included in the places of national
importance.]
UJ^.E.S»C.O. Adult Education Adviser

Subhaff Sinsrh: (a) 
Will the Mmister of Education bo 
pleased to sUte whether the Govern*

ment of India have any U.N.E.S.C.O. 
Adult Education Adviser?

(b) If so, when was that appoint^ 
ment made?

(c) Who is the present IncumbentT

: (43|jI U y*)

• A  I  W il U  i .

^  ^ 1 5  jjJfjSl ( j f t)

))f ^  ))*^ >♦**•

r» i  ^  0*  u -  11 

-  t«3 l*J

-  e *  ^ 1 3
[The Minister of Edncation (Maalana^ 

Asad): (a) Yes, U.N.E.S.C.O. have 
placed the services of a Consultant oa  
Rural Adult Education at the disposal 
of Government.

(b) The first Consultant Dr. Spencer 
Hatch was appointed by U.N.E.S.C.O. 
in September, 1950 and joined the  
Ministry of Education on October 11, 
1950.

(c) Dr. Mrs. Emily G. Hatch.l

5T0S Ir ,T ^  % WTcr JTT
iTTEr ?fTsjm: ^

ftn rri
[Dr. Ram Sabbar Statth: Was tMs

Adult Education Adviser appointed by 
U.N.E.S.C.O. for India or the Govern
ment of India itself appointed him?]

^ •* ji

-  A  ^
[Maulana Azad: He has been sent 

by UJ1.E.S.C.0.]
wio TT^ HHin R n  : ^  ^  T̂T- 

WT??r«iT
^  I ,  TTTOT « W U  ’IT I

[Dr. Ram Sabhas Slnirh: Whether
the salaries of this person and hia 
staff are paid by the Government ol 
India or by UJ^.E.S.C.O.?l ,
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cr=»“ u  V  ! *^V

i  <4 

i V »  If ^ < f ,  „ t K

^;U .,A »* I , l_fci ^

(f ^ i l  cirff ^  i .  «*)

^  l|( ij>>^jyjJii

4- n ^

lT ' ^
- ^  LjJ Ut^l yS 1 ^1  ujJ

[Maolana Azad: U.N.E.S.C.O. bears 
the  travelling expenditure of the 
-expert appointed by it, in his journey 
to and from India. But so long as he 
.stays in India, the Government of 
India have to bear the expenditure 
Incurred in setting up of an office for 
him and hia travelling expenses from 
one city to another city in India.]

¥1® THI ftff : 8ftr cH W ^
^ i

[Dr. Bam Sabhag Singh: And who 
pays their salaries?]

IMUmUba Asad; The UJI.E.S.C.O.]
ifo  xm  f in  : W  ^  ^
wtp fw  ^  I w r  iPsPf #

*i5t ftwT m  JTf 5? I
[Dr. lUm Sttbhag Siagli: Previously 

ihis post wais held by Dr. Hatch. Was 
It he who as ‘ — *
U.N.EJ5.C.0.1

^ppointed Mrs. Hatch or the

i j^  d̂ - ^  - i f  1

* l>** *<i! •**< i  
[Maulana Azad: The appointment 

was made by U.N.E.S.C.O. He had 
come for six months only. She was 
appointed to this post when he left 
this country after the expiry of his 
appointment period.]

IT® VTFZX
1^  ^  ^  ?  I

TDr. Dahmiikli: With what acttvltiea 
lira. Hatch la aaaociated at i>reae&t?]

i  »&JSJ : <>ii U l,-

^  V  >ai*- ^  ^

ij* *  H  J * -

‘-W  f » u ^  W c ^ u y

-  t>** JS) ̂  ^  lU f

A  H J«»a> -  «S >M /^4-«

<< u*** .y**
f  V ^ I  tJLU / - J  ^

^ 1 5

-  I
[Manlaiia Azad: A Centre has been 

opened for Adult Education in Deiht 
A house has been rented in Village 
Alipur, which is at a distance of 
eleven miles from De^hi, ana we a r t  
starting a Janta College there. We 
have made this college the Centre for 
Adult Education. It is proposed to 
carry out this on such lines so that 
this institution may serve as a m od^ 
institution for the whole of the couci* 
try. Dr. Mrs. Hatch is working in thii 
very Centre at present.]

Wo t w  R t | ; ^  %9
if T|«f f  7f gr 

HR!r ^  v r f  j  ^  i

[Dr. Bam Sabbac Sinch: Before ber
present appointment was she aware eg 
the conditions prevailing in India?]

i  ^  : o/ji U V

^  ty*S  ^  yi J j

lJ J  iWX. ^

V ^ jU  ,jf -  ^  f i

^  ij** 
tW  •> V

-  tr* v  W J i i  ^

*y*> ^  H i *)

•t;** ))l ^
[Mautona Aaad: About Dr. Speneer 

Hatch I know that before getting Ihla 
appointment he had worked in Madrtfi
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Bod Mysore for a long period and he 
hMB also the experience of South 
America. About Mrs. Hatch I am not 
sure whether she had come to India 
before her present appointment or. n o t 
But she has been carrying on this work 
in America and is considered an 
expert there.]

R ural  U n iv e r s it y  of B a sic  E ducation

*3338. Dr. Ram Subhag Singh: Will 
the Minister of Education be pleased 
to state if there is any proposal under 
the consideration of the Government 
of India to establish a rural University 
of basic education?

W y-) kJi

o V

[The Minister of Education (Maulana
■): No, Sir.]

L aw ren ce  S chools at S anawar and 
L ovedale

•3339. Dr. Dcshmukh: (a) Will the 
Minister of Education be pleased to 
state the number of entitled children 
in each of the Lawrence Schools at 
Sanawar and Lovodale in each of the 
years 1949-50 and 1950-51?

(b) How many of them were free 
and how many were half-free?

(c) What was the total income and 
expenditure in each of the above 
jMirs In each school?

(d) What was the deflcit that the 
Oovernment of India had to meet in 
each of the years on each school?

(e) How many of these entitled 
children in each school were sons of 
Army oflflcers and how many belong 
to the Scheduled Castes?

(f) How many of the sons of the 
Army officers and boys frnm scheduled 
castes were free and how many half
tree in each school?

(g) What is the average monthly 
iila ry  of the Army officers whose sons 
obtained ronressions?

LSef - ^ ( ^ S ) ^ U n  

J r*  ( J )
•  ^  tt SIX^ u

If J

• ^  t_CU5

2  ^  le ilj

*3U If y;|

V )) ^

If MittJU Ji u 
l«5 l*S t,j.» ^  ^

i .  £

V

-  ^  ^  ^  3 > ^> -

•-■V W  yi

i .

fUwJf If «►

A i

u - f  yv ^  JJ)U «wLf

O *^ J f i  I

^  J
^  O 'h -  i

- J

o»-91 )jl r i - o »  * i-  ( )

yi ^

( * ^  H

^  *?>< » - y

^  J /« ,>  „ I U
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J j M  U T ’H J  - V  V

- I f i t i

^ ) i r *  ( j ^ )

^Ufcs4 1̂  ^

uT***̂  >ft ,jF i

[The Minister of Education (Maulana 
A n d ): (a) to (d). A statement is 
laid on the Table of the House. [See 
Appendix XXII, annexure No. 40.J

(e) There are no Scheduled Caste 
members among the ‘‘Entitled*’ pupils. 
‘'Entitled’* pupils mean pupils whose 
parents have served in the Indian 
Army and have been treated as British 
Officers or soldiers and who were en
titled to admission to the Lawrence 
Stchools at concessional rates prior to 
the taking over of these Schools by 
the Ministry of Education. These con
cessions oontinue in accordance with 
past commitments.

(f) There were no sons of A rm j 
officers in receipt of a freeship at 
either school in 1949-50 or 1950-51. 
One son of an Army officer was in 
receipt of a special half-freeship at 
Sanawar in 1950-51. There were no 
Scheduled Caste boys in receipt of a 
freeship or half-freeshlp at either 
school during 1949-50 or 1950-51.

(g) The information is not readily 
available. The concessions are accord
ing to commitments and based on in
dividual incomes.!

Dr. Deshmakb: May I know if it 
is contemplated by Government that 
k& future whatever concessions like 
fireeships or halfi-freeships may ^  
given, a certain percentage will be 
reserved for backward class and 
Scheduled Caste students?

J ' f i  X  * > * -  ^

^ i- J  ^
tS ^

)fl '<<> Jffi y> V— »)?))•» ^
~ J h -  ^  j f

[Maolaiia Asad: Keeping in view 
The Reneral educational policy of thd 
ciovernment of India It would b% 
difficult to f\\ a definite number for 
;iny paiticuiar community. All con- 
< essions must be based on merit alono* 
We have drawn a S<'holarship Schema 
for ihese schools. The object is that 
the admission to these schools ba 
opened to all ai^d concession should 
be given to children on merit alone.J

Dr. Deahmukb: What is the amount 
that is proposed to be given by way 
of scholarships during the cuneni 
financial year?

^  L ^ '  *■! • **̂5̂ *^ r̂*
-  Ir/U

[Manlana Azad: I cannot disclose 
that amount just now.]

^  % fftf v rn rr  f  •
^  ^  ^
I " ^ ’TftTft w n i ; I

[Pandit Mimlahwar Datt Upadh^ays:
Are there any special rules for admis
sion to these schools or the rulat 
which are applicable to other scboola 
also apply to this school?]

f j t i  : i>l)T \J9f^ 

tr*  -  )V

i s - -  ‘if))** J  »»«• 

J f C j  Ajiyi ^  ^

- *>
[Mftubuu Azad: It has been declared 

a public Kbool. A particular rat* ol 
fee bat been fixed and the admlulon It
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©pen to all. All the benefits with re 
gards to education and training of a 
residential public school are available 
here.]

Shrl J. N. Hazarlka: Who appoints 
the teaching staff of the Sanawar and 
Lovedale schools? How many Indians 
are there now?

If yjl : .Siji VHy*

i  ^ , s S  fUlnJl

)V  U iU i ^ 1  

t  jjjf jjf

<aJX*| i^Lji ^ 1  _ ^

}** -  <4

^  Jf) ^  J f i  ^

-

[Msulana Azad: Previously the
management of these schools was under 
toe Defence Ministry. After the 
Independence it was decided that 
thMe schools should be declared public 
■chools and their management be 
taken over by the Ministry of Educa
tion. Now the management of these 
schools is under the Ministry of Edu- 
caUon. The enUre teaching staff of 
these schools is Indian. There are 
only two Europeans, one is the princi
pal who has been working there since 
long and the other one is a professor.]

Shrl Sonavane: May I know whetlier 
ttiere are any Scheduled Caste and 
backward class students in these 
•chools?

^ lT ‘ ' *̂ 3̂'

[Maulana Azad: 1 have replied It 
Just now.]

A eroplanes  for  u se  of M in is t e r s

*3340. Shrl Sidhva: (a) Will the 
Minister of Defence be pleased to 
refer to the answer given to Un- 
Btarred Question No. 157 on the 28th 
March, 1951 and state what was the 
maintenance cost during 1950 viz. 
Petrol, establishment etc., of the six 
aircrafts kept for official use?

(b) Who are the Ministers and 
Ofhcers who use them and on how 
many occasions did they use them 
during the year 1950?

(c) What has become of the plana 
specially designed for the late Deputy 
Prime Minister?

The Minister of Defence (Sardar 
Baldev Singh): (a) The estimated 
total cost of maintenance of the six 
aircraft (four Dakotas and two Devons) 
is approximately Rs. 20 lacs per 
annum. This includes cost of P.O.L., 
pay and allowances of crew and other 
technical personnel, and depreciation 
and overhead charges on all duties 
performed ky  the aircraft including 
training flights, special air-lifts and 
also flights for the air-travel of 
V.I.Ps. As these aircraft are not re
served exclusively for the air-travrt 
of V.I.Ps.. but are used for various 
communication commitments and 
practice flying, no separate record of 
expenditure in connection with air 
travel of the V.I.Ps. is available.

(b) (l) The Prime Minister, the 
Defence Minister, the Deputy Defence 
Minister and the Service Chiefs use 
them. Other Ministers also can use 
them when the aircraft is available. 
Occasionally. Senior Service and 
Civilian Officers are also allowed their 
use whilst travelling on duty.

(ii) During 1950. the aircraft 
used on 56 occasions by the Prime 
Minister and the other Ministers, and 
on 7 occasions by Senior Civlliaa 
Officers.

(c) It is available for use if the 
need arises.

Shrl Sidhva: What is the mainten
ance cost of the *plane referred to at
(c)? Does the cost of maintenance o( 
Rs. 20 lakhs mentioned in answer to
(a) include the maintenance cost oC 
this ’plane also?

Sardar Baldev Singh: This aircraft 
which was being used by the late 
Deputy Prime Minister also forms part 
of the fleet available for use.

Shri Sidhva: That is all right. 1 
want to know whether the amount of 
Rs. 20 lakhs includes the cost of main
tenance of this aircraft also.

Sardar Baldev Singh: Yes.
Shrl Sidhva: May I know how many 

officers are entitled to the use of these 
’planes, whether there are any rules 
for officers to use these aircraft, and 
what type of officers are supposed ta 
use them?

Sardar Baldev Slnrh: I cannot say 
oHaand, but there are definite ruiM
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and tlie categories of officers who can 
use them are also laid down.

Shrl Sidliva: Only officers of the 
Delence Ministry can use these air
craft or omcers of ail the Ministries 
•can use them?

Sardar Baldev Sinph: I have already
stated in my reply that civilian officers 
also are entitled to the use of these 
planes subject to certain rules.

Shri Sidhva: If there are any rules 
will he kindly lay them on the Table?

Sardar Baldev Sinah: The rules are 
well-known. I may state for his infor
mation that as far as the civilian 
ofticers are concerned, they are 
governed by three main rules: that 
there is satisfactory evidence that the 
proposed journey is on official duty, 
secondly, that there is no alternative 
means of travel and that the urgency 
alone justifies air travel, and thirdly, 
that the flight is undertaken solely 
for the purpose of carrying passei>gers.

6hrl Jalpal Singh: May 1 know 
whether there is any particular air
craft that has been forbidden to carry 
V.IPs. recently?

Sardar Baldev Singh: No particular 
aircraft is earmarked for V.IPs. but 
this number is set apart which can 
be used by anybody.

Shri Jaipal Singh: Has any direc
tive been given by the Defence Minis
try  that the Dove aircraft may not 
be used for carrying VJPs.7

Sardar Balder Singh: No. Sir. The 
Doves are used by V.IPf.

Shri Pooaacha: May I know
whether these aircraft form part of 
the Communications Squadron of the

Sardar Baldev Singh: I have ahready 
stated in my reply that these aircraft 
form part of the Communications 
Squadron.

Shri T. T. Krishnamachari: May 1
ask who are the V.LPs.?

Sardar Baldev Singh: Very Impor
tant Persons. The hon. Member may 
be one of the V.IPs. someUmes.

Foncsr L ands under D amodar V alltt
COHPORATION

•3342. Shri Jnani Ram: WiU the
Minister of Natural Resonrees and 
Seieniifio Research be pleased to 
state:

(a) the area of forest lands under 
Diunoder Valley Corporatioo;

(b) the number of the Diviaional
forest officers Rangers, foresters and 
forest quads; and

(c) the amount spent in managa- 
ment of forests in the year 194a-59 
and 1950-51?

The Minister of Natural Resonroea 
and Scientific Research (Shri Sri 
Prakaaa): (a) The Damodar Valley 
Corporation have not taken over the 
management of the forests in the 
Damodar Valley. The lorests remain 
the responsibility of the State Govern
ments within whose Jurisdiction they 
lie. The Corporation are, however, 
acquiring about 2,000 acres of waste 
lands for afforestation for the resettled 
villages near the Tilaiya Reservoir.

(b) One Divisional Forest Officer, 
One Ranger, Two Assistant Rangers* 
and Three Forest Guards.

(c) 1949-50—Rs. 4,040, 1950-51—
Rs. 12,404.

Shri Jnani Ram: May I know the 
area on which afforestation work has 
been carried out this year in Damodar 
Valley?

Shri Sri Prakaaa: The exact work 
has not yet started. We have acquired 
nearly 8,000 acres under the Bihar 
Waste Land Reclamation Act for the 
resettlement of the displaced persons. 
We have also erected one model village 
near Bachai and 61 houses are ready; 
but so far as afforestation for the 
specific purpose of these villages ia 
concerned, it has not yet started.

Shri Jnani Bam: May I know when 
the D.F.O. was appointed?

Shri Sri Prakaaa: I have not that 
information at hand.

DEABQUlStTIONING Or LANO

•8343. Shri Jnani Ram: Will the 
Minister of Defence be pleased to 
state:

(a) the area of land abandoned or 
derequisitioned at different places in 
the Eastern Zone which were occupied 
during the last war;

(b) the amount of compensation 
paid for such occupation during the 
years l-)40 to 1050; and

(c) the lands restored to the original 
owners?

The Minister of Defence (Sardar 
Baldev Singh): (a) 33.241 acres of 
lands were abandoned or derequisi
tioned in Eastern Zone (East of the 
Brahmputra River) at the pis 
mentioned below:

(1) Lakhimpur District;
(2) Cachar DUtrict;



S481 Oral A n tw en 21 APRIL, 1951 Oral Answert M t

(3) Sibsagar District;
(4) K. and J. Hills (Shillong);
(5) Nowgong District;
(6) Naga Hills.

(b) Recurring compensation amount- 
i^g to Rs. 3,09,747 per annum was 
paid to respective owners for the 
period of occupation.

(c) All lands were restored to the 
respective owners.

Shri Jnani Ram: May I know the 
year in which temporary quarters 
were erected?

Sardar Baldev Singh: For all these 
lands?

Shri Jnani Ram: For abandoned 
land?

Sardar Baldev Singh: I have not got 
the information.

Shri J. N. Hazari^a: Are Govern
ment sure that all the land requisi
tioned during war time has been re
turned to the owners.

Sardar Baldev Singh: According to 
the information available, all the lands 
in the districts I have mentioned have 
been handed over to the owners.

Shri Challha: May I know what is 
the amount of compensation paid to 
such owners in the State of Manipur?

Sardar Baldev Singh: I have not 
got that information here. If the hon. 
Member wants information about 
Manipur State I would like to have 
notice.

: y iL ^  -

[Glani G. S. Mnsaflr: Are there any 
such land owners to whom neither the 
land has been restored nor any com
pensation paid so far?]

^  v r ^  ^  
^  iRn=rr# aftr ^  ^

[Sardar Baldev Singh: It is just 
possible that there may be some sucfa 
landowners but I have no knowledge 
of it. If the hon. Member knows any 
Ik l]^ about it, he may bring it to my

notice and I will make enquiries in 
this matter.]

Dr. Deahmnkh: Is it a fact that nhe 
Ministry of Defence is t  m lu’ mU 
the cases of lands in their possession 
and trying their best to return the 
lands wherever possible?

Sardar Baldev Singh: That is the 
position.

Air  Force Day

*3344. Shri Sonavane: Will the
Minister of Defence be pleased to 
state the expenditure incurred over 
Air Force Day celebrations in Delhi 
on the morning of 1st April, 1951?

The Minister of Defence (Sardar 
Baldev Singh): Rs. 1,000 approxi
mately, but only from non-Govern
ment I^nds.

Shri Sonavane: May I know at what 
other centres such celebrations were 
held and what are the costs thereof?

Sardar Baldev Singh: They were 
held at different centres, but I am not 
in a position to give the cost incurred 
at the different centres. If the hon. 
Member is interested to know it, I 
would like to have notice.

R el ief  f r o m  D ouble T axation

*3345. Shri S. C. Samanta: (a) WUl
the Minister of Finance be pleased to 
state whether Government propose to 
grant relief from double taxation to 
Indian capital doing business abroad?

(b) If so, what would be the loss to 
the Union finance?

(c) What is the amount of relief 
from double taxation granted to 
foreign capital doing business in 
India?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) As was announced 
in the Press Note dated the 20th May, 
1950, it is proposed to amend section 
49-D of the Indian Income-tax Act to 
secure that if a resident person is 
assessed in India on his foreign income 
arising in a country with which there 
are no reciprocal arrangements for 
relief or avoidance of double taxation, 
he will be all(>wed rebate of tax equal 
to the foreign or Indian tax on such 
doubly taxed income, whichever is 
the less. The existing provision allows 
for rebate equal to half the lower 
Ux.

(b) It is not possible to make any 
precise estimate of the loss.

(c) On the basis of the statistics fOK 
the years 1946-47, 1947-48 and 1948-49
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i te  average amount of relief bas been 
ai the order of Bs. 112 lakhs per

Sbri S. C. Samaiita: May I know 
whether all are subjected to double 
taxation?

Shri C. D. Deshmukh: Everyone is 
subjected to double taxation, unless 
there are double taxation relief 
arrangements.

Shri S. C. Samanta: May I know 
how much Indian capital has been 
invested abroad and by whom?

Shri C. D. Deshmukh: It is not
possible to say by whom Indian 
capital has been invested abroad. I 
believe in the summary of the census 
of foreign Investments made by the 
Reserve Bank some figures were given 
in regard to our investments abroad, 
but I cannot recall the figures now.

Shri S. C. Samanta: I want to know 
the category of investors?

Shri C. D. Deshmukh: It is not
possible to categorise them.

Shri Sondhi: Is there any likelihood 
of the amending Bill coming in this 
Session?

Shri C. D. Deshmukh: I have every 
hope of being able to introduce the 
amending Bill in this Session.

Shri S. C. Samanta: May I know 
the amount of foreign capital doing 
business in India?

Shri C. D. Deshmukh: Those figures 
also were given in the summary of 
the census of foreign investmerits 
which was published by the Reserve 
Bank some time ago.

N ational Incom e U n it

*3348. Shri S. N. Das: (a) Will the 
Biinister of Finance be pleased to 
state whether It is a fact that Govern
ment hav^ decided to extend the term 
oi the National Income Unit for a 
farther period?

(b) If so. why?
(c) Has the Unit submitted any 

Interim report?
The Mlnlflter of Finance (Shri C. D. 

Deshmukh): (a) Government have 
decided to continue the National In
come Unit during 1951-52.

(b) and (c). The National Income 
Unit was set up for the detailed work 
of calculating the amount of national 
income and its distribution under the 
guidance of the National Income Com- 
nUttee. The Unit has compUed an 
e ttta a te  of national income for the

year 1948-40 and this esthnate is now 
before the National Income CommittM^ 
who are expected to submit their re
port shortly to Government One of 
the terms of reference of the Con>» 
mittee is to suggest measures for im« 
proving the quality of available datA 
and to recommend ways and means 
for promoting research in the field of 
national income. The computation of 
national income being a continuing 
process, the life of the Unit has been 
extended till the end of the year 1951
52 pending the receipt of the report 
of the Committee.

Shri S. N. Das: May I know whether 
the National Income Committee has 
submitted its report to Government?

Shri C. D. Deshmukh: Its report ia 
expected very shortly.

Shri S. N. Bas: May I know whether 
the national sample survey for collect
ing data from rural areas has been 
completed?

Shri C. D. Deshmukh: That is a  
slightly different question. The original 
question related to the National In
come Unit which is a separate cell for 
helping the National Income Com
mittee. The national sample survey 
did some work which was of assist
ance to the National Income Unit and 
the national sample surveys have 
carried out for some time part of 
their work and some of it is yet to 
be carried out and there is provision 
in this year’s Budget for continuing 
the work of the national sample sur
vey.

Paadil Maitra: May I enquire
whether it is within the terms of 
reference of this Committee to suggest 
to the Government some permanent 
machinery for compilation of statistics 
relevant to the collection of national 
income figures?

Shri C. D. Deshmukh: I expect they 
will suggest some machinery for con
tinuing the investigation.

Shri R. Velayndhaa: May I know 
who is the head of the National In
come Unit and whether the data sub
mitted by it has been in any way use
ful to the Government?

Shri C. D. Deshmukh: The head of
the National Income Unit is the Statis
tical Adviser to the Government. The 
National Income Unit was working 
for the direct purpose of assisting ihe 
National Income Committee of which 
the Chairman is Prof. Mahalanobia 
who is the Statistical Adviser to the 
Government and the National Income 
Committee has depended very largelr 
on the work done by the National
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Income Unit for the purpose ol com
pleting its report.

Kosi Projxct

•S34S. Slirt B. R. Bhagrat: Will the 
Minister of Natural Resources and 
8ctentiilc Research be pleased to refer
1o the answer given to my Starred 
Ouestion No. 1162 asked on the 5th 
February, 1951 and state:

(a) whether the ‘‘Committee of 
Experts” to examine and report on 
the general soundness of the Kosi 
Project has now been constituted; and

(b) if so. whether it has started its 
work?

The Minister of Natural Resources 
and Scientific Research (Shri Brl 
Frakasa); (a) The Committee has not 
yet been constituted. We have written 
to the various State Governm-:als 
concerned requesting them to allow 
the ofHcers whom we propose to 
appoint, to serve on the Commit^iiC. 
All the replies have not yet l>ucn 
received.

(b) Does not arise.
Shri B. R. Bhagat: May I know the 

reasons for the delay in tĥ p Qonstltu* 
tion of this Committee?

Mr. Speaker: He has already stated 
th a t the replies from State Govern- 
fnents have not yet been received.

COKTRIBUTION TO W. H. O.

•3350. Shri B. R. Bhagat: Will the 
Minister of Health be pleased to state:

(a) whether it is proposed to pay a 
contribution to the W.H.O. for the 
current and subsequent years; and

(b) if so, oh what basis the scale of 
assessment will be made?

The Minister of Health (Rajkumari 
Ammii Kanr): (a) Yes. India has rati
fied the constitution of the W. H. O. 
According to article 56 of the ron- 
titutlon, the Health Assembly which 
meets annually reviews and apprjvcs 
the budget estimates and apportions 
the expenses among the member Stales 
in accordance with stale fixed by !♦. 
Every year India has to make a ron- 
tribution depending on the size of the 
W. H. O. budget.

(b> The contributions to the budget 
of the W.H.O. are asessed in acocr- 
<dance with principles on which the con
tributions of the members of U. N. are 
based.

Shri B. R. Bhagat: What is the con
tribution of India to the Wii.O.?

Rajknmari Amrit Kanr: The con
tribution last year was in the neigh
bourhood of Rs. 11 lakhs and in 1951 
it is likely to be again in the n e i i^  
bourhood of Rs. 11 lakhs.

Shri B. R. Bhagat: May I know
whether the rate of contribution is a 
uniform nr whether it varies from 
year to jremrT

Rajkumari Amrit Kaur: The per
capita income is the basis on which 
contributions of member-nations cf 
the United Nations are assessed, but 
the contributions vary according to 
the annual Budget of each specialised 
agency

Shrimati Durgabal: May I know
whether InHia has received any help 
from the W.H.O., and if so for what 
purposes?

Rajknmari Amrit Kaur: Wc have
received very large contributions from 
W.H O. in the matter of aid to cur 
health programmes and I have often 
placed full information in this regard 
on the Table of the House.

State Lotteries

*3352. Shri Kamath: Will the Minis
ter of Home Affairs be pleased to state:

whether it is a fact that the 
Ministry of Food and Agriculture 
organized a state lottery in respect o£ 
the following articles in the months 
of January and February, 1951 at the 
Industrial and Engineering Exhibition:

(i) a Hindi t3T>ewriter, (ii) a 
Radio Set, and (iii) a Tractar;

(b) whether any permission to nm  
this lottery was taken by the Minxstrj 
of Agriculture; and

(c) the total amount collected in the 
lottery referred to above?

The Minister of Home Affairs 
(Shri Rajagopalachari): (a> The ques
tion has been put under a mistaken 
impression. It was not the Ministry of 
Food and Agriculture but the Com
mittee that organized the Exhibition 
who asked the District Magistrate, 
Delhi, to oermit certain rafTles includ
ing the items mentioned. Permission 
was refused and they were advised to 
return the sale proceeds of any tickets 
already sold.

(b) and (c). Do not arise.
Shri Kamath: Is it a fact. Sir. that 

the stall-holder who wanted to organise 
this raffle first aoproached the Chief 
Commissioner of Delhi and then when 
permission was refused, he approached 
the Food Minister who gave permie- 
sioQ for it?
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Shri Rajaffopalacliarl; As 1 have 
already sUUid the application was 
made by the Committee that organised 
the Exhibition and the application 
was refused by the proper <iuthovities, 
pamely the District Magistrate of 
Delhi. Thereupon. the Food Ministry 
took some interest in it and expl^.ined 
the case, but the decision was not 
altered.

Shri Kamath: But were any ti jkets 
•old?

Mr. Speaker: I do not think any 
useful purpose would be served by 
pursuing this question.

Dr. Deshmukh: May I know. Sir, if 
the Government have considered the 
possibility of instituting State lotloriej 
on the model of Ireland for the pur
pose of helpltig our hospitals and other 
inatitutions?

Aifr. Speaker: Order, order. That la 
a suggestion for action.

Shri Kamatb: Was the money for 
the tickets sold returned?

Shri Rajagopalachari: The Com
mittee that sold the tickcts in advance 
of permission was ordered to reliitn 
the money they collected. They were 
told that if any raffle was held tney 
would be liable to prosef ulion. As to 
whether the persons who bought the 
tickets applied and got the money is a 
matter for private or police enquiry.
1 am not able to answer.

Medical Council o r  I ndia

•3353. Shri B. C. Upadfayaya: (a)
Will the Minister of Health be pleased 
to rerer to the reply given to Starred 
Question No. 2712 asked on the 2nd 
April, 1951 by Shri S. C. Samanta and 
state when Government referred the 
resolution adopted by the Third Health 
Ministers’ Conference regarding the 
recommendations of the Homoeopathic 
Enquiry Committee to the Medical 
Council of India?

(b) Has any meeting of the Medical 
Council of India taken place after 
that?

(c) When is the Medical Council of 
India going to meet next?

The Minhiter of Health (R«jknr«art 
Amrit Kanr): (a) On the 6th Dei.em- 
ber. 1950.

(b) Yes: on the 13th January, 1951.
(c) In October, 1951.
Shri R. C, Upadhyaya: May I know

why the matter has been referred to 
the Medical Council of India whcr. Its 
opinion can very well be presumed?

Bajkumari Amrit Kanr. I do not
think that we are at liberty to pre* 
sume wnat me views of any bodies 
will be.

Shri B. C. Upadhyaya: Is it a fact
that some of the representatives of the 
Medical Council were included in Ui9 
Enquiry Committee?

Bajkumari Amrit Kaur: 1 cannot 
^recollect the names of the members 
who sat on the Homeopathic Enquiry 
Committee. I do not know if any were 
members of the Indian Medical Coun
cil.

Shri S. C. Samanta: May 1 know,. 
Sir, the number of meetings that 
usually held per year by this Council?

Rajkttmari Amrit Kanr: I beUeve 
they meet at least twice and some
times more, if necessary.

C en s o r s h ip

*3358. Shri Kamath: WiU the Minis
ter of Home Affairs be pleased ta
state:

(a) whether it is a fact that the 
correspondence of certain members of 
Parliament is being subjected t a
censorship; and

(b) if so, the reasons therefor?

The Minister of Home Affairs
(Shri Bajagopaiachari): (a) The
Government of India in the Home 
Ministry have passed no order of 
censorship in respect of any Member 
of Parliament. This is the only Minis
try authorised *to impose any such 
order.

(b) Does not arhie.
Shri S. N. Sinha: Have any instances 

of censorship of correspondence ol 
Members of Parliament by State 
Governments been brought to the 
notice of the Government of India?

Shri Bajagopaiachari: The State
Governments if they have passed such 
orders are responsible for them and 
it is not desirable that they should 
communicate them to us, because It is 
only in very important cases requiring 
secrecy that such orders might l>e 
passed.

Shri Sarangdhar Das: Is it a fact
that certain correspondence which was 
censored by the State GovemmenU 
was brought to the notice of the Horn* 
Ministry?

Shri Bajacopalachari: 1 am not 
aware of i t  Sir.
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Shri Sanuifdlutf Das: It was my
<ma correspondence.

Bfr. Speaker: The hon. Member ha$ 
tabled a question on that point. It 
was probably disallowed, because it 
was a State subject.

Pandit Maitra: Do 1 take it that the 
hon. Minister has not issued any direc
tive to the State Governments for 
interception or censorship of corres
pondence of any particular Member 
of Parliament, or Members of Parlia
ment?

Shri Rajagopalachari: I have already 
«aid No\ Sir.

Shri Kamath: Does the answer of 
the hon. Minister mean that the corres
pondence is not being censored by the 
Central Government, but may be cen
sored by the State Governments?

Shri Rajagopalachari: There is a 
law about it and the Government of 
India have passed no special orders. 
According to that law the State Gov
ernments can take action on their own 
responsibility. We have not issued 
any particular orders to the State 
Governments.

Shri Sondhi: Not even to the Chief
Commissioner, Delhi?

Shri Hussain Imam: Can the State 
Governments pass orders over the 
head of the Ck>vernment of India in 
the Communications Department?

Mr. Speaker: The hon. Member will 
see that there are certain provisions 
in the Post Office Act which vests the 
State Governments with some powers.

Shri Hussain In^am: Will the hon. 
Minister enlighten the House on the 
provisions?

Mr. Speaker: It is a very old Act 
and the time of the House need not 
be taken over it.

E lectoral R olls

^3361. Shri ILamath: WUl the Minis
ter of Law be pleased to state:

(a) whether reports have been re
ceived or called for from each of the 
Part ‘A \ Part and Part ‘C’ States 
as to the number of claims and objec
tions filed in respect of electoral rolls 
in each State;

(b) if so, the total number of claims 
and objections filed in each State;

(c) the number of such claims and 
objections disposed of so far; and

(d) the number allowed, and the 
nimiber disallowed?

The Minister of Law (Dr. AmbeA- 
t o ) :  (a) to (d). The inlormaUon is 
being collected by the Election Com
mission and will be laid on the Table 
in due cowse.

Is the last date for 
the filing of objections the same in 
all the States or is it different?

Dr. Ambedkar: I cannot say: I must 
have notice of that question.

Shri Kamath: When wiU the InXor-
mation about claims and objections be 
received In the Election Commis
sioner’s office?

Dr. Ambedkar; I do not think there 
Will b e  a n y  u n d u e  d e la y  in  th is  
matter.

R eg istr a tio n  o r  D en t ist s

•3362. Shri Sidhva: (a) Will the
Health be p lea?^  to state 

whether the period as provided In 
amendment to Section 49 of the Den
tist Act, 1948, extending the last dale 
of registration of Dentists by one year 
expired on the 28th March, 1951?

(b) If so, how many foreigners have 
registered?

(c) Is there any foreign dentist who 
has not registered himself and is yet 
practising after 28th March, 1951?

(d) If so, do Government intend to 
take steps against the defaulting 
dentists for violating the provision m  
the Act?

The Minister of Health (Rajkumari 
Amrit Kaur): (a) Yes; it is presumed 
that the hon. Member refers to the 
last date upto which persons not 
registered can practise as dentists.

(b) Information is being collected 
and will be laid on the Table of the 
House as soon as it is complete.

(c) One Dentist of British Nationality 
is reported to be still practising In 
New Delhi although unregistered. No 
other report has reached Government 
so far.

(d) The matter is being taken up 
with the Delhi Administration.

Shri Sidhva: In view of the fact 
that the last date for registration has 
expired on the 28th of March, 1951, 
may I know whether the hon. Minister 
has taken any steps against the un
registered dentist of British Nationality 
who is still practising?

Rajkumari Amrit Kaur: I have 
already said that the matter has been 
taken up by the Delhi Administra
tion.



Oral A fu w en 21 APRIU 1951 Oral A nnptrj

Sldhva: May 1 know whether 
fa i|j | still practisiiig?

Amrit Kanr; Yes,
Sidhva: Am 1 to  u n d e rs ta n d  

im>4Xuctions have been g iv en  to  
cu te  him? Has a n y  representa-

been made by the AU-lndia Dental 
iation in this respect and if so 

:h what effect?
Mr. Speaker: For the prosecution o£ 
e man? 1 think that is a question 
hich could hardly be put. The hon. 
linister stated that the Delhi Adminis- 
ation has taken up the matter.
Shri Sidhva: Out of 339 foreigners 

v.who have taken Indian citizenship he 
the only gentleman......

Mr. Speaker: May be; still the 
l&atter is in the hands of the Delhi 
jiidministration. What is the good of

r rsisting? Is it suggested that there 
anything corrupt or anything shady?

I Skrl Sidhva: The only point is that 
;ifvthis man did not register himself last 
^year.

to;'v Mr. Speaker: 1 do not propose 
allow questions of that type.

h
Dr. V. Subramaniam: The Post-

t  Graduate Certificate of Dentistry of 
f the University of Vienna (Z.D.S.) is 

given in Part III of the Schedule, 
whereas the University says that 
there is no degree granted like thmt.

' May I seek some clarification on that?

Mr. Speaker: That is a question, I 
unaerstand, under investigation by the 
Delhi Administration.

Eajknmari Amrit Kaar: Mr. Speaker, 
this question has been answered more 
than once on the floor of the House. 
He is referring to a certain foreign 
degree, but I do not quite understand 
how his question arises out of this.

Shrl Kamath: Is it a fact that this 
particular foreign dentist refused to 
take Indian domicile or Indian citizen
ship and so was not registered, and 
may I know what action is proposed 
to be taken in this matter?

Bajknmari Amrit Kaar: It is true 
that he has not taken up Indian 
domicile and therefore the Delhi 
Administration is taking up the ques
tion of his practice, if it b  true that 
he is still continuing in practice.

Shrl Kamath: Have reports reached 
Government that he is still practising, 
with impunity?

Mr. Speaker: Order, order.

Bhri StdhTa: May I know whvttotr
the State Dental Council has bam  
formed in Delhi and, if not, why It 
has not yet been formed and why It 
is delayed while in other StatM It 
has been formed?

Rajkumari Amrit Kanr: I am not
aware that the State Council has not 
been formed in Delhi.

Shrl Sidhva: Am I to understand 
that it has been formed?

Bajknmari Amrit Hjtur: I would 
have to ask the Dental Council of 
India whether they have formed the 
State Council in Delhi or not.

Shri Kamath: Is he the only foreign 
dentist who is unregistered through
out India?

Mr. Speaker: Order, order. I am 
not allowing any further questions on 
ttiat point.

D iw a ba r  C o m m itt ee  R eport

^3365. Shri SaaJlTayya: Will thm
Minister of Home Affairs be pleaaed 
to state:

(a) whether it is H fact that the 
Government of India have decided 
that no action on Diwakar Committat 
Report need be taken for the present; 
and

(b) if so what are the reasons there
for?

The Minister of Home Affairs 
(Shri Rsjagopalachari): (a) and (b). 
Yes. It was decided that no specif 
action was called for. In order to 
give effect to the prescribed conces
sions to Scheduled Castes and Tribes 
and backward classes some accurate 
information as to castes and communlr 
ties will obviously continue to be neces^ 
sary. Omission of all enquiry in 
cases outside of this might be feasible 
but it is likely to give rise to some 
difficult problems in many States if 
from the Centre we seek to enforce 
the recommendations. It was decided 
that on the whole it would be best 
to allow the State Governments to 
work the Constitution without exter
nal pressure.

Shri Sanjivayya: When was this
Committee appointed and when did it 
submit its Report to Government?

Shri Bajagopalachari: The Com
mittee was appointed by Government 
and the Report was received, but I 
have not got the dates here. It was 
recent.

Shri Sanjivayya: Who were the
other Members of the Committee other 
than Mr. Diwakar?
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Shri Rajagopalacharl: I am not able 
to answer that now.

Mr, Speaker: We .will now take uo 
those questions in respect of whicli 
w tho rity  has been given to Members.

An Hon. Member: Sir, Mr. Bhagat is 
here.

Mr. Speaker: Mr. Bhagat is too late.
1 will take up his question at the end
il there is* time.

D ocum entary  F il m s

♦3354. Shri R. C. Upadhyaya (on
behalf of Shri Klshorimohan T rlpa^ l):
(a) Will the Minister of Infohnation 
and Broadcasting be pleased to state 
the total number of documentary and 
other nims sent out of India for p u ^  
Ucity purposes durmg the years itfou 
and 19517

(b) To which countries were these 
sent?

The Minister of State for In fo m ^  
tion and Broadcasting (Shri Diwakar):
Ca) Documentaries and other films 
produced by the Films Division have 
been sent abroad -iS followsi .

43 in 1950 and 25 In 1951 up to 
15th April, 1951.

(b) To thirty seven countries. As 
regards the names of th o ^  countries, 
a statement is laid on the Table of the 
House. USee A p p e n d ix  X X U , an-
nexurp No. 41.]

Shri R. C. Upadhyaya; May I know 
w h e th e r  any fllm s have been sent to 
China?

Shri Diwakar: Yes.
Shri R. C. Upadhyaya: How many 

of them?
Shri Diwakar: Twenty-four.
Shri Shiva Rao: May I know whether 

he has received any reports from the 
countries to which these films have 
been sent as to the use made of these 
films and the results obtained from 
the us« of these films?

Shri Diwakar: Those reports must 
be in the External Affairs Ministry.

Shri R. Velayudhan: May I know 
whether these documentary films are 
supplied there free?

Shri Dlwkar: Yes.
Shri R. Velayndhan; May I know 

whether we are getting any reciprocal 
treatment In the same way from those 
countries?

Shri Dlwmkar: These films are sent 
to  our EmbaaaiM

M a n t t t a c tu r e  of B a i l o t  B o x e s

*3335. Shri R. C. Upadhyaya (on
behalf of Shri Ktshorimohan Tripathl):
(a) Will the Minister of Law be pleas
ed to state what progress has so far 
been made by different ^ a te s  in the 
matter of manufacturing ballot boxes 
and the printing of ballot-papers for 
the purposes of general elections?

(b) Are these going to be of a uni
form type throughout India?

(c) Has sufficient care been taken in  ̂
the making of the bailot boxes and 
the printing of the ballot-papers to see 
that ignorant and illiterate voters can 
vote freely according to their choice?

The Minister of Law (Dr. Ambed- 
kar): (a) Orders for the manufacture 
of ballot boxes have been placed, in 
consultation with the Election Com
mission. by all the States except West 
Bengal, Bihar and Rajasthan. Infor
mation about these three States is 
awaited. Ballot papers for the whole 
of India are being printed centrally at 
the Security Printing Press, Nasik.

(b) The ballot boxes are all of 
designs approved by the EUection Com
mission and are more or less of a uni
form type, except tor variations in 
locking arrangements. Ballot papers 
are of a uniform type.

(c) Yes. The ballot boxes will be 
painted in two colours, one colour to 
be used for elections to th .̂ House of 
the People and the other for elections 
to the State Legislative Assembly. The 
ballot papers also will be similarly 
distinguishable. Each candidate will 
have a ballot box allotted to him at 
each polling booth, and the boxes of 
ditlerent candidates will be identified 
by means of labels pasted thereon 
bearing familiar and easily distinguish
able symbols, such as flower, nut, tree, 
human hand, plough, elephant, etc. 
J!;acn candidate will have a symbol 
allotted to him. These arrangements 
will make it easy for illiterate voters 
to cast their votes freely,

Shri R. C. Upadhyaya: May I know 
if the Government have procured steel 
for the purpose of manufacture of 
ballot-boxes?

Dr. Ambedkar: Yes. How can iYre 
boxes be manufactured without steel?

Ch. Ranblr Singh: How many days 
ahead of the elections will the symbols 
be known to the electorates?

Dr. Ambedkar I suppose the sym« 
bol will be allotted on the day the 
scrutiny is complete and the nomina
tion paper is finally accented. It is for 
the candidate to advertise what hia 
aymbol Is among his voters.
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Bhri J. N. Hasarlka: May 1 know
tire basis on which the number of 
ballot boxes required for election pur
poses has been ascertained, and in so 
ascertainiz^ whether geographical 
considerations have also been borne in 
mind?

Dr. Ambedkar: It depends upon the 
number of voters, the capacity of the 
pooling booth etc. I have got here 
figures as to the number of ballot 
boxes each Stat^ has requisitioned for 
the purpose of conducting the electioni. 
it  is a long list.

An Hon. Member: He wants fbr 
Assam.

Dr. Ambedkar: For Assam the total 
number of ballot boxes are 60,000.

Mr. Speaker: I do not think it need 
be read. The Question Hour is over.

Short Notice QuestloB and Answer

S peech  or th e  M in is t e r  or Law
ABOUT THE ATTITUDE OF GOVERNMEIfT
TOWARDS THE SCHEDULED C aSTES.

fihri Kamath: WiU the Minister of 
Home Affairs be pleased to state:

(a) whether the attention of Gov
ernment has been drawn to the report 
of a speech by the Law Minister 
published in the *Times of India** 
{Delhi Edition) dated the 16th AprU,
1951 on page 3 thereof, about the 
attitude of Government towards the 
Scheduled Castes;

(b) whether the report is correct;

<c) whether the allegations made 
by him regarding Government’s treat
ment of the Scheduled Castes and 
**solemn promises being treated like 
scraps of paper** are true?

The Minister of Home Affairs 
(flhri Rajftgopalachari): (a) The
answer is ‘Yes’.

(b) It is not possible to say whether 
the report is correct without further 
enquiry.

(c) The reported allegations are 
not true.

Shrl Kamath: During the last few 
days has the Home Minister or the 
Prime Minister taken any steps to asp 
certain from the Law Minister himself 
whether the report of the speech Is 
correct?
48 P S.

Shri Rajagopalachari: The Law
Minister, as the hon. Membt-r knows, 
has been very busy during tne last 
few days and in very important 
matters related to the House. So I 
have answered correctly wnen 1 say 
the matter is stiU lor enquiry, if 
necessary.

Shri Kamath: Is it a fact that
several Scheduled Caste Members of 
this House have brought to the notice 
of the Home Minister or the Prime 
Minister their protest against the 
speech made by the Law Minister?

Shri Bajagopalachari: I understand 
It is so, Sir.

Shri Kamath: At the meeting where 
the Law Minister made the speech did 
another Minister of the Cabinet
preside?

Shri Rajagopalachari: I am really 
not aware of that, Sir.

Shri J. R. Kapoor: Is it a fact that 
in the view of the Government such a 
statement is contrary to the principle 
of loint responsibility of the Cabinet?

Mr. Speaker: Order, order. He ia
presuming something which he has not 
admitted.

Shri R. Velayudhan: May I know
whether other than the alleged allega
tion by Dr. Ambedkar, any other 
allegations from any other body re
garding the treatment of the Scheduled 
Castes have reached the Government?

Mr. Speaker: I do not think we 
need go into that. It is too wide a 
question. ^

Shri Kamath: How long will it take 
Government or the Home Minister to 
inquire whether the Press report is 
correct?

Shri Rajagopalachari: I think, Sir. 
and the hon. Prime Minister agrees 
that it is desirable in the public 
interest to leave such matters to the 
Prime Minister for disposal with his 
colleagues rather than make them a 
subject for question and answer in 
Parliament. Hon. Members may rest 
assured that the Prime Minister will 
guide his policy in thi.s respect in the 
true interests of the country, Jud^ng 
the position from all relevant points

The work done by the Government 
and the concessions extended to the 
Scheduled Castes in all matters are 
well-known and we may disregard 
baseless allegations.
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WRITTEN ANSWERS TO QUESTIONS
In co m e-tax in  D el h i

^3336. Shrl Deshbandhu Gupta: (a)
Will the Minister of Finance be 
pleased to state the amount of income 
tax realised during each of the last 
five financial years from the State of 
Delhi?

(b) How much of the above amount 
was received from Ministers and 
Government Servants each year and 
how much from non-ofRcials?

The Minister of Finance (Shrl C. D. 
Deshmukh): (a) and (b). I lay on the 
Table a statement giving the requisite 
Information. [See Appendix XXII. 
annexure No. 42.]

A ustralian  F el l o w sh ip  S ch olarsh ip

♦3341. Prof. S. N. Mishra: Will the 
Mmister of Education be pleased to 
state:

(a) the procedure for selecting 
candidates for Australian Fellow- 
years 1940 to 1950; and

(b) the number of candidates 
already selected?

The Minister of Education (Manlana 
Asad): (a) All Ministries of the 
Government of India, the Planning 
Commission, all State Governments 
and all Indian Universities were re
quested to send applications of their 
nominees for the award of Australian 
Scholarships and Fellowships. These 
appli'?ations were considered by a 
Selection Board set up for this purpose 
by the Government of India. The 
names of suitable candidates were 
recommended to the Government of 
Australia for final selection by them.

(b) The #umber of candidates so 
far recommended for final selection 
by the Government of Australia is H2,

I ndian M edical C o uncil  A ct

^3346. Shrl Lakshmanan: Will the 
Minister of Health be pleased to state;

(a) whether the executive com
mittee of the Indian Medical Associa
tion has recommended the amendment 
of the Indian Medical Council Act;

(b) if so, in what respect;
(c) whether there has been any 

representation from any of the Part B 
States in this matter;

(d) which are the Part B States 
having duly constituted Medical 
Councils for the registration of medical 
practitioners; and

(e) whether there are Universities 
in Part B States having a medical 
facuUv and if so. which are those 
SUtes?

The Minister of Health (Rajkonuun 
Amrit Kaur): (a) No.

(b) Does not arise.
(c) No.
(d) Hyderabad. Mysore, Travancor^ 

Cochin and Hajastnan.
(e) Yes, in the four P art B States 

mentioned above. In addition, there 
are two Medical Colleges in M a d ^ a  
Bharat, viz., tne Gujraraja Medical 
College, Gwalior and the Mahatma 
Gandhi Memorial Medical College, 
IndDre, which are afflliBted to the A ^ a  
University.

D o cum en ta ry  F il m s

*3347. Shri M. L. Gupta: WiU the 
Minister of Information and Broad' 
casting be pleased to state:

(a) the number of documentary 
films produced on Agricultural subJectS' 
up to 31st March 1951;

(b) the arrangements that the 
Central and States Governments have 
made to show these films to cultiva
tors;

(c) how many such films are pro
posed to be produced in the financial 
year 1951-52; and

(d) whether the results of these 
films on “Grow More Food” campaign 
have been assessed and if so, what are 
they?

The Minister of State for Informa
tion and Broadcasting (Shri Diwakar):
(a) Ten.

(b) The films are shown among 
others by more than ' 800 touring 
cinemas which cover mainly rural 
areas. In addition copies of the films 
are also supplied to State Governments 
for exhibition in rural areas through 
mobile vans.

(c) The programme of production 
for 1951-52 is under consideration^

(d) The popularity of these filma 
show that they have been effective.
D irectora te  or M edical S er v ic e s  of 

D efence  D epa rtm en t

•SS51. Dr. M. M. Das: WiU the Minis
ter of Defence be pleased to state:

(a) the different branches of the 
Directorate of Medical Services of the 
Defence Department; and

(b) the number of hospitals under 
this Directorate?

The Bfinlster of Defence (Sardar 
Baldev Singh): (a) There are three 
Medical Directorates, one each for the 
Army, Navy and Air Force.

(b) Medical Directorate (Army) 6^ 
Medical Directorate (Navy) 
Medical Directorate (Air) L
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M agazines

•8356. Shri Blyaai; Will the Minis
ter of iriformatioji and Broadcaslinff
be  p le a se d  to  s ta te :

(a) how many monthly and bi
monthly magazines are published by 
this Ministry each year;

(b) in what languages they are 
l^blished;

(c) whether any bi-monthly maga
zine is published in Arabic;

(d) whether Arabic is a regional 
language of this country;

(e) if so, what is the circulation of 
this magazine and the expenditure in 
publishing it; and

(f) what are the reasons for pub
lishing a magazine in Arabic?

The Minister of State for Informa- 
UoB and Broadcasting (Shri Diwakar):
(a) 4 Monthlies and 2 Bi-monthlies 
excluding A.I.R. programme journals.

(b) English. Hindi, Urdu and Arabic.
(c) Yes-
(d) No.
(e) Circulation 4,000 and annual 

expenditure Es. 33,870.
(f) For publicity in Arabic speaklzjg 

Countries.

Social EoucATioif B oard

•3359. Sbrl Chandrika Bam: (a)
WiU the Minister of Education be 
pleased to state whether Government 
propose to constitute a Social Educa
tion Board for the Centrally Adminis
tered Areas?

(b) Do Government propose to give 
aome grant to the States for the 
encouragement of Social Education?

The Minister of Edacation (Manlana 
Asad): (a) No, Sir.

(b) No. Sir, if the question refers 
to Part *A’ and 3* SUtes.

A d v iso r y  B oard of  S ocial W elfare

^8360. Shri Chandrflu Ram: (a)
Will the Minister of Edncation be 
pleased to state the precise function of 
the Advisory Board of Social Welfare?

(b) Who are its members?
(c) How many of them are the 

nominees of the States?
The Minister of Edacmtlon (Manlana 

Aaad): (a) and (b). A statement is 
Wd on the T^hle of the House. [See 
Appendix XXII, annexure No. 43.]

None.

C hild  L if t in g  in  D elhi

*3363. Shri Dwivedl: WiU the Minls- 
ter of Home Affairs be pleased to state:

(a) whether it is a fact that a few
cases of child-lifting have occurred re
cently in the capital city of Delhi;

(b) If so, what is the number of 
children lifted, their ages, and the 
conditions under whidi they were put;

(c) whether a ^  children are 
reported to have died or killed in such 
cases; and

(d) what action Government have 
taken or are likely to take in the 
matter?

The Minister of Home Affain 
(Shri Rajagopalachari): (a) There
has actually been no case of child* 
lifting. In some cases, reports were 
made at Police Stations against certain 
persons that they were suspected of 
child-lifting and the police registered 
cases in order to investigate. All the 
reports investigated were found to be 
baseless.

(b) and (c). Do not arise.
(d) The police strengthened their 

patrols in order to restore confidence 
in the public. False rumours were 
contradicted and some persons pro
pagating these were also arrested

D isen fr a n c h isem en t  or W obIen  
V o ters

•3364. Shri B. R. Bhagat: Will the 
Minister of Law be pleased to state:

(a) whether a very large percentage 
of women voters have been disenfran^ 
chised as a result of non-recording of 
their names in the voters list;

(b) if so, their approximate number 
in the whole of the country; and

(c) their approximate number in 
each State?

The Minister of Law (Dr, Ami>ed- 
to r) : (a) to (c). The information Is 
being collected by the Election Com
mission and wUl be laid on the Table 
in due course.

F il m s  on  '*Adult E ducation*’

Shri Sanjivayya: Will the
Minister of Information and BroMd* 
casting be pleased to state:

(a) how many films have been pro* 
duced by Government In pursuance of 
the scheme of **Adult Education^;

(b) if so, at what cost; and
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(c) whether Government encourage

Srivate concerns to produce such 
Ims?
The Minister of State for Informa- 

tlon and Broadcasting (Shri Diwakar):
(a) None so far.

(b) Does not arise.
(c) The matter is under considera

tion of the Ministry of Education.
G o v e r n m e n t  E m pl o y ee s  in  D elh i

230. Shri Deshbandhu Gupta: WiU
Hie Minifiter of Home Affairs be

pleased to state the total number of 
Central Government employees living 
in Delhi on 31st March, 1951?

The Minister of Home Affairs
(Shri Rajagopalachari): The number 
of Central Government servants p h i-  
ployed in Delhi (including New Delhi) 
in November, 1950 was calculated to 
be 63,516. It is regretted that flguret 
as on 31st March, 1951 are not avail
able.
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PARLIAMENT OF INDIA 
Saturday, 21st April, 1951

The House met at a Quarter to Eleven 
of the Clock. ,

[M r . Spea k e r  in the Chairl
QUESTIONS AND ANSWERS

{See Part I )

11-50 AĴ .
PAPER LAID ON THE TABLE

N ote  o n  D e l a y  in  Su b m is s io n  of  
A n n u a l  R epo r t  and  B u d g e t  E st im a t e s  

OF D am o d a r  V a l l e y  Co r p o r a t io n

The Minister of Nataral Besoorees 
and Scientific Research (Shri Sri 
Prakasa): I beg to lay on the Table a

py of a Note embodying reasons for 
e delay in submitting to Parliament 

the Annual Report for 1949-50 and 
'”udget Estimates for 1951-52 of the 
Damodar Valley Corporation [See 
Appendix XXII, Annexure No. 44].

FINANCE BILL
P r e se n t a t io n  o f  R epo r t  or S elect

Co m m it t e e

The Minister of Finance (Shri C. D. 
Deshmukh): I beg to present the
Keport of the Select Committee on 
the Bill to give effect to the financial 
proposals of the Central Government 
for the year beginning on the 1st day 
of April, 1951.

BUSINESS OF THE HOUSE
Shri Kamath (Madhya Pradesh): 

Ma I make a request to you, Sir? In 
-tô rd to the hours of sitting, could 

y make it nine to 1-30 in place of 
8' to one? Nine to 1-30 would be 

ich more convenient to Members.
• P.S.D."

7199

Mr. Speaker: I do not think we
should consider the matter over and 
over again.

Dr. Deshmnkli (Bladhya Pradesh)
rose—

Mr. Speaker: I think that point is 
not open.

Dr. Deshmnkh: This is about another 
, matter. Sir. About ten days ago I 
gave notice of my intention to have 
a half-an-hour discussion on the Pasha 
Bhai ploughs in which Rs. 47 lakhs 
have been wasted. I do not know 
what has happened to the discussion. 
I have received no communication as 
to what had happened.

Mr. Speaker: I can tell him that he 
will get intimation in due course.

Shri Sidhya (Madhya Pradesh): 
What win be the position of this^di^ 
cussion now in view of the change in 
time. Sir?

Mr. Speaker: If the Members are
keen, we shall meet again at five 
o’clock. That is the only course.

Shri Sidhva: All right. I am glad. 
Mr. Speaker: That is at present

hyiwthetical. Let us see if Members 
are so keen as that and we have a 
quorum in the House also.

Shri Sidhva: You have to decide. Sir.
Shri Hnssain

what dates are we 
Finance Bill?

(Bihar): 
considering

On
the

Mr. Speaker: I think the dates have 
been notified in the Parliamentary 
Bulletin. They are 25th and 26th.

J.\LLIANWALA BAGH NATIONAL 
MEMORIAL BILL—concld.

Mr. Speyer: The House will now 
proceed with the further consideration 
of the following motion moved by the • 
hon. 'Dr. Ambedkar yesterday:

“That the Bill to provide fbr the 
erection and management of a
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[Mr. Speaker]
National Memorial to perpetuate 
the memory of those killed or 
wounded on the 13th day of April, 
1919, in Jallianwala Bagh, be taken 
into consideration.”

Giani Musafir was in the midst of 
his speech yesterday.

; ^

JTAV
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National Memorial Bill)
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{Enclish translation of the above 
speech)

Giani G. S. Mnsaflr (Punjab) : Sir» 
yesterday, while speaking on the 
Jallianwala Bagh National Memorial 
Bill I made a special submission to 
the House and to the hon. Minister of 
Law, I was submitting that the name 
of Jallianwala Bagh could not be 
detached from the freedom movement 
Now the freedom movement that wa* 
going on then centred round our Con
gress. Hence I submitted that while 
shaping this law we must not ignore 
the Punjab Congress. I also submitted 
that the Jallianwala Bagh incident
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[Giani G. S. Musaflr]
brought not thousands but lakhs of 
persons into this freedom* movement. 
Now, what were the conditions pre
vailing at the time? Our Prime 
Minister, Pandit Jawaharlal Nehru, 
has written in his autobiography that 
at that time the Punjab had been cut 
off from the rest of India and the pro
mulgation of Martial Law there had 
prevented the people from going 
there. But they were burning to go 
there. When the Martial Law was- 
removed all the leaders of India and 
big personalities, - such as Pandit 
Malaviyaji, Pandit Moti Lai ji Nehru 
and Shri Deshbandhu Das arrived at 
Amritsar. This not only drew us 
towards this freedom movement but as 
mentioned by Pandit Jawaharlal Ji in 
the story of his life, the Punjab 
occurrences and the enquiry made 
subsequent thereto, created a deep im
pression on his father. They shook 
the very foundations of his legalistic 
temperament and prepared his mind 
for the change that came over him a 
year later. Similarly, he has stated 
further on that his father, Pandit 
Motilal Nehru, came to be the Pre
sident of the Congress session held at 
Amritsar in 1919 and that he made 
an appeal to the liberal leaders that 
the blistered and bleeding heart of the 
Punjab was calling out to them which 
was a kind of invitation to them to 
attend that session of the Congress so 
that it might be possible to make a 
united effort for the country’s freedom. 
What I mean by the recapitulation of 
this old story is to show that the Con
gress has played the most predominant 
role in this movement and the name 
of the Congress is most intimately 
connected with that of Jallianwala 
Bagh. Today, in giving a legal shape 
and form to the Jallianwala Bagh 
Trust our Government has included 
the Governor and the Chief Minister 
of the Punjab among the trustees but 
the President of the Punjab Congress 
has been absolutely ignored. Of course,
I am not pleading for any particular ' 
personality. But, it is my belief that 
the Governor and the Chief Minister 
of the Punjab are representatives of 
the Government. Sir, it is known to 
you and to the House that, as shown 
by the statements that were made after 
the firmg in JalUanwala Bagh, the 
firing was done most mercilessly. Some
one even tried to defend General Dyer 
before the Enquiry Committee. There 
IS a very interesting sentence in its 
report which too I have read in the 
autobiography of Pandit Nehru. Mr 
Edward Thomson made a statement iii 
defence of General Dyer that General 
Dyer continued the firing for a long 
time for the reason that he had thought 
that there were many passages for

escape and that when the firing would 
start people would run away through 
them. And, it was evident that there 
were not many such passages. All the 
passages were closed. There was just 
one passage available but it was 
barred by a five feet high wall. People 
tried to escape over that wall. It is 
disclosed from the evidence that heaps 
of corpses were found alongside this 
waU. Although 30-31 years have 
passed since this occurrence took place 
these signs are still there. - Only 
yesterday I found a friend sitting 
opposite the Notice Office here. He is 
a practising doctor and has been to 
America and other places. Since the 
discussion here yesterday was taking 
place about Jallianwala Bagh he 
showed me his arm and said that he 
was a student of the. Khalsa College 
at that time and that he too had been 
hit by a bullet. Hence, as I said, the 
evidence is still there. Among those 
who were killed or wounded there was 
a very large proportion of those persons 
who had come to Amritsar in order to 
celebrate Baisakhi. Thus the gather
ing comprised of village people 
generally. There was an agitation 
gomg on at the time. In fact it was 
for the first time that Mahatma Gandhi 
had started agitation on an all India 
basis. The people had gathered out of 
love and devotion for him. There was 
a large number of villagers among 
them. I am not speaking in any 
bargaming spirit. On the other hand 
I feel that if after having recounted 
those tales of trials and tribulations 

^ne were to put forward some sort of 
demand it would come as an anti
climax. Let it be understood that I 
am speaking on behalf of the party 

when I say that it 
 ̂ injustice if

there be no representative of the public 
or of the rural people among the 
trustees. Our Chief Minister is there 
no doubt, and in a way he is a repre- 
^ntetive of our people. The Govern- 
Th/i • ® Congress Government.
This IS true no doubt. But, it is- 
possible that tomorrow a non-Congress 
Government might come to be 
established in the Punjab. If such a 
tting comes to happen there would be i 
{1° of the Congress on
the Trust. Hence, I submit that thf* 
suggestion of mine m a y te  ac?lpl^*
aoD^l ® sentimentalappeal but pleading for justice when 
I say .that the President of the Punjab 
Con ĝress Committee must be included 
in the Board of Trustees.
12 N oo n

Another submission that I wish to 
make with regard to the Bill is that 
its objects as mentioned in Clause 3 
Sub-clauses (a)* <b> and (c) are limit
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ed. I know the big tombs, mausoleums 
or similar other structures that are 
built in memory of martyrs do in a 
way serve to keep alive an event. 
Even now when we look- at big tombs, 
mausoleums and other ancient build
ings of that kind we are reminded of 
the conditions, the glories and the 
splendour of those times. We come to 
know about the art of those times and 
are compelled to admire the same. We 
also learn what fine artists lived in 
our country then. All that is correct. 
These things are useful to a certain 
extent. But I feel that in this, the 
twentieth century, it behoves us to 
have more important monuments than 
that and of a different type. Let a 
library be founded. Let colleges be 
started. Let good institutions be 
established which might be of service 
to the public and remind them of the 
martyrs. Let such institutions be 
named after the mart3n:s. This would * 
not only serve to keep their memory 
alive but also prove beneficial. This 
is the excellent mode of raising a 
memorial. For me the ‘Dyal Singh 
Library’ and the ‘Dyal Singh College* 
have a stronger appeal than any other 
monuments. If some big building is 
erected or a big statue installed at 
that place it would not appeal to us 
in the same Way. Thus I look upon 
a library or a college as an excellent 
kind of monument. Let these two 
suggestions of mine.be accepted. The 
objects must be made more compre
hensive so that the trustees might be 
in a position to decide upon and 
establish a library or any other useful 
buildings.

Thirdly, I would suggest some con
siderations in regard to the constitu
tion of the managing committee for 
the management of the memorial. The 
President of the Municipal .Committee 
of Amritsar should be a member of 
that Committee. Now, Amritsar owes 
its fame and glory to the Golden 
Temple which is a sacred place and 
with which the Baisakhi festival is 
closely associated. Hence, the Pre
sident of the Golden Temple Durbar 
Sahib Committee or of the Shiromani 
Gurdwara Prabandhak Committee 
should also be on the managing com
mittee. If we also include the Pre- 
•sident of the local Congress the manag
ing committee would be able to eon- 
duct its work very efficiently. I repeat 
once again the proposal I made in the 
first instance. Let it not be said that 
whether the President, Punjab Congress 
also stands a chance of being nominated 
on the managing committee that would 
^  aDpointed. There I do not agree, 
^ e  position of the President of 4he 
Punjab Congress Committee is not a 
local one for he represents the whole

of the Punjab. Hence, I repeat that 
suggestion and submit that it should 
be accepted.

With these words I support this Bill 
and congratulate the hon. Minister of 
Law for having taken a step in the 
right direction by sponsoring the Trust 
Bill about Jallianwala Bagh and there
by proposing to provide it with a 
permanent memorial.

The Prime Bfinister and Minister of 
External Affairs (Shri Jawaharlal 
Nehm): This Bill is a short, simple 
and rather formal one; but behind 
those simple words lies a story, a story 
which is enshrined in India’s history 
and which is embedded in our people’s 
consciousness. Everyone here knows 
the full significance of that story. 
Some of us who are here—not many 
I think—have in a sense been, though 
not actual participants in this story, 
but witnesses from a distance and 
have in that Sense actually taken part 
in it. And when I heard my friend 
Dr. Tek Chand refer to those days, to 
that fateful moQth of April, 32 years 
a ^ , many scenes came before my min^, 
and to a certain extent, I felt agam 
that powerful emotion that came to us 
in that month of April long "ago.

We know what happened then to the 
path of India’s history. Many people 
think of it in terms just of something 
happened and is past; and so it is. 
But nevertheless, it is something a 
little more than that. At any rate, 
those of us who lived in those days and 
who were naturally much younger than 
they are now and who experienced 
those vivid emotions and whose lives 
were powerfully affected by them, can
not think of it merely as a page of 
history. It is history no doubt, but it 
is history of the kind that marks the 
turning point in a nation’s life. I 
think it is true to say that this event 
and the various other events that sur
rounded it, thirty-two years ago, were 
a very definite turning point in India’s 
history, turning' point in the lives not 
only of hundreds of thousands, but 
ultimately of millions of people, when 
we took a new path under the leader
ship of Gandhiji and pursued i t  in 
varying degrees, till we achieved a 
large measure of success. Therefore, 
behind the formal words of this Bill, 
there is a great deal which is unsaid, 
but which is felt.

I have been connected with this 
memorial in some way or other from 
its earliest days as Dr. Tek Chand has 
been connect^, and I confess I feel 
rather ashamed of the way we, who 
were connected with it, have dealt 
with it during these long years.
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[Shri Jawaharlal Nehru] 
ashamed not of any wrong deed— 
nothing has happened— b̂ut of the 
delay in dealing with it in a proper 
way. Of course, the delay was perhaps 
no one’s fault, because in the nature of 
things, nothing much could be done, 
and whenever we thought of doing 
something, another upheaval took 
place in the country in which we were 
involved. And this memorial itself 
was a standing testimony against the 
Government of the day and they could 
not and did not help. So there was 
this delay. Very largely the burden 
of giving advice in regard to it fell • 
on Mahatma Gandhi in the initial 
years. There were some others too, 
but for many years it was Mahatma 
Gandhi who did it. Later, after his 
death, mostly, it was Sardar Vallabh- 
bhai Patel and I who had to shoulder 
this burden, though not a very heavy 
burden, because we were not doing 
very much, but merely seeing that no 
money was wasted or frittered away. 
And now, because of aU this, we did 
not indulge in any schemes, in any
thing which .might involve any large 
expenditure of money. We merely 
kept the place going. And that is why, 
perhaps, the money we collected which 
was not a very large sum—oinder 
Rs. ten lakhs I believe, and a major 
part of it had gone in the purchase 
of the land— ĥas been there, stored up 
as it were, these thirty years. And 
we have spent mostly only the interest, 
perhaps a little more here and there. 
And so we carried on in this way.

Originally there was some idea, I 
believe, in the original resolution of 
the Congress, that some kind of monu
ment should be erected there, and some 
kind of fancy designs were produced; 
but nothing was done, partly because 
we did not have the time to do it, as 
we were otherwise engaged, and partly 
also because many of us began to 
think more and more that perhaps a 
monument would not be suitable, that 
the best way would be to leave it as 
it is; of -course, not leave it as a wilder
ness, but nevertheless, leav6 it as it is 
and not put up any fancy monument 
or build any structures there. That is 
my personal opinion and I think, of 
many others also. And so now, all 
that this Bill is intended to do is to 
carry on in a formal way what has 
been done in an informal way, to make 
it something permanent and not 
dependent on one or two trustees to 
carry on.

In this Bill, you will see that three 
persons are named as a kind of 
permanent life trustees. For the rest 
they are ex-officio members. Out of

the three persons originally named, 
one is no more—Sardar Patel. They 
were named, perhaps for personal 
reasons because of their connection 
with this business from the earliest 
stages, and because they were con
tinuing as trustees. They were the 
relics of the other trustees and we 
thought it fitting that they should con
tinue as such for the remainder of their 
lives. After they pass off, there will 
be no life trustees but only ex-offido 
trustees. Some trustees are appointed 
by the Central Government. Of course 
the fewer they are the better, it is no 
good enlarging the number.

I should like the House to remember, 
also, that we have thought of this 
memorial first of all as a national 
memorial and not merely as a provin
cial one; and secondly not as a party 
memorial, although it so happens that 
a great party, namely, the Indian 
National Congress first issued the 
appeal for funds, first acquired it and 
to some extent has had some dealings 
in regard to it—management etc. But 
we do not think of it in terms of a 
party memorial. We have put in it 
as ex-officio trystee the President of 
the Indian National Congress because 
the Congress has been closely asso
ciated with this matter. We have not 
put him in with a view to convert It 
into a provincial or party memorial. 
That I would suggest to the House as 
an answer to a proposal that my hon. 
friend Mr. Musafir was making, 
namely, to add some other persons 
like the provincial head of the Con
gress to this.

These trustees will be in a sense 
wholly trustees, who will be respon
sible for very broad policies and to see 
that the money is safe. In effect there 
will be a board of management which 
will control it and look after it from 
day to day. This board of manage
ment naturally will consist of people 
who are near there, in Amritsar, and 
in the Punjab. The burden will fall 
chiefly upon them and I have no doubt 
that suitable persons wiU be chosen 
living in Amritsar and the Punjab 
mostly—probably there may be one or 
two others—to look after it.

So this board of trustees should be 
a relatively small one and it will serve 
no useful purpose in adding to it and 
certainly it would not be, I think, a 
right step to convert it into any kind 
of a provincial or party affair. It is 
provincial in the sense that we have 
made the Governor and the Chief 
IVtoister of the Punjab ex-officio niem- 
bm . We thought that that' was 
desirable in their ex-officio capacity, in
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the :nain the Government of the 
Punjab would have much to do with  
it and their co-operation and associa
tion was desirable.

As I said there were three life mem
bers and one of them has passed 
away. It is proposed to substitute his 
name by that of another, who though 
not a trustee, has been a member of 
-the managing committee of the Jallian
wala Bagh Fund from its inception, 
and who, indeed, has been very 
intimately connected not only with 
Amritsar and with the happenings in 
Amritsar in the year 1919 but also 
with the events which led up to 
Jallianwala Bagh. That is part of 
India’s history. We thought it fitting 
that a man so intimately connected 
with those-fateful events of April 1919 
should also be made one of the life 
trustees.

I would beg therefore that this BiU 
■should be passed in the simple form 
in which it is without any amend
ments, except the formal amendment 
to replace the name of Sardar Patel, 
which of course has to be accepted. 
This Bill naturally has been drawn up 
in consultation with the managing 
committee and of course with such of 
the remaining trustees as we had and 
m effect it is something jointly pro
duced by them and by the Govern
ment. From that point of view too it 
will be somewhat undesirable to intro
duce any changes in it. Therefore. I 
would beg the House to accept the 
fill! as it is, with the one amendment 
with regard to one of the trustees.

• «Tt

'Tff t, ^

^  . 
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■ I '
(English translation of the above 

speech)

Shri Bhatt (Bombay): Sir, it is not 
worthwhile delivering a lengthy speech 
when hon. Pandit Jawaharlal Nehru has 
expressed his views on the importance 
of Jallianwala Baghr Today we are 
glad to see that the Government of 
India are proposing to make permanent 
arrangements for the memorial of those 
martyrs, whose martyrdom created 
awakening in India and inspired us to 
win our independence. I heartily 
welcome the Bill which the Govern
ment have introduced.

[S h r im a t i D u r g a b a i in the Chair] 
Much importance has been attached ta 
the month of April. Since 1919 we 
have performed many of our memorable 
acts during this month. The present 
Bill is also coming before us in the 
month of April. Last year the Con
gress Working Committee had accepted 
the draft of this Bill in the meetings 
held-on 5th, 6th and 7th April, and 
the resolution, which was passed by 
the Committee at the time of accepting: - 
the draft was as follows:

“The Committee also approved 
of a scheme for creating a trust for 
Jallianwala Bagh by the passing of 
an appropriate legislation” .

Some of the hon. Members who were 
working as trustees on behalf of the 
Congress, had also given their opinion, 
and the Congress Working Committee 
has also given its consent and I admit 
that we all agreed to it that the Bill 

.which was introduced today by the 
Government is a right and proper 
measure. Panditji has expressed his 
own views, still with all humility I 
would like to submit that the limited 
scope of the Bill should have been 
widened. In this Bill there is provision 
for the buildings only. But there- 
should have been a provision in the 
Bill, that the trustees could undertake 
any other thing which they deemed 
fit. He must have done that after a 
careful consideration but in my humble 
opinion the provisions of the Bill- are 
jiot so vivid and elaborate as they 
should have been. If hon. Panditji and
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the legal pundits consider my sug
gestions acceptable, even now they 
can introduce amendments in that. But 
I want to leave this work of making 
amendments to them. This is my sug
gestion to them and as I have also 
mentioned therein that:

“and to start, carry on or
advance other activities for the
furtherance of the welfare of the
people” . ^

But I will not insist if he does not 
want to accept those suggestions. The 
other thing which I have suggested is 
about the formation of .the- Board of 
Trustees. I certainly admit that the 
Board of Trustees should be very 
small and it should include members 
not only from one State but also from 
all States of the country, it should also 
include not only Congressmen but the 
members of other parties as well. I 
am confident if hon. Panditji and the 
legal pundits consider my suggestion 
about the formation of the Board of 
Trustees they would have no objection 
to them. But I leave the decision to 
them and do not want to insist upon 
that. With, these words once again I 
whole-heartedly support the Bill and 
it is the good luck of the cou n ^  that 
we cherish the memory of an incident 
which inspired us with a new life, and 
today we are accepting a permanent 
scheme for laying the foundation stone 
of a memorial for them.

Sardar B. S. Man (Punjab); I con< 
gratuliie Dr. Ambedkar for bringing 
forward this Bill before the House and 
thus putting the trust which has been 
informally carrying on its duties on a 
more formal and permanent footing 
and thus perpetuating the memories of 
those heroes of whom we are rightly 
proud and I as a Punjabi even more so. 
Those were the heroes who first set 
the flame alight with their own blood,
I had believed that with the creation 
of the present trust things will improve, 
but I listened with a little anxiety to 
the Prime Minister’s remarks that 
perhaps the purpose of the proposed 
trust will be simply to continue what is 
already there. Things there are not as 
satisfactory as they should be. Con
sidered purely from its present struc
tural point of view and even from the 
point of view of the present site, things 
are not satisfactory. Many of the out
lets of the adjoining houses open out 
mto the garden itself and thus the 
sanctity of the place is despoiled. If 

P®** ît things to continue as such, 
perhaps it may not mean improving 

improving the general 
of that sacred place. At pre

sent the only activity that is being 
carried on there is the holding of

occasional meetings. Apart from that 
there are no other activities carried on.
I do not fully subscribe to the objetetŝ  
of the Bill as they are put in, that is 
to provide for the erection and manage
ment of a National Memorial, because 
the funds at our disposal now are very 
limited—in fact, only about Rs. three 
lakhs. The major portion of the funds.  ̂
has gone towards the purchase of the 
site. I feel that the present way of 
commemorating the heroes is not befit
ting their martyrdom. I do not sub
scribe to the view that a new building, 
should be put up there. As it is, in 
Amritsar the value of properties has- 
gone down sufficiently; it being a 
border town its commerce and industjx 
are fleeing to different places. So, it 
will not be advisable now to put u^ a 
very huge monument there. That in. 
itself will involve losing of a Wt o f  
money.

On the other hand, I would like to  
make a few suggestions. I feel that 
we should erect libraries, as has been 
stressed by various other speakers, to 
conmiemorate nOl only the heroes of 
JaUianwala Bagh and that thrilling 
episode, but also the general national 
movement and its history which I feel 
requires re-writing. The entire history 
of the freedom struggle, beginnings 
right from 1857 to the present day 
should be re-written. So, we could 
enrich the national hterature by the 
money at our disposal. Another point 
which I would like to suggest is that 
we should not have. a very restricted. 
scope of the Bill. We should not res
trict it only to those who laid their 
lives that day in JaUianwala Bagh. 
What about those who were thriUed by 
the happenings of that day and laid 
their lives subsequently? I am remind
ed of that hero, Sardar Udham Singh, 
an orphan boy who having seen the 
JaUianwala Bagh massacre took a vow 
that he would avenge the wrong done 
to his country. After twenty years he 
went to England and searched for the 
perpetrator of that insult upon India, 
and while he was speaking at a meet
ing again gloating over that incident 
of 13th April, 1919, shot him and laid 
down his own life, too. Therefore, it 

. wiU be in the fitness of things that we 
should not forget those of our martyrs, 
who having been thrilled by the 
JaUianwala Bagh incident laid down 
their' Uves too subsequently. I would 
tl^refore plead that the scoi>e of the- 
BiU should not be entirely restricted 
but should be expanded. We should 
also put in as one nf the objects, the 
starting of educational, social and such 
other pubUc institution^, or the cre®- 
tion of funds or scholarships for the- 
benefit of the pubUc generally or fcwr 
the descendants of those killed o r
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[Sardar B. S. Man]
-wounded in Jallianwala Bagh, or ior 
^uch other people who served the 
country and were permanently dis-. 
abled in the , national cause. Sardar 
Udham Singh ws«5 an orphan boy and 
could not even get education. I f we 
^ould start such educational scholar-

► -ships etc. for the descendants of those - 
-national heroes, it will be even more 
iDefitting their memory, because after 
all monuments are not living memorials 
to the memory of those martyrs. On 
the other hand such grant of scholar
ships and encouragement to national 
literature or similar' national service 
-will be a more fitting memorial to those 
‘heroes.

Then, certain trustees are being 
appointed for life by name. There is 
no denying the fact that these 
personalities have got greatly to do 
with this trust and that their names 
-are to be conjured with in the national 
history. But I feel that if certam ex
-officio members are appointed it wiU 
ensure continuity of the purpose of the

• trust. Besides that, mere emphasis on 
certain party affiliations does not mean 
much. Many of the heroes, many of 
the people who partook in that move
ment were Congressmen then but are 
not Congressmen today, and may be 
the Congressmen of today may not be 
the Congressmen of tomorrow. Simply 
putting emphasis on party affiliations 
'does not mean much. There is an 
amendment which has been moved by 
Shri B. K. P. Sinha in which he has 
omitted the names altogether and has 
•put in the posts which will be held by 
virtue of their being elected posts. I 
feel that is much better, and more 
‘democratic.

Mr. Chairmaii: That amendment has 
not yet been moved.

Sardar B. S. Man: I am commenting 
on it beforehand. ^

With these words, I commend the 
-Bill for the acceptance of the House.

Shri A. C. Guha (West Bengal): This 
-simple Bill rouses in our minds the 
memories of certain incidents.........

Mr. Chairman: Before the hon. Mem-* 
ber begins to speak may I request hon. 
Members that in view of the fact that 
the Prime Minister has already spoken 
at length on the Bill, hon. Members 
may confine their remarks only to the 
immediate object of this Bill? That 
ivill be one way of speeding up the 
proceedings.

Shri A. C. Guha: I shall not take 
Tnuch time, I shall be as brief as
possible. '

These incidents occurred thirty-two 
years ago and I was then a prisoner 
imder detention in the Hazaribagh 
Central Jail, and just when these 
incidents were occurring'I was under
going a fast of 64 days; when we were 
groping in political darkness seeking 
what to do after release, these incidents 
opened before our minds a new vista 
and a new opportunity. Mahatma 
Gandhi was a collaborator in the first 
World War and he was contemplating 
to join the Servants of India Society. 
It was the Rowlatt Commission and its 
recommendations that gave a rude 
shock to his political placidity and he 
had to change his opinion about the 
nature of the British Government and 
also change his idea of joining the 
Servants of India Society. Then he 
started the all-India satyagraha against 
the Rowlatt Commission report. The 
Rowlatt Commission report has a 
direct bearing on the history of the 
country from 1905 to the end of the 
first World War in 1918. This Rowlatt 
Commission brought Mahatmaji into 
the revolutionary politics of India 
through the JaUianwala Bagh tragedy. 
He initiated the non-co-operation move
ment, that ultimately led to the non
violent mass movement of the Congress 
which culminated in independence. So, 
this* small Bill is not a mere insigni
ficant piece of legislation before this 
House. It records the turning point in 
the history of the national life.

About the memorial itself, the Prime 
Minister was frank enough to say that 
he felt ashamed that we had not been 
able to do anything earlier. ThiS 
memorial deserved better consideration 
and ought* to have been taken care of 
much earlier. But due to the political 
circumstances through which the coun
ter had been passing, it was not pos
sible so long to take any effective steps. 
To the young men of this generation, 
these incidents may not appeal to be 
very important and they may not 
remember the names of the by-gon® 
martyrs and of the tyrants. ■ But to us, 
those names even today are not distant 
memories of the past. When we saw 
the blood-stained spots and the buUet 
marks on the walls of JalUanwala Bagh 
several years ago, a thriU went through 
our frame and it is the duty of our 
Government to preserve these monu
ments and buildings and make better 
use of them.

The purpose of the trust has been 
mentioned as the erection and main
tenance of suitable buildings, acquisi
tion of properties and raising of funds 
etc. I would suggest to the Govern
ment to include something like social 
and welfare work. This memorial



7222 Jdllianwala Bagh 21 APRIL 1951 National Memorial BUI 7223:

which is so intimately connected with 
our national history should give some 
service and should live in our memory 
in the form of some welfare and social 
service to our people. The object of 
the trust should not be limited simply 
to the erection and maintenance of 
stone buildings. It should have some 
direct contact with the life of our 
people and there should be provision 
fnade in this Bill for the rendering of 
some social service to our people 
through this memorial.

Turning to the composition of the 
board of trustees, I would suggest that 
this board should not be made a play
thing of party politics. It should be a 
[permanent national body and should 
be laid down once and for all, making 
exceptions only in the case of certain 
specific contingencies when some mem
bers may be removed or replaced. 
Today the Punjab Government is in the 
hands of the Congress. Tomorrow it 
may be in the hands of another party 
which pays scant courtesy to all these 
national memorials. Its political ideo
logy may be such as not to hold these 
things very sacrosanct and dear to 
their hearts. The Governor of Punjab 
is also not a permanent factor and 
cannot give a permanent character to 
the board of trustees. I would like that 
this matter should be considered and 
the board should be permanently fixed 
subject only to certain contingencies 
when certain members may be replaced 
or removed. As for the managing 
committee, I do not know whether it 
is a permanent body or for certain 
terms or tenures only. I feel that there 
should be a definite tenure fixed for 
the managing committee.

In the end I would only remind the 
younger generation of today of the im
portant part that Jallianwala Bagh 
played in our national history.

^  ^  I ^ r < r

fey (merits) qr,

^  m  fSTT f  afk
^  ^  Stwit I  ̂  t  I

t  PiRT ^  ^

ft? JT? farr i to

3rr  ̂ ^  ^  wsFRen ^  i r
TRT fcr ^  *r?n‘ n̂crr

^  ^  fer 3T^ tv
^  ^  I, wifftr ^  ^

^ (hey-),
day) ^ «TT { t fir

^  qr

eft ^  ^  finrr i t o

qsTR ^  ^  ^  ^

^  I ^  TT

1̂̂ *1 ^  TÔ r
(popular) ^  ^

TO & ^

T O  %  ^  I T O  ^

I

^  ^  ^  

^  ^  cTTXt̂  ^  TO
W  I ^  31^

g ft? TO fer ^  f  3TT eft TO

“The blood of the martyrs is the 
seed of liberty.” ’

e ft  ^

% ?f^i 5nr ^  ^

^  t  • ^
^TT ^  ^

fTlTT arreftnft T O ^

^  ^  arr̂ TT̂ t ^  ^TNr

TOT 3rtT ^  ^  ^  ^
* ^  3ftr I wfft>

3p5̂  ^ t  fir TO 
^  fi  ̂ ^  3TM1^

^  ^  ^  >ft ^  «TT I

I fir 31 ,̂ ^ ^
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^  r R I T ^ T

3 T ^  ^ « r  + ( * ) w <

^  3 T T #  I ^

s f ^  |tT ?r<f >11̂

I % f¥!T 5ft >f) i p f  &
"T 7 ® I  %  ^

i t ' f t  ^ r»R 5 R  ^
(public servant) fiff i 

'T'f ĉRfoT «TT ft?

■ ? * K  ^  ? * f f  , v ^

f̂iT I t #  araftjifr arrr Pfpc
^  S T T T

^ 5lr 11  rft 1̂ f a
3sr?i? 5T^ % I 5fl ^ r

^  I s f i T  t  s t r r  ^

f r  W l  v f im x  ^

anrr# w 3tt# ^  

^ T  (nationalist)
r̂«i3T̂  ^  I t  smr

I

f €  %  5 rr ?  ^  'srr

^ t r ,  i f

‘^1 sprc "H % î̂ r*T

sra ?ft f f O T  %  # r e  « f
ortJin I 'T ^ ra  % 3r??T sft stcm n k  -
f<?. ^  trflftiel'sr (atrocities) f t  
5fi ^ i ’<^# ' sfhcaffeTJrc

^ 1  t  I

5ft ^<jr^ sfl. ^  sfrt S R
3rJIT5T ^«5TT f  5 f t ^ ^ t r a  
ipi m®*r ^  I w

^■Rf v t l  '3r(«rt^) ^i'»t »fi «iCf
^ r  « r n  ®pt 51̂  *ft
ft; jfi^  mi 11̂  f tn i^  53^

n<^ 9i m  r̂̂ fiirr stt fer̂ r a t?  ftp

3 T R ^  t f f l  3Tl?»fl ^  SfRTT f

3fk 3TR % #, arnrr^ % w

'  > rr^  spc s T R j f i  f t j f f i  ^ r  >fl - r ^ r ?

^ f’ P T  ^  c f^ T tT  ^  I 5 R -

J1 5  «fi p n  sf5

^ r  ^  Ir fsrr I

^ f c T  < T fe r  » f l # w i 5 r  a f t r  <rfe5r 

» n ra rf|!T  3 ft

^  ?55fi 3 7 : 5

%  'T R T  f t ?

f*T ^  f^nfl I ^

^  s r r f o  ^ o i ^ o  %  s p ? T  s i i r e r

»fNri arnn f ^

i t  | 3 i T  ^ f l t  « f f  I % f t s T  ^? R r 

^  ^ T f ^ r  ^ < a T  '3^  %  ^

^  *r*T T , * i ^ i w i  

3fl ^ 1  f e r  r r a ^ ? y  § t  w  a f i T  

55t^l W ?> >nTf

(iron entered their souls) 1 ^
^ * R ? T  ftjf 5 f s r -

^  »r^^(Satanic Government) 
1 9ftx ^ f îTFW Jsn” 3T̂  ^̂ 1

?^Tf52T ?>Tf I

5rfejjH<^Rrr ^nr ^  a r^ rw  t  

f t ?  %  w w

^  f f ,  3 f j r t  J i f  5 T f e -

Jrtstrwr sriir ^  ^ r  at wa tk

t  ft> I^T 5JT!R ar*ft ^iftlrt'

sTff ^  f f f  ?r?r§ 5T|f 

?rsF̂ , ftr« % fr  <sft
%  f e y  11  5 R ^ i ® l  3 ir ^  f t !

ftRT^ srrrr sinr

(non-cooperation) f  stt i ann: 
' f l C w M l 'l 't w i  ^ T’ T J f  ^ 5 T 1  5Tt ^  H H  

^  ^  5 T |f  ^ 5 r r  1

H  s rra ' f t s i  v t

f t r  5 H  • » T »ftfT iT W
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(national memorial) ^

arĉ r % fsrr, 

arrsr ^  f ^  ^
^  ^ *<̂  I* I ^  ^

^  ^  ft: t  ^  

rPĈ  »̂̂ rcrl «pr 
(Constitution) ^  ^
37qr 3Tif ^< ‘fr =?r?ar i
?T ^mrTT I  ft? ^  5h 

arr^f 3t̂  (life
trustees) | ^

%- living movements f  i 
^  ^  ^  3fk t
^  ^  3T5T< =^fTT ft?

^  I 3 F K

^  d»T«ri^ ^  %  

»Tf5T ^  ^  I, ?T«rpfl
^RT ^  arrq* ^  f  i

g f¥ ^ ^  ^  

#̂ TfT?y xt f  ^

^  ^  t   ̂ ^  

1 ft? 3RT̂
^  % 3f^< tT ^  ^rtf trql^ 

ft?̂ fi ^  5TTf̂  (Province) ^  
9T̂ r ^ 3ftr ^ ^  *r r̂r î ^«ii«

^thr ^  ^  ^  11

5^Ti ft? arr̂ r »r^r t  ft? ^
I  ft? T̂ afhc

r̂̂ TJ ftrR ^  (Chief Minister)
^ 3T>< ^r =T I
$ ar  ̂^ q r  ft? dt

^  ^  m̂ T̂T ^  I TO
^  ftn=̂ r t  #5T̂ 5y ^

*<|ifj I % ^PTT % PT^^y

^  9t^ ^ ? y

»rf t  • ^
(Resolution) ?T ^  ^

^  ^  ^ 1  t  I 3T5T ^

?Tff Tfl ^fN? ^  ^  ^
^rf I ^  ^TT ftyt̂  ^  ^  

t  aftr IT 

^  ^  % ^̂ cTT f  13rrr

• % fer sptifft sTfwr ^

inrtrr^T  ̂ ^  î*w  ^

f  ftr̂ r %ft? ^  wr<*fr 
^ m  Tt •

(English translation of the above 
speech)

Pandit Thaknr Das BhargaTa
(Punjab): With your permission, Sir, 
I would say a few words on this 
occasion. I do not intend to speak on 
the merits of this Bill, but I have been 
encouraged and inspired to speak after 
hearing hon. Pandit Jawaharlal Nehru 
and Bakshi Tek Chand. I am reminded 
of the time when this event took place, 
when the country was under foreign 
domination. A  world of difference 
appears when we compare our condi
tion today with that obtaining at that 
time. I fully remember those days. I 
also remember the year 1919 for I was 
then in the hey-day of my youth. I 
remember that when Mahatma Gandhi 
came to Punjab at that time and was 
arrested on reaching Palwal a wave 
of indignation had swept over the 
whole of Punjab. We had been hear
ing Mahatma Gandhi’s name for a long 
time but he was then not so popular— 
people were not so familiar with him 
as they came to be afterwards. After 
these events of the 13th April the whole 
course of the history of India was 
changed. That bloodshed characterises 
the truth of the English saying;

**The blood of the martyrs is the
seed of Uberty/*

The subsequent events in India have 
borne out the testimony of these words. 
The reality is that seed of freedom 
sprouted and the plant grew and deve
loped since these two thousand persons 
gave their blood in JaUianwala Bagh; 
for I remember well that conditions at 
that time were such that none dared 
to talk of freedom, I remember I 
delivered a speech on the 13th April, 
1919 and the next day the Deputy Com
missioner called me to his place. By 
then I had completed ten or twelve 
years of my practice. In spite of that
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[Pandit Thakiir Das Bhargava] 
the Deputy Commissioner sent for me 
and asked me as to why I had caUed 
him a public servant. He had objec
tion to a Deputy Commissioner l^ing 
called a public servant. I submitted 
to the Deputy Commissioner to let me 
know if he was not a pubUc secant. 
He could give no reply to that. This I 
submitted to show what was the state 
of affairs in India then. And I may 
tell you that the said Deputy Commis
sioner was a person who considered 
himself to be a great Indian nationalist 
of the time. I do not want to ilame 
him.

Were*I to describe to the House the 
events that followed in 1919, it would 
make their hair stand on ends. The 
tyrannies and atrocities committed m 
the Punjab, the black deeds of Dyer 
and O’Dwyer are a history in them
selves which need not be repeated. So 
when I compare the conditions of today 
with those prevailing then, I find a 
world of difference. Nobody at that 
time dared to talk of independence. 
The condition of villages was such that 
a policeman could drive away an entire 
village like a man who drives the 
cattle. But today, in the wake of 
independence, the villager is not pre
pared to care for any body. All this 
is directly ascernable to ’ Jallianwala 
Bagh. Our elder leaders of that time 
Pandit Motilal Nehru and Pandit 
Madan Mohan Malaviya, also used to 
pass resolutions which demanded more 
Government services for Indians and 
more opportunities for them in the
I.C.S. Activities were limited to that 
only. But the hearts of Pandit Motilal 
and Mahatma Gandhi changed when 
they saw these awful happenings and 
iron entered their souls. They then 
realised that it was a Satanic Govern
ment and thought that India must now 
have independence. It is therefore the 
events of Jallianwala Bagh which 
changed the trend of thought of the 
country. Had not these events occur
red I fear, we would have not yet at
tained our independence for it was this 
incident that created that change in the 
heart of Mahatma Gandhi which later 
gave birth to the Non-Cooperation 
Movement. Without Jallianwala Bagh, 
there would not have come this noil- 
co-operation.

For that reason, therefore, I consider 
 ̂ this day to be a very auspicious one 

when we are giving legislative effect to 
the National Memorial. Although it 
has come after such a long time, but 
we are at last giving it a shape of a 
National Memorial. It has been called 
a trust and the constitution of the com
mittee has been laid down. I consider 
the two or three persons who ure Its

life trustees to be the living movements 
of that spirit and they will continue to 
be so. Therefore, I have no desire to
go into that question for I do not want 
to interfere for nothing. It would be 
good if the suggestion of Shri Giani 
Musafir is accepted; if it is not, the 
hon. Minister may have his say. I 
think that those who are the trustees 
of the National Memorial have to 
remain as such throughout their lives. 
I would say it is in fact a national 
trust and as such no question arises 
of any province or of the Confess.

As has been remarked today, it may 
be that the present Governor and the 
Chief Minister and even the Congress 
may not remain. But I would submit 
that it has become a national thing: 
and whosoever comes shall have to 
respect it. So long as Punjab and 
India live, this thing will remain. It 
has now assumed a national shape 
beyond the realm of the Congress. The 
Congress has given it a national status. 
It is now no more a thing of the Con
gress; it is of the whole country. It 
has become our place of pilgrimage and 
every Indian looks to it with a feeling 
of great respect. This day wiU also be 
remembered when we are giving a 
legislative form to this Memorial in 
order thatjt may endure for all time.

The Minister of Law (Dr. 
Ambedkar): »After the speeches which 
have been delivered by my hon. friend 
Dr. Bakhshi Tek Chand, the Prime 
Minister and Pandit Thakur Das 
Bhargava, I do not think that there is 
any point left which requires einy 
answer. They have dealt with all the 
questions that have been raised by the 
various speakers in the course of this 
debate, particularly with regard to 
representation of certain interests on 
this trust. I think they have been 
effectively answered and I have nothing 
more to add.

Mr. Chairman: The question is:

“That the Bill to provide for the 
erection and management of a 
National Memorial to perpetuate 
the memory of those killed or 
wounded on the 13th day of April, 
1919, in Jallianwala Bagh, be 
taken into consideration.'*

The motion was adopted.

^ Clause Z.— (Definitions).

;iro 3HTO : Vi

TO f  :

wAfxw (National Memo*
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r ia l)'' ^ TC ^

24*̂  t  ft?

^  ^HTTT qr ^

I  ^  n’T’T ^  ‘< T ^ m  ?
q-RT ^  ^  I  I ^ r
?rnT ’< ^  ^

^  ^ T  =^Tf^ 3flr ^

T i ^  ^nr^P ^  f  ^  ^  ^  

^ r  ?TnT =?T^ ft? ^

^  sTHTPfl ^  n̂r§T ^  I a#?ft

^ ^  ^  #
^  ^  n̂r?T*T ^

^  5!̂  I ^  ^ T  ^  Tsr

I  ft? ?rp? 5rfeqhFT  ̂ 5n»r
=̂»rra7 =^rf^ i ^  amrr

t  3fh: fc^RT t  ft? ^n^Ffhr ’H)

^  ^  ^  ^  ^  5f5T

# 3ft< ^  ^ I

Dr. Ambedkar: I am afraid I cannot 
accept this amendment.

^  ^o ?nTo ^  ^  ^  TO

(press) I Jfft
’TFTflJT ?T  ̂ ^  ^

^ ^  ^  W  ^*T ^  <rft?T 

(bracket) ? t‘ % r ft̂  ^ r t  
^r ?TW ^  #ft?s

t  •

{English translation of the above 
speech)

Shri J. R. Kapoor (Uttar Pradesh):
I beg to Biove:
, In clause 2, for “National Memo

rial” substitute ‘JRashtriya Smarak”.

My submission is that it is but in thê  
fitness of things that the name of this 
National Memorial should be in the 
national language. We must give 
appropriate name to a thing and the 
name of the National Memorial which 
76 P.S.D.

we are going to erect should be such 
as easily understandable to everybody 
ill the country. By giving it a name 
m English, we shall be depriving a 
large number of people of easily under
standing its importance. Therefore, I 
submit that it should be named 
Jallianwala Bagh Rashtriya Smarak. I 
hope and believe that the hon. Minister 
would agree to my humble request by 
accepting this amendment. I have 
nothing more to add in this connection.

Dr. Ambedkar: I am afraid ̂ I cannot 
accept this amendment.

Shri J. R. Kapoor: I do not want to 
press it. If the hon. Minister does not 
accept it, he may put this name within 
brackets as is also done with the 
name of our country Bharat which is 
also written within brackets.

Dr. Ambedkar: I am afraid I cannot 
accept this.

Shri J. R. Kapoor: Then I do not 
press it.

Mr. Chairmaii; llie question is:
“That clause 2 stand part of the 

Bill.”%
The motion was adopted.

Clause 2 was added to the Bill. 
Clause 3.— (Objects of the Trust)

Shri Kamath (Madhya Pradesh): I 
beg to move:

In part (c) of clause 3, for “raise 
and receive” substitute “raise, receive 
and administer”.

The sub-clause, as it stand, reads 
thus:

“The objects of the Trust shall 
be—

...(c) to raise and receive funds 
for the purposes of the Memorial.”
It stands to reason that the Trust 

shall be formed not only for the pur
pose of raising and receiving funds but 
also for the purpose of administering 
them. Otherwise the enumeration of 
its duties and functions would be in
complete. I therefore move this 
amendment and commend it for the 
acceptance of the House.

Mr. Chairman: I wish to know
whether any other amendment is 9 0 ^  
to be moved.

Shri J. R. Kapoor: I beg to move:
After >part (c) of clause 3, insert new 

part:
“(d) to do any other thing In 

furtherance of the objec.ls of the 
Trust”, '



7232 Jallianwala Bagh 21 APRIL 1951 National Memorial Bill 7SS3i

[Shri J. R. Kapoor]
So that, there will be one more object 

added to it, not of any specific nature 
but merely of a general nature so that 
the Trust may not feel handicapped at 
any time in regard to anything that it 
may like to do. I am sure this will be 
readily acceptable to the hon. Minister 
in charge of the Bill. Such a clause is 
almost invariably to be found in other 
similar enactments.

Mr. Chairman: The wording of the 
amendment is self-explanatory and I 
do not think any further speech on it 
is necessary.

Sardar B. S. Man: I beg to move:

After part (a) of clause 3, insert new 
part and reletter subsequent parts 
accordingly:

“ (b) to start educational, social 
or such other public institutions, or 
to create funds or scholarships for 
the benefit of the public generally, 
or for those or their dependants, 
who were killed or wounded on 
the 13th day of April 1919 at the 
site, or for such other people who 
served, died or were permanently 

disabled in the national cause.”

The objects of the Trust as given in 
the Bill are merely “ to erect and main
tain suitable buildings, structures and 
parks at or near the site of the 
Jallianwala Bagh in the city of
Amritsar.........etc.” I feel that by the
acceptance of this amendment it will be 
enlarging the scope and making it more 
a living memorial to the memory of 
those who have departed.

Mr. Chairman; May I know whethisr 
any of the amendments are acceptable 
to the hon. Minister? ^

Dr. Ambedkar: I do not think I can 
accept any of them. Perhaps a word 
might be necessary as to why I do not 
accept them.

With regard to Mr. Kamath’s amend
ment, the addition of the word 
"administer” is unnecessary. Every 
trust carries with it the power of the 
trustees to administer whatever they 
receive and raise.

. With regard to Mr. Kapoor’s amend
ment "to do any other thing in 
furtherance of the objects of the Trust” , 
that again is unnecessary. When the 
objects are stated it carries with it the 
p o lled  power to do anything in 
furtherance of these objects.

With retrard to Sardar Man’s amend
ment, I think it is agreed that this 
^ d y  of trustees should not < ônvert 
themselves into a social sei^ce league.

Their purpose should merely be to 
maintain this national monument.

Shri Kamath: May I not ask whether
the word “ receive” also is unnecessary? 
Whatever is raised must be received by 
the Trust. Therefore “received” may 
be deleted.

Dr. Ambedkar: That may be so, but
I think “administer” is quite super
fluous.

Mr. Chairman: I would like to know 
whether hon. Members are pressing 
their amendments.

Sardar B. S. Man: I am not pressing 
my amendment.

Shri J. R. Kapoor^ No.

Shri Kamath: Well, it may go.
Mr,̂  Chairman: Does he want it to be 

put or not put?

Shri Kamath: It need not be put.

Mr. Chairman: The question is:

“That clause 3 stand part of the
Bill.”

The motion was adopted.

Clause 3 was added to the Bill.

Clause 4.— (Trustees etc.)

Shri Sidhva (Madhya Pradesh): I  
have an amendment.

Mr. Chairman: Is Dr. Ambedkar
going to move any amendment?

Dr. Ambedkar: Mr. Sidhva is moving.
r

Shri Sidhva: I beg to move;
Tn part (b) of sub-clause (1) of

clause 4, for the name of Sardar
Vallabhbhai Patel substitute the name 
of Dr. Saifuddin KitcWew.

It is self-explanatory and I do not 
want to speak on it.

Mr. Chairman: Amendment moved:
In part (b) of sub-clause (1) of

clause 4, for the name of Sardar
Vallabhbhai Patel substitute the name 
of Dr. Saifuddin Kitchlew .

Is it acceptable to the hon. Minister?
Dr. Ambedkar: I accept the amend

ment. I

Mr. Chairmam: Are there any other 
amendments? , |

Shri. Kamath: I have got three or 
four.
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•Mr. Chairman: If Mr. Sidhva’s
amendment is put first.........

Shri Kamath: All the amendments
must be moved first. '

Mr. Chaimmn: Not necessary. If
Mr. Sidhva’s amendment is carried, the 
other amendments will become super
fluous. ^

Shri Kamath: Under the rules, so far 
as I understood them......

Mr. Chairman: Only one oame has
got to be substituted. Suppose for that 
name another name is accepted. Then 
I  think the other names implied in the 
other amendments become superfluous.

Shri Kamath: But unless all the 
names are before the House, how can 
the House decide which name it wants?

Mr. Chairman: Which are his amend
ments? •

Shri Kamath: Nos. 23, 32, 36 and 43.

Mr. Chairman: Cannot these amend
ments be taken as moved?

Shri Kamath: I ask for leave to
speak on them. I must try to convince 
the House.

I beg to move:

(i) In prrt (b) of sub-clause (1) of 
-Clause 4, lor the name of Sardar 
Va]:abhbhai Patel substitute the name 
of Kmnari Maniben Patel.

(ii) Omit part (e) of sub-clause (1) 
of clause 4.

(iii  ̂ In part (g) of sub-clause (1) of 
clause 4, for “three” substitute “two” .

Gy) After part (g) of sub-clause (1) 
of elanse 4, add new part:

“ (h) three persons elected by
Parliament.”

Taking my first amendment first, 
While I am reluctant to bring the personaUty...... e uic

Chairman: We may continue to 
sit for five or ten minutes to finish this.

Hoa. Members: Oh, yes.

esfahH h The House has
established a convention, at the 
instance of - the Speaker, that on 
matters of personality there should be 
no discussion. I only just remind you 
oi that convention.

no such con- 

the power
the mnS Chairman of*ne moment—to take away the right of

the hon. Member if he insists on speak
ing. .

Shri Sidhva: Particularly on the
names.

Mr. Chairman: That is left to the
• hon. Member.

Dr. Deshmukh (Madhya Pradesh): 
There is no such ruling or convention.

Shri J. R. Kapoor: At least the merits 
of the various personalities may not be 
discussed.

Shri Kamath: I am not discussing 
the merits of anybody here.

Mr. Chairman: He may bear that in 
mind, that the personalities are not to 
be discussed.

Shri Kamath: I am perfectly aware 
of that.

While I am reluctant to provoke 
any controversy on the floor of this 
House about personalities who are 
respected, loved and admired by the 
nation, I would only suggest in this 
connection that in tfle place of our 
revered leader Sardar Vallabhbhai 
Patel the name of his daughter may 
be substituted. Recently the Congress 
Working Committee Uiemselves have 
agreed and have taken her on the Com
mittee in place of her father, and 
therefore I submit that it would be in 
the fitness of things, in order indirectly 
to associate her father with this Com
mittee. I would threfore request the 
House to agree, out of reverence of her 
departed father, to include her name 
among the Trustees of this Committee. 
Another reason which I would advance 
is that it will provide a sure and cer
tain representation to the women of 
India. So far as I can see, there is no 
woman mentioned by name here among 
the trustees; it may be that somebody 
elected or nominated would be there, 
but if her name is made sure of, I am 
sure that that will provide satisfaction 
to almost half the nation! *

Mr. Caiairmui: I think the hon.
Member knows man includes woman.

. Shri Kamath: But woman does not 
always behave as if man includes 
woman. Anyway that is beside the 
point. .1 would submit that in the fit
ness of things Kumari Maniben Patel 
ought to take the place of her father.

My next amendment is for omission 
of part (e) of sub-clause (1) of clause 
4. that is to say, the (jovemor of the 
State of the Punjab, and we find here 
t-iat a place is also reserved for* the 
Chief Minister of the State of Punjab.
In that event I personally do not think 
that there is any need for the Gk>vemor 
of the Punjab to be on the Trust. He 
might make way for someone else as
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[Shri Kamath] 
suggested by Pandit Thakur Das 
Bhargava or Giani Musafir but it is not 
necessary for both of them to be among 
the Trustees, that is, the Governor as 
well as the Chief Minister.

Then I come to my third amendment. 
Three persons are nominated by the 
Central Government. I think, and the 
House will agree with me that the num
ber of nominees, if at all we accept the 
principle of nomination for this Trust, 
should be reduced to as few as possible 
and the number elected by this Parlia
ment should be not merely included 
but should be more then those 
nominated by the Central Government. 
Therefore my third and fourth amend
ments should be read together. One 
refers to the reduction of the number 
of nominees of the Government from 
three to two and the other refers to 
inclusion of three persons elected by 
Parliament. We have fought on every 
occasion whenever committees cr 
boards were constituted by the Central 
Government, and this House has sought 
and won almost every time the point 
that Members who are elected by 
Parliament should be included in the 
committee or board. Now that our 
country is free and a sovereign Parlia
ment is functioning, we should build a 
tradition that whenever an important 
committee or board or trust like this 
for a national purpose is being sought 
to be formed, we should see to it that 
Members elected by this Parliament 
should be included on such a body. It 
is regrettable that on this proposed 
Trust, there is no person elected by 
Parliament. Is this the way I ask that 
the House should build a healthy, sound 
parliamentary and democratic tradition 
in this country? It stands to reason, 
and it is in the fitness of things and 
eminently desirable that the Trust 
should include Members who are elecf  ̂
ed by Parliament and the number of 
nominees of the Central Government, 
if at all the House wants them there, 
must be reduced,

I therefore commend all these amend
ments of mine for the acceptance of the 
House.

1 wanted to move:
After part (e) of sub-clause (1) of 

clause 4, insert new part and reletter 
subsequent parts accordingly:

“ (f) the President of the Punjab
State Congress.”

*̂> erl«< UjI ^  xS

>**
^  „ }  yi ^ 1  L l̂ sS

“yW u * * i
iS JUjf <J.

-  I«*3W : j f  t t '- y  ^  ^

(English translation of the above 
speech)

Giani G. S. Musaflr: I  wanted to
move :

After part (e) of sub-clause (1) of 
clause (4), insert new part and reletter 
subsequent parts accordingly:

“ (f) the President of the Punjab
State Congress.”
I have already said more than 

enough on that subject. Unfortunately 
for me the Prime Minister does not 
agree with me on this point. What is 
still more unfortunate is that he has 
already delivered his speech so that 
even those members who had promised 
to support me have become silent. 
Therefore, I feel it would be no use 
pressing it any more. Hence, I am not 
moving it. I do not agree, however, 
that the inclusion of the President of 
the Punjab Congress would turn this 
Trust into a party Trust.

Mr. Chairman: May I know whether 
the hon. Minister accepts any of those 
amendments?

Dr. Ambedkar: I cannot accept any 
of these amendments.

Shri Kamath: I want to press all the 
amendments.

Mr. Chairman: I will put aU these 
amendments to the House.

Shri Kamath: One by one.
Mr. Chairman: The question is:
In part (b) of sub-clause (1) of 

clause 4, for the name of Sardar 
Vallabhbhai Patel substitute the name 
of Kumari Maniben Patel.

The motion was negatived,
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Mr. Chairman: The question is:
Omit part (e) of sub-clause (1) of 

clause 4.

The motion was negatived.

Ml. Chairman: The question is:

' In part (g) of sub-clause (1) of 
clause 4, for “three” substitute “ two” .

The motion was negatived.

Mr. Chairman: The question is:
After part (g) of sub-clause (1) of 

cleuse 4, add new part:

“ (h) three persons elected by 
Parliament.”

The motion was negatived.

Mr. Chairman: The question is:
In part (b) of sub-clause (1) of 

clause 4, for the name of Sardar 
Vallabhbhai Patel substitute the name 
of Dr. Saifuddin Kitchlew.

The motion was adopted.

Mr. Chairman: The question is:
“That clause 4, as amended, 

stand part of the BiD.”

The motion was adopted.

Clause 4, as amended, was added 
to the Bill.

Clause 5.— [Term of office of Trustees)

Mr. Chairman: I would like to ^ o w  ‘ 
whether any hon. Member is moving 
his amendment to this clause. We can 
finish the Bill within five or ten 
minutes.

Hon. Members: No, no.

Mr. Chairman: I would like to know 
if Mr. Kamath is moving any amend
ment to clause 5? If Mr. Kamath is 
not moving, I take it that no other hon. 
Member is moving his amendment.

Shri Kamath: I am moving amend
ments Nos. 52 and 58, so far as clause 
5 is concerned.

Mr. Chairman: The hon. Member may 
formally move those amendments 
■which he wants to move.

SKri Kamath: I beg to move:

In sub-clause <1) of clause 5, at the 
end, add:

“or until such time as they are 
not physically or mentally 
incapacitated.”

Mr. Chairman: He may move
amendment No. 58 also and then make 
one speech.

Shri Kamath: But they are rather
unconnected. Very welL

I beg to move:
After sub-clause (2) of clause 5.......

No. I find it is consequential to 
amendment No. 43 and so it does not 
arise now. I move onjy amendment 
No. 52. The point is this. We have 
elected certain persons by name for 
life. And.

Mr. Chairman: But this amendment 
seems to be superfluous as in the Trusts 
Act this would have been provided. 
Those who are physically or m^taUy 
incapacitated, such people cease to hold 
any trusteeship.

Shri Kamath: I f it is the Trusts,
Act, I do not want to press this amend
ment. I  am not a lawyer.

Mr. Chairman: It is in the Trusts Act 
And so I take it that the amendment 
is not pressed.

Shri Kamath: All right.

Mr. Chairman: The question is:

“That clause 5 stand part of the
Bill.”

The motion was adopted.

Clause 5 was added to the Bill.

Clause 6 was added to the Bill.

Clause I — (Power of Trustees etc.)

Mr. Chairman: Then we come to
clause 7. Mr. Kamath, does he move 
his amendment No. 68?

Shri Kamath: It is a verbal amend
ment seeking to substitute the word 
“them” for the word “ it” and I leave 
it to the draftsmen to deal with.

Mr Chairman: That means no amend
ment is moved.

The question is:
“That clause 7 stand part of the

Bill/
The motion was adopted.

Clause 7 was added to the Bill 

Clause 8 was added to the Bill. 

Clause 9.— (Power to make rules)
Shri Kamath: I have several amend

ments to clause 9. I am moving aU of 
them.
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Hon. Members: I f that is so, we may 
adjourn now-

Mr. Chairman: There is only one 
more clause and Mr. Kamath is not 
going to make a speech. I f we adjourn 
at 1-30 P.M. we may meet at three 
o’clock.

Shri Kamath: I beg to move;
(i) In part (f ) of sub-clause (2) ot 

clause 9, for “ injury” substitute 
“damage” .

Mr. Chairman: And his other amend
ments may be taken as moved.

Shri Kamath; But I have to move 
them and speak on them. Otherwise 
there is no point in my moving them. 
I must try to convince the House why 
they are necessary.

I beg to move:
(ii) In part (f ) of sub-ciause (2) of 

clause 9, omit “ and for the prevention 
of persons from trespassing into any 
particular part of the Memorial” .

(iii) In part ( f ) of sub-clause (2) of 
clause 9, omit “ for” .

The next amendment relates to the 
penalty for infringement of the rules.

(iv) In sub-clause (3) of clause 9, 
for “ fine which may extend to one 
hundred rupees” substitute;

“ imprisonment for a period not
exceeding six months or with fine
which may extend to one hundred
rupees or both.” .

The House will realise that where the 
preservation and maintenance of these 
sacred national memorials are con
cerned, any infringement or violation 
of the rules should be visited with 
deterrent penalty or punishment. There 
have been complaints in recent months 
that with regard to the Rajghat 
Samadhi here in Delhi, there is not 
that care exercised to see that people 
entering the Samadhi grounds pay 
adequate respect and veneration to the 
Samadhi, as it deserves. There have 
been complaints not only from people, 
but also in the press, from time to time 
to this effect, and I am happy that a 
Bill connected with the Rajghat 
Samodhi has been introduced in Parlia
ment.' But the mere introduction or 
passing of the Bills or the framing of 
the rules is not sufficient because thelre 
are persons who will not be deterred 
from infringing the rules merely by 
light penalties. We have got to see to 
It that the sanctity and the importance 
of the memorial and the national pre
stige connected with it are properly

maintained and preserved. To do th^t, 
it is very essential that this sense 
should be instilled into the people by 
prescribing adequate, and I might even 
say, deterrent penalties at the com
mencement. Once that sense is instilled, 
I am sure the rest will follow in due 
course. In the beginning we have to 
be very careful to see that people do 
not infringe the rules, owing to callous
ness or indifference. Therefore, I com
mend this amendment for acceptance 
of the House.

Dr. Ambedkar: The only amendment 
that I can accept is No. 79 seeking to 
omit the word “ for” , in part (f ) of sub
clause (2).

Mr. Chairman: Does Mr. Kamath
press the other amendments?

Shri Kamath: I pr^ss amendment
No. 82 relating to penalty.

Mr. Chairman: The question is;
(i) In part (f ) of sub-clause (2) of 

clause 9, for “ injury” substitute 
“damage” .

The motion was negatived.
Shri Kamath: I do not press my 

second amendment.

Mr. Chairman: The question Is:
(iii) In part (f ) of sub-clause (2) of 

clause 9, omit “for” .

The motion was adopted.

Mr. Chairman: The question is:
(iv) In sub-clause (3) of clause 9, for 

“fine which may extend to one hundred 
rupees’ substitute:

“ imprisonment for a period not 
exceeding six months or with fine 
which may extend to one hundred 
rupees or both.”

The motion was negatived.

Mr. Chairman: The question is;
“That clause 9̂  as amended, stand 

part of the Bill.”
The motion was adopted.

Clause 9, as amended, was added 
to the Bill.

Clause 10 was added to the Bill.

The Schedule was added to, the BilL 
Clause 1. (Short Title) 

Amendment moved;

In clause 1, for “ 1950” substitute 
/‘1951” . — [Dr. AmbedkarJ

Mr. Chairman: The question is:
“That clause 1, as  ̂ amended, 

stand part of the Bill.”
The motion was adopted.
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Clause 1, as amended, was added
lo the Bill.

The Title and the Enacting 
Form ula were added to the Bill.

Dr. Ambedkar: I beg to move:
“That the Bill, as amended, be 

passed.”
Mr. Chairman: The question is:

“That the Bill, as amended, be 
passed.”

The motion was adopted.

The House then adjourned ^or Lunch 
till Three of the Clock.

The House re-assifmhled after Lunch 
at Three of the Clock.

[P and it  T h a k u r  D as B h a rg a v a
in the Chair'\

INDIAN TARIFF (SECOND 
AMENDMENT) BILL

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): I beg
to move:

“That tiie Bill further to amend 
the Indian Tariff Act, 1934, be 
taken into consideration.”

Today, I have a very pleasant task 
because the three industries the pro
tection to which is sought to be con- 
tifiued by this Bill are firstly, preserved 
fruits, secondly, artificial silk and silk 
fabrics and thirdly, pickers. As the 
House doubtless knows, protection to 
these industries was granted up to the 
31st March, 1951. Hon. Members will,
I am sure, remember that when the 
previous Tariff (Amendment) Bill was 
under discussion in this House towards 
the end of the last month, I sought to 
move an amendment which was intend
ed to continue protection to these in
dustries, beyond 31st March, 1951 fora 
short period of nine months, pending 
Government’s examination of the Tariff 
Board's reports on these industries. As 
it happened, technically, the amend
ment was out of order. Between then 
and now, Government have been able 
^  complete the examination of the 
Tariff Board reports. Therefore, this 
Bill seeks to give further protection for 
the period stated in the draft Bill itself 
to these three industries. -

Government, under those circum
stances. endowed with powers by the 
previous enactment, issued a notifica- 
^on under section 3A of the Indian 
Tariff Act, imposing a duty, with effect 
from 1st April, 1951, equivalent to the

duties in force on the date of the noti> 
fication. Practically, the effect is ta 
continue the protection temporarily for 
the time being, in anticipation of this 
present Bill. As required by the pro
visions in section 3A of the Tariff Act, 
the Bill was introduced in Parliament 
within 15 days of the issue of the 
notification.

When we were on that Bill, I had 
occasion to point out that there may be 
inconveniences from the strict limita
tion of the Governmental discretion to 
a fixed number of days. Just by way 
of illustration, I should like to mention 
this as an instance for our guidance 
in the future. The notification was 
issued, in anticipation, and in the mean
time consideration was going on. That 
notification has to be kept a confidential 
document till it is actually issued. Gov
ernment Resolution in pursuance of 
that notification giving protection to 
these industries was actually published 
only yesterday, 20th April. The period 
of limitation that this Bill had to be 
introduced within 15 days from the time 
that we issued the original notification, 
compelled us in fact to do away with 
the consultation of the Standing 
Advisory Committee, which otherwise 
we would certainly have done between 
the introduction of the Bill and the 
time that we come before the House 
at the consideration stage of the Bill. 
Our handicap was that till the resolu
tion was published, we could not share 
with any one the contents of that Reso
lution. That is how sometimes, this 
strict limitation of the Government’s 
discretion within a fixed number of 
days creates inconveniences. I am only 
saying this not with regard to what 
waŝ  done, but to explain as to why this 
measure could not be placed before the

■ Standing Advisory Committee of the 
Commerce Ministry before we came to 
the House.

As I said before, the Tariff Board’s 
reports have been examined • by the 
Government between the last time 
when we came to the House with an 
amendment and now, and Government 
have accepted on merits their recom
mendation that protection to these in
dustries should be continued for a 
further period of two years. The first 
set of amendments, as hon. JVIembers 
will see, relate to the preserved fruits 
industry. This industry has been pro
tected since January, 1948. The pro
gress made by this industry has justi
fied the grant of this protection. The 
industry has made great strides. Pro
duction has increased from 2,100 tons 
in 1948 to 5,700 tons in 1950, that is 
an increase of 166 per cent. Those hon. 
Members who have had the occasion 
to go through the Tariff Board's reports, 
copies of which have been placcd In
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[Shri Karmarkar] 
the library of the House, will doubtless 
have noted that these preserved fruit 
juices, especially, have given perfect 
satisfaction to catering establishments 
of note and also to the defence forces. 
It is a great pleasure to tell the House 
that the defence forces have found 
these products very satisfactory and 
have to a large extent patronised the 
national products. The Tariff Board 
has, after careful enquiry and calcula
tion, found that it will now be possible 
to reduce the protective rate of duty 
on certain kinds of products, while in 
the case of certain others, the manu
facturers are in a position to hold their 
own so that the protection can be with
drawn. This, I should say, is a healthy 
tendency, because if an industry has 
justified the protection given to it, the 
protection should be eliminated as 
early as possible, because that shows 
that the industry has picked up after 
the protection has been granted. An 
indication of the precise changes will 
be found in the Statement of Objects 
xind Reasons and I need not, therefore, 
go into those details. I think it is 
necessary, however, to mention an im
portant point relating to these products. 
Government propose on purely revenue 
grounds to subject all these products, 
including those which are de-protected, 
to a surcharge equivalent to one- 
quarter of the duty leviable under the 
Tariff Act. This proposal, I under
stand, has been introduced in the 
report of the Select Committee on the 
Finance Bill, which will be considered 
by the House in due course. The in
dustry will thus, in effect, continue to 
enjoy a larger measure of protection 
than is justifiable on protective 
grounds. For instance, although the 
protective duty on jams, jellies and 
marmalades is to be reduced from 80 
per cent., as it was before, to 40 per 
cent, ad valorem, the actual duty that 
will be paid, including the surcharge, 
will be 50 per cent.

The next industry dealt within the 
Bill is, as hon. Members are aware, arti
ficial silk fabrics. The way in which 
this industry came to be indirectly 
protected was rather of a peculiar 
nature. The House will naturally want 
to know why it should be necessary to 
an industry of this nature to enjoy the 
protection that it has had for as long 
as 17 years, and what is more, this 
period should be extended for another 
two years. This industry, as I said, 
has certain peculiar characteristics. 
When liie protection was granted, no 
such indigenous industry producing 
artificial silk goods actually existed, 
and it did not exist for many years 
after that. Duties were imposed on 
artificial silk fabrics which competed

with the cotton textiles, as a part of the 
scheme for the protection of the cotton 
textile industry. When the protection 
to the cotton textile industry was with
drawn in 1947, the protective duties on 
artificial silk fabrics would have been 
withdrawn also. But, in the mean 
time as a result of these duties, an in
dustry had actually sprung up for the 
manufacture of these fabrics. Govern
ment therefore considered that a special 
enquiry should be made and this was 
done. On the recommendation of the 
Tariff Board, it was decided in 1949 to 
continue the duties till 31st March, 1951. 
So, the House will see that in our 
efforts to protect the cotton textile in
dustry, not only was that industry pro
tected, but a new industry has arisen, 
which we have to protect now. Strictly

- speaking, therefore, the industry can 
be said to have enjoyed protection on 
its merits for two * years only. The 
Tariff Board again made enquiries and 
found that protection should be con
tinued at the existing rates for a 
further period of two years. I may 
add that having regard to the luxury 
nature of artificial silk, it is unlikely 
that a revenue duty strictly on merits 
would have been appreciably different 
if the protective duties were withdrawn 
as a measure of protection. The pro
tection can, therefore, scarcely be re
garded as imposing an additional 
burden on the consumer of artificial 
silk goods.

The third industry that we seek to 
continue to protect by this measure is 
pickers used in the textile industry. 
Pickers were granted protection in 
1949 when the revenue duty of ten per 
cent, was converted into an equivalent 
protective duty. As hon. Members will 
see. even the protective duty is not a 
large imposition. The industry has 
made progress during the interval. It 
has acquired the necessary technical 
efficiency and has the advantage of 
being able to get all its raw materials 
in India. The Tariff Board has found 
that the price of imported pickers is 
higher than indigenous ones. Normally, 
therefore, we should expect that the 
grant of protection would not appear 
to be justifiable, but the Tariff Board 
has, however, found that desoite the 
relative cheapness of the indigenous 
article there is a strong prejudice 
agamst it so that sales are not what 
they should be. The Board has there
fore considered that protection at the 
existmg rates should be continued for 
a further period of two years. I f 
pickers were not protected the duty, 
nevertheless, would have been 5i per 
cent, including the surcharge under the 
Fmance Bill. The House will observe, 
therefore, that the difference, that !• 
to say 4| per cent., in rate is not 
siderable.
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That is the end of my short story. 
The reason for protection has been so
• obvious. To facilitate consideration by 
hon. Members, in addition. Tariff Board 
reports have been placed in the Library 
^of the House, and within the s-hort 
time at our disposal copies of a brief 
memorandum on these three protected 
industries have also been circulated to 
hon. Members, which give greater 
details regarding the subject matter of 
this Bill. I see that there have been 
jio  substantial amendments tabled to 
this measure, partly perhaps because 
ithe House feels that these three are 
industries which require to have con
tinued protection. I shall be very 
“:happy to explain any points which hon. 
Members may want to know, or to give 
any elucidation or clarification regard
ing either the quantum of duties or 
regarding any other matter pertinent 
to the present measure.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into, consideration.”

Shri y(«kataramaii (Madras): I
♦■desire to draw the attention of the 
House to the third item, namely, 
pickers used in textile industries for 
the grant of protection to which the 
hon. Minister has just now moved. He 
pointed out that this industry has im
proved during the period of protection. 
I  am afraid it is not so. On the con
trary, if you look into the figures, out 
of the total demand of 42,000 gross 
which is necessary in this country, 
about 16,632 gross pickers were manu
factured in 1948, 11,369 in 1949 and 
10,349 in 1950. The production of 
these pickers has been progressively 
going down and I am afraid it has 
€one down ' very remarkably because 
from 16,000 odd it has gone down to
10,000 odd. If this is the result of the 
protection which we have given, I 
i^'onder how this industry can be very 
ivell supported J>y means of protection. 
We are all in favour of developing our 
indigenous industries, but there is a 
feeling that these industries which are 
sought to be protected think that they 
are entitled to protection and that they . 
need not either improve their efficiency 
or increase the production. I have 
almost a feeling that these industries 
think that if they improve their pro
duction the protection might go and 
therefore it seems to be in their inter
est not to do so. If the protection 
which has been given has not helped 
this industry in the matter of increas
ing its production, then it appears to 
me a good reason to tell them that if 
the prQduction is not increased we 
would stop further protection being

given to them. In the m em or^um  
which has been circulated you will find 
all these figures. It is a pity that this 
industry which is so vital to our needa 
cannot increase its production. We are 
a very important country in the field 
of the textile industry and we r^u ire a 
lot of pickers; our needs are said to be
42,000 gross every year. If we cannot 
by our own efforts produce enough to 
meet our domestic demand then we 
must do something strong .about it. It 
would be even necessary for the Gov
ernment to start some such^industry by 
themselves to supply the country’s 
needs. I f we merely rely on private 
enterprise and say we will give them 
half-hearted protection, they are likely 
not to take advantage of it but merely 
carry on with a view to earn the bene  ̂
fit of protection. That would be the 
feeling which they would have, 
else, the Minister must be able 
explain why it is that from 1948 wl 
it was 16,000 odd production has goi 
down to 10,000 odd in 1950 in ’ 
course of two years. Again, if yi 
take the number of units which 
producing, their number has increa 
from 60 to 70. So, though there haf 
been an increase in the number ol 
units producing the pickers, the quan
tity produced has gone down. This ii 
a matter which requires investigatioB 
by the Ministry. I hope the Govern
ment ought to make it clear and plain 
that if the industry does not increas€ 
its production within the period of time 
for which protection has been givei 
they will not countenance any applica 
tion for continuance of protection.

Shri M. C. Shah (Bombay): I supporl 
the Bill but I would like to have ar 
explanation from the Deputy Minister 
On the 8th March last when Mr 
Kamath asked a question in this Hou« 
about the artificial silk yam being imi 
ported from Japan, Italy and othei 
places, it was stated by the hon. Mem 
ber, Mr. Kamath that the selling p ri« 
of artificial silk yam was Rs. 8-6-0 of 
8-8-0 per lb. whereas its landed cos 
was about Rs. 5-4-0 or 5-8-0. Th< 
Minister of Commerce and Industr3 
then stated that figures of landed cosi 
were not correct and that as a mattei 
of fact the landed cost was Rs. 4-4-0 
I do not know whether the Ministei 
then included therein the import duts 
on artificial silk yarn. The protective 
duty on artificial silk yam is 25 pei 
cent, ad valorem or five annas a pound 
whichever is higher, plus two-fifths o 
the import duty which comes to abou 
Rs. 1-8-0 or so. So, the duty will com< 
to Rs. 1-8-0, and Rs. 4-4-0 being th« 
landed cost according to the Minister 
the total cost per pound of importet 
artificial silk yam will come to Rs. 5-12 
If it is sold at Rs. 8-8-0, as was states 
during that question,—which statemen
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was not denied by the Minister of 
Commerce and Industry—that means 
there is a profit of nearly Rs. 2-12-0 
per pound. Now, with that imported 
jrarn the artificial silk fabrics are to 
i>e woven. Even if you give protec- 
ion, with this gap between tl^  landed 
?ost and the selling price, T  do not 
jnderstand how it will help the fabric 
manufacturers. So, it should be made 
?lear whether t’lere is so much profit 
iUowed to these im.porters, and, if that 
Dront is allowed to them why that much 
s being allowed to them and why that 
;urpliis profit is not mopped up by the 
Government through higher import 
iuties. If it is made' clear by the 
3epi:t.v Minister, it will be better for 
he pi;rpose of understanding the whole 
•ase about protection being given to 
he cA't silk yarn fabric. I am in favour 
)f giving protection, but here is a dis- 
'repancy which ought to be cleared up.

About picker :̂, my hon. friend Mr. 
/enkatai-arrsan said that production is 
joing There, the difficulty is
hat the textile industry which gets so 
nuch benefit from the Government 
loes not give enough support to the 
ndigenous manufacture of pickers and 
believe that is the reason why pickers 

)roduction has gone down. Possibly 
! he textile industry prefers imported 

)ickers to the indigenous product. 
Vhen compared with the imported 
>icke‘rs our pickers som*e years ago 
vere poor, but now the quality has im- 

i proved very much and if "the textile 
ndustry would give encouragement to 
he indigenous product I am sure the 
ntire demand of pickers can be met 
•y indigenous production. I think we 
hould appeal to the patriotism of the 
extile industry to use the indigenous 
ickers rather than go in for imported 
ickers.

' Before I sit down, once again I 
: /ould like the Deputy Minister to
> xplain whether there is so much 
; largin of profit to the importers who 
; re given licences, that is, whether 

-lere is such a big gap between the 
mded cost of art silk yarn and the 

: ailing -price. Really a very great 
, uantlty of the yarn is being imported 
' y one association in Bombay and it 

istributes the yarn to the factories 
hich are very few in number and not 
) the cottage industry. The art silk 
arn industry is a cottage industry arid 
1 some parts of Gujerat there are co- 
perauve societies, the members of 
hich are themselves the holders of 
owerlooms and handlooms. They pur- 
:iase the art silk yarn and then weave 
le art silk fabrics. The policy of 
overnment should, be to give more 
nd more licences to t'.iese co-operative

societies which are distrib\itihg the? 
j^arn directly to the weavers who have 
their own powerlooms and handlooms. 
rather than give licences to these big. 
importers who do businessT in this- 
matter. Government should ci^ouraige- 
these co-operative societies rath^ than, 
patronise these big associations which 
make huge profits out of the imported 
art silk yam, as was practically admit
ted by Government in reply to Mr. 
Kamath’s question on the 8th March»
1951. We assume that the information 
given by the Minister was correct, be
cause when the spokesman of the Gov
ernment says a certain thing we have 
no other alternative except to accept 
that the information is correct. There
fore, if it is correct, then it passes my 
comprehension how profit to the tune- 
of Rs. 2-12-0 per lb., which comes to- 
more than 50 per cent, or so, is allowed 
to these importers. I think this matter 
should be cleared up so that we may 

the exact position.

. Dr. Deshmukh (Madhya Pradesh) : I  
am one of those who do not like pro
tective duties as a rule, because every 
duty for protection necessarily involves 
a sacrifice on the part of the consumer. 
But in order that our industries may 
be developed there may be cases in 
which protection is necessary. But it 
should be reduced to the minimum and 
we should also be satisfied that this 
protection is not giianted at the cost of 
the consumer or for the encouragement 
of inefficiency in the industry or pro
fiteering. I regret to say that I do not 
feel absolutely convinced that this Gov
ernment has such a perfect organisa
tion as to see that inefficiency is not 
rewarded and that unnecessary and 
undue profiteering does not take place. 
At the same time, I am also one of 
those who believe in protection for th/ft 
progressive industrialisation of the 
country. It is not possible in the year 
1951 to go back to the old days and 
live in the way in which our fore
fathers used to live. We have got to . 
go ahead and solve problems that arise 
out of industrialisation. From that 
point of view, one is certainly glad at 
heart that there are industries coming 
up in the country and they are making 
progress.

Some of the industries have very 
serious - complaints to make. They go
to the extent of saying—and I believe 
their complaint is correct— t̂hat the 
progress they have achieved is In 
spite of the Government -and not be
cause of it. In many instances, they 
come forward and risk their capital but 
because of inadequate and half-hearted 
assistance come to grief. To a certain 
extent, you might say that they gamble 
with their own capital, and yet Govern-



7250 Indian Tariff 21 APRIL 1951 (Second Amendment)

ment. which is' very l^een on h ^ i «  
them, does not aftord any *aciUta^ M  
the facilities are delayed and given in 
a very tardy manner, so that as a 
matter of fact the industries far from 
receiving help are hampered Md 
hindered. I know a few cases m which 
this is happening even today. A  certam 
person who wants to manufacture 
cerfain steel articles wants certam 
carbonising compounds or some 
machinery. I know it for a fact that 
in one instance the Government’s reply , 
was that the application had not been 
received in time. This firm is not 
making any profits on those articles.
It is a consumer of those articles for 
the sake of the industry. I do not see 
how such an application could be 
treated a’s if it were an application for , 
the import of some luxury article. 
Although you, Sir, did not accompany 
us on the whole of the tour, you are 
perfectly aware that there are many 
avoidable difficulties which are not 
removed with the result that those who 
invest money in industries find it 
extremely difficult to pull on. If under 
these circumstances a certain industry 
asks for protection and we give it, all 
that it means is that because of the 
inefficiency of the Government the con
sumer has to pay more so that the 
industry which is inefficient is pro
tected. From that point of view, I 
would urge it as 'a general recom
mendation that while giving protection 
Government ought to make up its mind 
to see to these industries and supervise 
them far more than Government has 
been able to do hitherto. I have asked 
so many questions myself and other 
hon. Members also have asked ques
tions. Every time, we find that the 
Government has no information as to, 
for example, the cost at which a parti
cular article arrives in India; the price 
at which it is sold; the profits made by 
the industry or trade. Whether it 
refers to a raw material which we 
export or whether it refers to any 
consumer goods that are coming into 
the country the reply continues to be 
the same “no information’*. -The Com
merce and Industry Ministry is fright
fully ignorant and ill-informed. I had 
put certain questions about foreign 
investments; how many of the foreign 
firms do not do any industrial work 
but are merely engaging in trade and 
commerce, without setting up any in
dustries? Although these questions 
have been repeatedly put for the last 
t^'o or three years, Government has not 
been able to give any information. If 
this is the condition of our Commerce 
and Industry Ministry, I am afraid, the 
financial morass through which we are 
passing is not likeiy to be lifted very 
soon, because upon this one Ministry 
depends the prosperity of -the people

and the progress of the country, 
would very much Uke to take 
opportunity of impressmg u jo t —  
hon. Minister that while g r ^ t i ^  
tection, the quantum, should be the 
minimum and it should also ^  
that it is not done at the cost of the- 
consumer.

The items for which protection is 
sought to be extended are ^ jc le s  like 
fruits, fruit juices, jams, a r^c ia l silk 
fabrics and so on. Most of these items 
are such that they should not, as a 
matter of fact, require any protection.
I do not understand why any protec
tion should be extended for t ^  
preservation industry? Why should it 
be cheaper for America or England or 
any other country for the matter of 
that to send their fruits here cheaper 
than we can sell? I hope it is not only 
because of the efficiency of our indus
try. None of these fruits is imported 
and then preserved; most of them are 
produced in this country and I am sure 
we can produce any of these fruits far 
cheaper than any foreign country, be
cause their standard of living is higher, 
they have to pay their labour more and 
they have not all the facilities that we 
can have at such cheap rates. Under* 
these circumstances, I am not very sure 
as to why protection should be necessaiy 
for canning the cheap fruits produced 
in this country. I do not want 
elaborate this point, nor do I oppose 
the proposal, but at the same time I 
would like both the Tariff Board as 
well as the Ministry to see that the pro
tection afforded does not last longer 
than it is absolutely necessary, nor ia- 
the quantum of protection more than 
is justifiable. Otherwise, as has been 
painted out by my hon. friend Mr. 
Venkataraman. so long as people make 
profits, they have jio incentive to im
prove their industry, because the profits 
thai they derive, in spite of inefficiency, 
are as great as they are likely to get. 
even if they improve. ' '

These are certain general considera
tions which I want to emphasise upon 
the' hon. Minister not only so far as 
protection to this industry is concerned, 
but-protection to any industry. I hope 
the method of assistance to industries 
would also be improved. We must 
make up our mind that apart from 
nationalisation there is ample scope in 
this country for private initiative. 
What is happening at the present time 
is that we hamper private initiative 
and mismanage national endeavour. 
That is the present situation. I f the 
Ministry is determined to see that, and 
even if they are in favour of nationa
lisation, they should afford every 
possible facility to the private indus
trialists and at the same time make 
their own industries more efficient, I



[Dr. Deshmukh]
: think thatyought to be done by the 
: Ministry. X

^ Shri Hussain Imam (Bihar): I am 
-labouring under a disadvantage. Un
fortunately I was not present when the 
-non. Minister moved this motion; so,
I do not know whether he said any- 

■*thing about Imperial Preference or not.

Shri Karmarkar: I did not say any
thing.

Shri Hussain Imam: Last time when 
the subject was discussed in this 
Jlouse, it was brought to the notice of 
the Government that Imperial Prefer- 
'€nce is riot liked by the Indian people. 
Government had then promised ttiat 
they would tell us something about it 
in a short time. In the meantime, we 
found that Pakistan had already taken 
steps to reduce the items of Imperial 
-Preference to the barest possible 
-minimum. About two-thirds of the 
items which were under the Imperial 
Preference scheme have been scrapped
• and only one-third, which is still neces
sary in the interest of their trade and

-industry, has been preserved. We had 
'expected that the Government of India 
would have taken the lead in this 
matter of negotiating a new and better

• contract, rather than be a bad second 
to Pakistan.

Secondly, I welcome this measure as 
it reduces the burden on the consumer. 
The existing duties are to be lowered 
•and as such it is a welcome step, be
cause it may have a slight effect on 
the cost of living, though the items in 
it are more of luxury goods than items 

'-of common consumption.

Paragraph 3 of the Statement of 
'Objects and Reasons says: “With regard 
to (b) and (c), no change has been 
made in tl̂ e existing rates of duty.” 
I f  that is so, I do not see any reason 
for bringing those items in this Bill. 
"They relate to artificial silk and cotton 
and artificial silk mixed fabrics and 
pickers used in textile industries.

• Ordinarily it should have been incluqied 
in the Finance Bill. In the Finance 
Bill we have got a large number of 
items of tariff schedule included. If 
the House will excuse my saying so, 
it is rather an awkward method for the 

'Government to bring in legislation 
piecemeal. We have dealt with this

• subject three times during this session.
First we had the Tariff (Amendment)

( Bill; then we had the Finance Bill and
; now we have this Bill. Cannot the

'Government make up its mind as fo 
( what they want to do? This Bill was

introduced on the 12th April. I feel
vthat the Government is doing thing? in
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a ''haphazard manner. The session 
would ordinarily have terminated by 
today. Today was the last day of the 
session, if the old programme had been 
adhered to. But GovemThent did not 
feel any necessity for this Bill. Other
wise they could have introduced it on 
the 28th February when the Finance 
Bill was brought in. But they did not 
do so.

Again the explanation given in the 
Statement of Objects and Reasons as 
far as the protective duties on silk and 
silk fabrics are cancerned, is very 
meagre. It does not say anything about 
the Tariff Board reports or the need 
for their inclusion. I should also draw 
attention to the fact that though the 
President’s recommendation has been 
obtained for this Bill, as envisaged by 
article 117(1), a statement of expen
diture has not been appended, as ruled 
by the Chair the other day. As such,
I would ask you, Sir, to postpone its 
consideration till Government fill up 
that lacuna and make up for their 
default. If a convention is to be ' 
established and a ruling of the Chair is 
to be honoured, it is very necessary 
that Government should pay full heed 
to it and come forward with measures 
in proper order. Under article 117 Jt 
is not necessary that a statement of 
expenditure should accompany the Bill. 
It was a ruling given by ^ e  Chair, 
which I would ask the Commerce 
Ministry to honour.

Another point I would like to raise 
is this: in the matter of protective
duties it has to be recognised that 
goods of non-sterling area or origin 
are higher in price on account of the 
devaluation of our currency and hence 
they need smaller duty to equalize. 
By means of devaluation we have 
really given a quantum of protection 
to the British goods over and above 
what is due to them according to 
Imperial Preference. Imperial Prefer
ence was of the order of ten per cent., 
or six per cent., or something like that. 
Now they have got a preference of 30 
per cent, already by devaluation. Why 
are we giving them an additional pre
ference? At the time when we had 
these Imperial Preference agreements 
there was a parity between the Indian 
coin and the sterling and the dollar. 
Now that we have devalued in con
nection with the dollar and are on the 
same level as that of the sterling and 
we have already given them a 30 per 
cent, preference compared to non
sterling area countries, I therefore 
advocate that there should be no pre
ference, as the preference already 
exists. Even under the existing agree
ment they are not- entitled to have 
more than ten per cent, preference.
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When they hsfve already got 30 per 
cent., why are you giving them ten 
per cent, more?

Another item which I have got and 
which I have advocated often in this 
House is that we must have some kmd 
of data from the Government to 
indicate what, the quantum of goods 
being imported from the different areas 
is. If we give preference to a minority 
producer, a person who exports only 
20 per cent, of the goods consumed by 
us it means that we are giving him a 
subsidy. Because, the price at which 
I am importing 80 per cent, of my 
reouirement will be the price which 
will be paid for by the general con
sumer for the goods coming under the 
preferential schedule. So it is really a 
subsidy being given at the cost of the 
Indian consumer. As such I should 
like that whenever we give a prefer
ence it should be either to the majority 
supplier or to the supplier of a very 
substantial minority. That will help 
them to become a majority supplier 
and thereby reduce prices of the com
peting goods. To give a subsidy or a 
preference to a minority supplier is of 
no advantage to us. It unnecessarily 
places a burden on the shoulders of 
the consumer because he will have to 
pay the same price as the majority 
suppliers are getting. I f Rs. five is the 
price of any American goods and Eng
land supplies only a small portion 
thereof then the general consumer will 
buy the same goods from the British 
manufacturers also at Rs. five. The 
preference is wasted. It either goes to 
the supplier in England or to the trader 
who imports it in India. Both wa:^s 
the consumer gets no benefit out of this 
preference.

I therefore request that further con
sideration of this be postponed till the 
Government supplies the data about 
the expenditure involved.

Shri Naziruddin Aiimad (West 
Bengal): I am not in favour of pro
tection to industries. On principle it 
is bad. The general effect of pro
tection to industry is to make them 
crippled children.

Shri Hussain Imam: Pampered
children.

Shri Naziruddin Ahmad: They like 
to be spoon-fed and get absolutely 
stunted. Therefore on principle it is 
bad. There are well known examples 
of the working of this principle to toe 
cost of the consumer in India. About 
thirty years ago the textile industry 
was protected. As a result they made 
enormous profits. The textile indus
try as a whole in two years declared, 
on the average, a dividend of 200 to

250 per cent. Then, elated by their 
profits and being fed from the public 
revenue and at the cost of the public, 
they placed almost no reserves, and 
when troublesome times came they all 
crashed. Protection may thus in any 
case go too far. The very object of 
protection is to allow a helpless in
dustry to stand on its feet, just to 
enable it to walk and then to prosper 
on its own merits. It is not to be 
regarded as an everlasting gift by the 
nation to that industry. The protec
tion to the sugar industry led to huge 
scandals, and as a result of profiteer
ing and black-marketing the nation 
had to pay about Rs. 54 crores of extra 
money to buy sugar. This is how the 
industry has returned the benefit which 
it received from the Government on 
behalf of the community. I submit 
that the reduction which the Bill pro
poses does not go far enough. The 
effect of this reduction would be a free 
gift to the industry. The consumer 
would not get any benefit out of it. 
There will be no reduction of prices in 
the market. As has already been 
pointed out, the Government keeps no 
watch on the progress of industry and 
on the prices that the industry charges 
from the consuming public. It is 
absolutely indifferent, and the result is 
that the industry is making undue pro
fits and making no effort to improve 
and to compete with foreign industries. 
The result has been that we are pro
ducing things at a much higher price 
and imports from other countries would 
be cheaper but for the protection given. 
Whom does this protection really bene
fit? It is the idle baniyas who do not 
look to the interest of the public or 
who do not utilise the protection for 
acquiring strength and standing on 
their own legs and carrying on 
independently. And there is a tendency 
always to look to the Government for 
protection. The result of that is that 
the industry goes from bad to worsfe 
and in times of crisis it goes absolutely 
crashing. I therefore submit that Gov
ernment should very carefully examine 
the progress of industries, the effect of 
tariff, the effect of protection and the 
effect of reduction of this protection 
upon the ultimate prices the consumer 
has to pay. Because, after all, the 
ultimate consumers, the people of India, 
are the real object of our solicitude.

With these few words I welcome the 
BiU because it reduces some tariff but 
with the remark that it does not go far 
enough. The Government should come 
forward without much delay with 
another Bill to reduce this protective 
duty further so as to make, or rather 
compel, the industries to stand on their 
own legs and make improvements In 
their methods of production so as to
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really be able to stand on their own 
legs without any further protection.

Shri Sarangdhar Das (Orissa): I too 
am opposed to protection, particularly 
from what I have observed in several 
other indutries which have been pro
tected by the very high tariff for nearly 
20 or 30 years now. Although pro
tection was granted to the sugar indus
try somewhere about 1930, it was for 
a period of ten years. Since then it 
has been extended for another ten 
years and now the duty has been'taken 
off and it remains as a revenue duty 
but the quantum of duty remains the 
same. I have the working experience 
of the sugar industry when protection 
was granted in 1930. I have seen, be
cause of high protection and because 
in those days the price of sugarcane 
was so cheap, the manufacturers were 
making plenty of money, but they did 
not care to improve the efficiency of 
their manufacture.

I will give you one instance in the 
matter of fuel economy. In the cane 
sugar industry if the factory is well- 
bi?Janced, then for fuel they need only 
fhe bar̂ asse, the sugar-cane refuse. It 
is sufficient to supply all the fuel, but 
if there is inefficient working, then 
extra fuel is necessary and the Indian 
sugar factories from the very beginning 
were using extra wood or coal, as was 
available. And it was after about 15 
years of working that a Dutch chemist 
pointed out that a good deal of money 
v/as being wasted in fuel. The Sugar 
Cane Committee has a sub-committee 
investigating fuel economy and the 
defects and their remedies that this 
fuel sub-committee has pointed out
are not yet adopted by the sugar
manufacturers. Be^des the protec
tive duty, with the control of the 
factories, we have had crores of rupees 
mulcted out of the consumers. Secondly, 
with the money that the manufacturers 
are making out of the protective duty 
and in other ways in the shape of faci
lities which Government have given to 
them to carry on, there is absolutely 
no improvement in the efficiency of
the factories and the situation is such 
that if the revenue duty is taken off 
and foreign sugar is allowed to come 
here, I am absolutely positive that a 
great majority of the factories, parti
cularly in northern India wiU have to 
close down. (An Hon. Member: No,
no.) They will close down, my hon. 
friend, because when the duty will be 
taken off, they cannot stand against 
cheap foreign sugar.

Mr. Chairman: May I just remind the 
hon. Member that sugar protection is 
not belne considered here. This is a

general remark about this industry and 
we have heard so much by way of 
general remarks. I would therefore 
request the hon. Member to concen
trate his attention on the particular 
industries which are the subject matter 
of this Bill.

Shri Sarangdhar Das: I have to give 
the instance as to how protection is 
being abused by the manufacturers......

Mr. Chairman: After this sugar has 
been discussed now, I am asking the 
hon. Member kindly to concentrate his 
attention to the particular matters 
mentioned in this Bill.

Shri Sarangdhar Das: It is not neces
sary for me to go into that again. I 
have said enough about it, I admit 
that. So you will see that protection 
does not do any good to the industry. 
If protection is not granted in this 
instance, then the most efficient out of 
them will alone survive. The ineffi
cient ones which cannot stand on their 
own legs will have to go and in that 
case the consumer will have the 
ad'. :;ntage of the price that competi
tion always brings, that is, the price 
v/ill be lowered, and that is why I am 
against protection. At the same time,
I must say that in a country where 
newer industries are being introduced 
—enterprising people are introducing 
them—if foreign competition is so great 
that they cannot stand competition 
from abroad and if protection is grant
ed, then the Tariff Board or some other 
agency should see to it that in proper 
time they increase their- efficiency, they 
treat their labour well, they do not 
exploit the suppliers of raw materials 
in India. All these factors have to be 
properly watched before protection is 
again granted after a period of say, one 
or two or five years as the case might 
have been originally. There are also 
other industries which have been pro
tected during the last few years. They 
have not shown any improvement. 
Consequently, the Government comes 
forward with protective measures for 
various industries and the consumer is 
being asked to pay the bill, while the 
goods that he receives are even not up 
to the mark of the foreign manu
facturers.

I therefore urge upon the hon. 
Minister to bear these factors in mind.
I also support what Mr. Hussain Imam 
said about Imperial Preference. I was 
present last time when this was dis
cussed. Some explanation was given 
by the same Minister, but since then 
we have also read in the Press how 
the Pakistan Government after negotia
tions for over a year or so, has brougnt 
down the number of articles and aiso 
the qusmtum of preference, and 1 ao
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aot see why our Government is not up 
to that standard and is sleepi^ over 
this thing and ‘why the Imperial Pre
ference is still going on.

Shri T. T. Krishnamachari (Madras):
I  had no intention of interfering in this 
debate, but certain statements made by 
hon. Members opposite have made me 
feel that perhaps interference might be ' 
worth while. So far as the Bill before 
the House is concerned, I do not think 
it is very provocative. The suggestions 
there are very mild, though one might 
•object to the principles on which those 
-suggestions have been based. The sug
gestions by themselves do not merit 
any violent criticism. I might in this 
connection mention that it is rather 
difficult for laymen to u?onsider these 
tariff measures one after the other in 
such quick succession. I wonder if 
Government would make it a policy to 
bring in as many of them as are pos
sible together at one time, so that 
attention may be focussed on the 
•subject and the House may debate-for 
more than a day perhaps and finish 
practically with all the demands that 
are made by the Government in res
pect of protective duties on indigenous 
industries.

4 P.M.

There is another aspect of this ques
tion which perhaps also bears on the 
criticism made by my hon. friends 
opposite and a criticism which has been 
voiced in this House in the past, 
namely, that Imperial Preference is out 
of date and should not be continued.
I think this is a matter in which no 
lieat need be imported, because in the 
conditions of trade as it is today, the 
grant of Imperial Preference or the 
absence of it, is not likely to make any 
•difference either in the quantum of 
the goods that are being imported or 
in̂  the quantum of goods that are being 
•consumed in this country. Today, the 
normal economic factors do not operate. 
The market is not controlled by 
tiemand and supply; the market is not 
<^ontrolled by merely the fact that'cer
tain goods are cheaper and therefore 
some country is able to buy them. 
Today, we are in a net-work of controls, 
some of them very necessary, some of 
them unreasonable, some of them vexa
tious; in their administration, all of 
them very bad. But, it cannot be 
helped. With a balance of payment 
position such as ours is, and a very 
precarious one at that, I am afraid we 
<̂ annot do away with controls in spite 
of the fact that they are bad or are 
badly administered. Looking at it from 
this point of view, if we examine 
whether we are importing more British 
goods because we give a certain pre
ference in the shape of six per cent

or five per cent, reduction in duty, I 
would emphatically say, as a person 
who has tor, well-nigh, 30 years been 
in business, that preference does not 
now operate either against this coun
try or in favour of Britain, because 
the conditions that control imports are 
totally different and these conditions 
operate in spite of the fact of the 
existence of this preference. I do not 
say that the British are always very 
decent, so far as matters that affect 
their purse are concerned, to this coun
try. I know it happens that imme
diately my hon. friends* in the' Com
merce Ministry put a particular set of 
goods in the O.G.L., the manufacturers 
in England put up their prices, because 
they knov/ that there is going to be a 
demand for anything that is put on the
O.G.L. Prices are put up notwith- 
stsxnding the fact that they bear no 
relation to its cost.

There is another facto?. The fad; 
that we are getting goods from England 
is dependent on the extent of demand 
for them from the dollar markets. They 
normally’ wish to divert all their goods 
to the dollar markets and starve coun
tries like India which is in the sterling 
area. They will do that and I do not 
blame them for that because it is a 
matter of their self-preservation. If i1 
happens, as it will always happen in 
business, this cycle of exports does *noj 
last more than a year; after one year, 
the exports flag and they look out foi 
somewhere else, to the. sterling area 
notwithstanding the fact that export* 
to a country like India wiU mean un 
requited exports to some extent. Ai 
the House will remember, two yean 
back, England not merely countenancec 
our overdrawing from our own blocket 
sterling balances to the extent of 20( 
per cent, over what was agreed ufwr 
but would allow another 50 millioi 
Dounds ex gratia so that their owi 
internal demand market might not flag 
While I sympathise with my hon 
friends who cry hoarse against Imperia 
Preference for reasons of their owi 
sentiment and the facts behind it fo 
the reason that we cannot forget pas 
history, I must in all humility poin 
out to them that this fact alone does 
not determine the Quantum of import 
that come into India. 'I would alsi 
urge that my hon. friends on th< 
Treasury Benches must, before lon| 
like Pakistan, arrive at trade agree 
ments with England, particularly be 
cause the GATT now seems to be oi 
the verge of dissolution and all thea 
international multilateral trade a<?res 
ments would probably be things of tin 
past before long. I  would say to m: 
friends who are vehement on my owi 
side in regard to the continuance < 
Imperial Preference that they are f!gĥ
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[Shri T. T. Krishnamachari] 
ing what is today nothing but a shadow, 
but which might become substance 
tomorrow as it was in the past.

With regard to some of the items 
mentioned here, and which constantly 
figure in the various Tariff Bills, there 
is one fact that today the imports of 
these items are controlled. Take, for 
instance, this item relating to fruits, 
canned fruits, bottled fruits and fruit 
squashes. The amount of imports that 
is allowed to be imported by the Import 
Control Department is only a fraction 
of the quota earned by a merchant. 
Oftentimes, the merchant feels that it 
is not worth while importing that 
fraction. There is no serious competi
tion in regard to these goods and as it 
happens, the duties have been reduced, 
in some cases, to probably what would 
be considered in normal times as 
absurdly low figures. Even in the case 
of artificial silk fabrics, the controls 
are exercised in such a manner that 
my hon. friends would agitate if Gov
ernment had freely allowed the import 
of artificial silk fabrics. Therefore, the 
protection is not unilateral. There is 
the other factor, namely, the controls 
exercised for reasons of balance of pay
ment that operate certainly as a protec
tive factor so far as our industries are 
concerned.

I think it would not be quite proper 
for me to advert to the protection 
policy of the Government, particularly 
as my hon. friend the Minister of Com
merce and Industry will, I think, bring 
forward before the session closes his 
Bill for the constitution of a Tariff 
Commission, where, the whole thing 
could be discussed at length. The ques
tion whether protection is necessary, 
what is the machinery to be employed 
to see that protection is not abused, 
whether standards are maintained, and 
whether the industry is really pulling 
its owTi weight could, I think, more 
properly be discussed threadbare when 
that Bill comes before the House, so 
that we can amend the Bill in such a 
manner that the Government will have 
an agency by which it will see that the 
protected industries are utilising their 
protection and are not merely taking 
shelter behind it, becoming crippled 
children, rickety children, and children 
with scurvy and so on. But, I do not 
know if many in this House, even 
people who have the interests of ctie 
consumers at heart, would agree with 
Mr. Naziruddin Ahmad, because ̂  this 
<luestion of industrialisation of this 
(Country is a paramount necessity, if un
employment is not to increase by geo
metrical proportions in the future.
 ̂ While the Tariff Commission Bill 
fm l^t provide the necessary basis for

discussion and might also provide the 
machinery by which Gk>vemment would, 
be able to deal with protected indus
tries, there is also another side of the 
picture, namely, there is a certain 
amount of lack of co-ordination,—I 
would not say a certain amount, but 
complete lack of coordination—between, 
the various Ministries of the Govern
ment of India in regard to their policy 
towards industries. I will cite one 
instance. I remember, for nearly six 
or seven years when I happened to 
plead for the protection of industries 
that have grown under the shelter of 
war, I had to specially plead the case- 
of one particular industry which was 
fairly important from the point of view 
of its importance during war time, 
namely, the bichromate industry. The 
claims of this industry had received a 
lot of support from the Members of the 
legislature before the Government 
would afford it any protection. But,, 
now it happens that in spite of this pro
tection afforded to it, the industry is. 
languishing for this reason that while 
the Commerce and Industry Ministry 
is willing to afford protection to that 
industry it is mainly dependent for the 
offtake of its production on another 
Ministry. Bichromates are used mainly 
for the purpose of manufacturing, 
khaki. It is an industry started during; 
the war. All of a sudden, before the- 
Burma campaign, when jungle warfare 
became the order of the day, the mili
tary people said that khaki is of no 
use because it is recognisable from the 
air and therefore introduced the green, 
coloured tunic to the armed forces. 
The dyes for this purpose have to be 
imported from abroad. Once we got 
into the habit of using green coloured 
cloth for the army, that habit persisted 
notwithstanding the fact that here an 
industry started for the purpose of 
making material which will make khaki 
is languishing. The Defence Ministry 
would not change its habits though 
there is no chance of any jungle war
fare in the future, or perhaps, no war
fare so far as we are concerned. This 
industry is languishing. Therefore, it 
is the primary duty of the Commerce 
and Industry Ministry not merely to 
see that the protected industries are 
pulling their weight, but also to see 
what they could do so far as the Gov
ernment of India’s own purchase of 
stores is concerned, if necessary, modi
fying their purchase policy and perhaps 
going back to old habits, so that indus
tries which have been started for a 
oarticular purpose do not languish. 
That. I think, is a word of caution that 
I might conceivably utter for the 
reason that I had myself the privilege 
of helping that industry in the initial 
stages. I find now that it is languish
ing merely because of indifference oft
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the part of the Defence Ministry and 
lacK of knowledge on the part of 
those that really count so far as the 
Ministry of Commerce and Industry is 
concerned. Ihis question of larifls and 
mis question of controls are a very 
ditticuu matter. Tne attention of the 
Minister and his Deputy and all the 
oilicers has got to be screwed up to 
almost lever point; otherwise, a 
biackeiiing of that attention would cer
tainly mean that the whole equilibrium 
wouid go out ot order and anomalies 
W il l  result

Tnat is all 1 have to say in support
ing uii§ Bill and in pointing put that 
mucii oi the criticism on a Bill of this 
nature is beside the point and could 
be reserved for the occasion when the 
Tariii Commission Bill comes before 
the House.

Mr. Chairman: We have, I think,
discussed this Bill sufficiently now.

Pandit Munishwar Datt Upadhyay
(Uitar Pradesh): 1 will take only a 
lew minutes. As a matter of fact, 1 
was not thinking of speaking on this 
Bill. But then when i  found that 
objections were taken to this Bill on 
jthe ground that protection is not 
desirable and that protection helps only 
trie manutacturers and the capitalists 
and that it is injurious to the indus- 

j  tries tnemselves and to the’ consumers, 
i ioll I should speak a few words. The 
principle enunciated by those hon. 
Members who raised this objection is 
absolutely correct and when applied to 
the articles with which this Bill deals, 
1 think that as a point for considera
tion. The other point for consideration 
is the one submitted by my hon. friend 
Shri Krishnamachari—the point of 
(-ontrol, and the absence of competitive 
prices.

As a general principle, protection is 
not at all desirable because the con
sumers have to bear the burden and 
the profits go to the manufacturers. If 
theso manufacturers had been big 
capitalists then these objections that 
were-* raised here would have been 
justified. But in this case, I find that 
the manufacturers are not big capita
lists but most of them are small scale 
industrialists and some running even 
cottage industries. I therefore feel 
that encouragement to such industries 
at this stage of our industrial develop- 
jjent is very necessary and desirable. 
Therefore this sort of protection should 
certainly be extended to such indus
tries and continued for some time 
more.

There, is another defect in this 
system of protection and that is if pro
tection is granted, there is the tendency 
lor the industry not to car* very much 
76 PSD

to improve. They probably think that 
if they improve immediately, then the 
protection might be withdrawn. Or 
they feel that since there is the pro- 
teciion they can go about it rather 
leisurely, since there is no competition 
either from outside or in the country. 
These industries that get this protec
tion do not have many concerzis in the 
held and so they have not got mudi 
competition inside the country either. 
Tnese points having been recognised, I 
would submit that at the present stage 
of the industrial development of our 
country it is necessary that this sort o i 
protection that has been given to these 
industries should be extended for some 
time more as has been proposed in this 
Bill. I, therefore, wholeheartedly sup
port this BiU and hope that the House 
will support it.

Shri Karmarkar: Let me at the out
set say that I very much appreciate the 
very many constructive points that 
have been made out during this debate. 
One of them was the vital question of 
protection to industries as a whole. 
Regarding individual industries some 
points were made and one of them was 
by Shri Venkataraman regarding 
quality of pickers. I may say that it 
was precisely because of the fact that 
in spite of the quality being satis
factory still the production was going 
down that we have found it necessary 
to continue protection. A  reference 
to the Tariff Board’s report would show 
that the prejudice against local pro
duction is still very great and as I 
made it clear at the commencement, it 
is precisely that principle point which 
made us continue to urge for protec
tion to the industry. If my hon. friend 
would cast a glance at the report of 
the Tariff Board he will see that so far 
as quality is concerned, it has given 
satisfaction to those concerned. On 
page 11. paragraph 7 they say that 
since the grant of protection the quality 
of the indigenous products has shown 
marked improvement and this has been 
confirmed by many, including the 
textile mills and the manufacturers. Of 
course, the manufacturers, it may be 
said are interested persons, but the 
others can be trusted to take an objec
tive view of the question.

There was the point about high 
prices and the standard of the pro
ducts. Some manufacturers have 
shown deterioration in their products.
So it has been provided that sufficient 
care should be taken td see that the 
pickers should be subjected to the 
standards laid down by the Indian 
Standards Institution and only such 
factories which come up to that 
standard should be given the necessary 
facilities to augment their production.
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[Shri Karmarkar]
Other measures of precaution are also 
being taken to see that the proper level 
IS maintained.

There was ona point made by my 
esteemed friend Mr. Shah wnich relates 
more to the imporVcbntrol than to the 
question of proteclten. But since it 
has been raised, I shbuld like to refer 
to it briefly. The marg!iv,oi protection 
to be given has been dealf'^^th by the 
Tarilf Board and the House will find 
this on page 39, para. 17 of their report 
wnere tney have given the figures for 
the landed cost, the cost price of the 
local product, the duty, a fair selling 
price and several other things. My 
hon. friend knows thfit what he referred 
to was the high prices demanded by 
the local importers of art silk yarn. The 
hon. Member knows that with a view to 
eliminate high prices as much as pos
sible and to as large an e f̂tent as pos- 
,sible import licences are gtven only to 
,the consumers themselves. 'The largest 
, single organisation is the Bombay Silk 
!and Art Silk organisation and with a 
^view to see that mills do not get 
jexhorbitant prices, the organisations 
.themselves are given the block licences 
t̂o cover the needs of the industry. 
Where there are co-operative organisa
tions we always give preference to 

jthem. As the hon. Member knows we 
1 always support co-operative organisa- 
itions and they get preference number 
lone. We do that because we know that 
i ultimately proper production and dis- 
]tribution can only be done by well- 
( organised co-operative societies. At the 
(same time, I must say that I am told 
lo f some co-operative societies which 
imake worse bargains than any private 
{enterprise man would do. Still the 
 ̂principle we have is to support co
-operative societies in this work.

I But there is one problem in this con- 
tnection which has been ^gaging our 
t attention for a considerable time and 
r that is the problem of the handloom 
j industry. (?oV5l^iment feel X^at unless 
I the handlooms are organised on proper 
f co-operative basis they would always 
s be at the mercy of the middlemen. As 
( a matter of fact about art silk, we 
 ̂have given the licence—with a view to 

\ make the art silk yarn available to all 
I the handlooms,—to established im- 
( porters. But when I was in Bombay 
T their representatives met me and urged 
c that they ^ere still experiencing diflR- 
c culti^s, and that adequate steps should 
c be taken to meet the situation. But 
r we feel that 4he handloom industry 

suffers now fr?>m the lack of proper 
organisation. The industry suffers be

t cause those enga^d in it are an un
organised community.. Unless public- 
spirited workers take up the question

in earnest and help them in organising 
co-operatives for purchase and distri
bution 1 am afraia not much can be 
done. With all possible efforts to help 
them the handloom workers at the 
moment are at such a great dis
advantage, that unless such an organi
sation comes about—and it can come 
only by voluntary social effort—they 
are bound to be gradually eliminated 
from the field of production. I am 
putting this before the House because 
1 strongly feel that unless some such 
effort is made the handlooms will con
tinue to be at a very great dis
advantage......

Shri M. C. Shah: I should like to 
know what is the landing cost with 
duty of imported art silk as calculated 
in the Tariff Board report?

Shri Karmarkar: On page 39 the
figures are given. The landed cost of 
satin 36" with duty is 2-13-9, the landed 
cost without duty is 1-10-3. The fair 
selling price is 2-13-10. The excess of 
fair selling price over landed cost is 
Rs. 1-3-7. The present duty which is 
sought to be continued is Rs. 1-3-6. 
The idea is to make the duty corres
pond to the margin of the landed cost 
and the fair selling price and if neces
sary add to the indigenous price. H'e 
will find all the details in the report.

Then there is the point raised by 
Dr. Deshmukh. With all his experience 
I thought he would be able to say that 
protection has afforded definite facili
ties to the industries concerned.

Dr. Deshmukh: Nobody denies it.

Shri Karmarkar: I should be very .
much surprised if industries were to 
come forward with the grievance that 
Government have not been able to do 
all that they possibly could to protect 
and help the industries. Of course 
when influential people like my hon. 
friend go round the country visiting 
industries I could easily understand in
dustries coming forward to complain 
about Government’s remissness. The 
reality would be seen from Government 
statements from these benches and 
people will see what highly exaggerated 
reports are made by the indus&ies. It 
is possible that in the case of the in
dustry mentioned by my friend there 
might be remissness. We do not p]ead 
complete exoneration from remissness. 
We do invite the co-operation of 
experienced friends like my hon. friend 
in the task but I should think that by 
and large industries should have-no 
reason to complain about the way in 
which Government have been able to 
help them. I will not repeat the Hgures 
in this regard but possibly the House 
knows that during the last three years,
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in spite of the difficult foreign exchange 
position, the amount to which Govern
ment have induced imports is Rs. 80 
crores a year and that in spite of the 
great food shortage and the difficulty 
of foreign exchange.

With regard to raw materials we 
have been partial to industries to see 
to it that as great a supply of raw 
materials is made in favour of indus
tries as possible. Even in the disposal 
of import licences preference was 
given to actual users as early as pos
sible and it has been my experience 
that so far as import licences are con
cerned I have yet to receive any sub
stantial complaint from industry as 
such. Generally, industry is given a 
favourable treatment in the sense that 
their applications are attended to as 
early as possible. Quite a large num
ber of complaints come from vendors 
in consumer goods. After all that is 
done I should be surprised to find any 
industry complaining that Government 
have not been able to do as much as 
possible. The complaint is just the 
other way, that we are paying greater 
heed to industrialists and capita
lists. That is the complaint under 
which we have to suffer unjusti
fiably, for we do not make any 
difference between one industry and 
another. Government feel it their duty 
in this period of rising industries to 
help them as much as possible. If my 
hon. friend has any cases where a 
particular industry has suffered on 
account of remissness or negligence on 
our part I should like to know about it 
so that I shall look into the matter.

Dr. Deshmukh: In the report printed 
under my signature specific instances 
and specific grievances of industries 
have been mentioned. I have not 
received anything to show that those 
f'omplaints were unfounded or 
exaggerated.

Shri Karmarkar: The committee have 
recommended to Government about 
many things. Onl> we do not come out 
with an expression of opinion unless 
it is necessary. With regard to the 
complaints made in that report. Gov
ernment will certainly look into them.
T do not say that Government is doing 
hundred per cent. I should very much 
aopreciate if, in addition to the report, 
he makes any other points regarding 
the industries and the measures that 
have to be taken to help them further.

Then I come to the point raised by 
Mr. T. T. Krishnamachari. which 
thouGf’n a very important one and must 
not be neglected, still anoears to me as 
nf far less considerable imnortance. At 
the same time I should like to inform 
the Hoyse that QQV^mnient h^ve taken

up the question. The House does no 
require us to indicate each step that W( 
take. It would be premature to dia 
close what is going on. Gavemmei^ 
will have to take up the question as 
whole and I am in a position to tel 
the House that they have taken up th( 
question and that it will take some tim( 
before they come to grips with 11 
There are many factors to be con 
sidered. As Mr. T. T. Krishnamachar 
said things are abnormal and it is ver] 
difficult to judge what is right ii 
foreign trade and what is wrong. So 
will not dilate on the question an: 
further.

Mr. Das who has a very great likini 
for sugar—and sugar is sweet—spok 
about the sugar industry. Tboi^b I ar 
myself a lover of sugar I will resis 
the temptation ongoing into the ques 
tion except to say that I entirely agre 
with what he has said, that unless ai 
industry shows definite improvemeni 
protection should not be continued t 
be given. I am sure that with hi 
larger experience of Parliament an< 
public life he will agree when I sa; 
that Government’s decision on til 
Tariff Board’s findings in respect c 
industries concerned have been fuH, 
justified by the progress that the indiu 
tries have made. In some cases ther 
have been very great difflculties indeec 
Government have been happy about th 
recommendations of the Tariff Boar< 
but they feel that the necessary saf< 
euards should be there to see that n 
industry abutes the protection givei 
As Mr. T. T. Krishnamachari just nô  
.said, the Tariff Commission Bill 
coming on and we are lookii^ forwar 
to a lively debate on the Bill and w 
are hoping to receive constructive su| 
ffestions regarding the way in whic 
the new Tariff Commission could pei 
form its duties and what proper safe 
guards should be there, to see that th 
consumer is not defrauded, simply ht 
cause we protect an industry. Thi 
will be the time when we shall hav 
the opportunity of considering all thea 
points.

I would refer to some useful suj 
gestions by Mr. T. T. Krishnamachar 
T entirely endorse what he said tha 
there should always be co-ordinatio; 
between Ministry and Ministry an 
evf^rvthinff possible is being done 
ro-ordinate all efforts. But somehow 
it could not be avoided that Ministric 
do differ but that is a domestic diffr 
enre. But on principle I entirely agre 
with him that  ̂there should be cc 
ordination between one Ministry an 
another and what a Ministry does ' 
on behalf of the Government as 
whole. I shall not dilute further a 
the point.
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[Shri Karmarkar]
There wa$ one point made by my 

friend Mr. Hussain Imam»  ̂ A ll the 
vehemence he showed over his argu
ment did not carry conviction with me. 
He knows as well as I that devaluation 
and preference are entirely Jtwo differ
ent things. We devalued the rupee 
because our trade was with the sterling 
area. We were linked up with the 
sterling area in matters of ioreign 
trade. It is one" thing to comment or 
criticise our policy of devaluation—my 
friend can well say we should revalue 
or make a change in devaluation, that 
is an entirely different thing. Devalua
tion came because of the disparity 
between the pound and the dollar and 
since the pound had largely to do with 
the rupee in so far as foreign trade 
was concerned, therefore, the Govern
ment of India on the merits of the 
question sought their advantage and 
benefit in following suit. My friend 
doubtless knows the distinct advantages 
that have accrued to the country’s 
foreign trade as a result of devaluation. 
For the first time, our textiles, for 
Instance, have reached markets which 
would have been unthinkable had 
there been no devaluation. Devalua
tion has indicated to us a possible 
source of expansion for our foreign 
trade. I t  4s not competent for 
me to wax eloquent on devaluation at 
the present moment and in spite of 
what my friend has said I will not try
io  enter into a discussion in that sphere. 
Bo, it is one thing for him to say he is 
in favour of devaluation and quite a 
different thing to discuss the working 
of preferences. Naturally, in respect 
Of preferences, all soft currency coun
tries are on the same footing so far as 
trade between them is concerned. It is 
there that preference steps in and the 
Indo-U.K. agreement comes into opera
tion. I presume my friend does know 
exactly the difference between the con
sideration of the question of devalua
tion on its own merits and the prefer
ence. The two things run parallel; 
they do not conflict or collide with each 
other so'far as I can see.

That is about all that I have to say. 
There have been some more points 
made about some specific aspects of the 
question, but I think I should not take 
the time of the House over all the 
points that have been made. I am 
very happy to say that we on this side 
highly appreciate the various construc
tive suggestions made hy the various 
hon. Members and it will always be our 
effort, apart from passing this measure, 
to entertain at any time any sugges- 
tlons regarding these industries con- 
ttnuatlon of protection for which w-f 
fUTf seeking by this metisure. '

Shri Hussain Iniam: Before you put
the motion to vote I would like to make 
a submission. Under the rules a finan
cial memorandum is essential, to be 
submitted along v/ith any Bill. With
out such a financial memorandum 
indicating the financial effect we cannot 
pass a Bill. There is no such memo
randum here.

Shri Karmarkar: I understand my 
hon. friend suggests that according to 
the rules there ought to have been a 
statement of expenditure. On this 
point the President’s recommendation 
has been obtained under the particular 
rule. There" is no additional expendi
ture involved as a result of passing 
this Bill. Therefore, since there is no 
expenditure there is no need for a 
statement of financial effect.

Shri Hussain Imam: That covers my 
query.

Shri Karmarkar: I am very happy 
that it satisfies my friend.

Mr. Chairman: The question is:

“That the Bill further to amend
the Indian Tariff Act. 1934, be
taken into consideration.” '

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3.— (Amendment of the 
First Schedule etc.)

Shri Hussain Imam: I am again
handicapped by the fact that I was not 
present to listen to the speech of the 
Deputy Minister. I do not know 
whether he mentioned the fact that 
some of the items in this Bill were 
subject to a , five per cent, surcharge 
under the Finance Bill and some vere 
subject to 55 per cent, surcharge under 
tbe Finance Bill. I should like the hon. 
Minister to poiht out what is the neces
sity for putting the protective duty at 
the rate which he has fixed, as the life 
of the Bill is only up to 31st December,
1952, when there is a surcharge of 55 
per cent, already under the Finance 
Bill. In one case his duty is 25 per 
cent, and the surcharge in the Finance 
Bill is 55 per cent. A  protective duty 
should be imposed only to the extent 
recommended as satisfactory by the 
Tariff Board. If it were a revenue 
duty you could increase it to any 
extent you like, but in a protective 
duty we take shelter behind the report 
of the Tariff Board. And when you 
have already imposed a surcharge of 
55 per cent, where is the need for 
havmg any protective duty at all’  I  
should very much like h\rr\ to explain 
pay difficulty, ............
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Shri Karmarkar: I should like to
;»ive him the explanation which is easy. 
My friend doubtless appreciates that 
there could be no disparity whatever in 
I he quantum of duty imposed under the 
Finance Bill and under this Bill—there 
could be absolutely no disparity in the 
rate of duties. Assuming for a moment 
that in a particular case the revenue 
duty is greater than the protective 
duty, then there is need for indicating 
it. I think my learned friend recognises 
that a Finance Bill is necessary for the 
imposition of taxes and a protective 
duty Bill of this kind is to define that 
the duty is protective. My friend will 
see from the Schedule that apart from 
specifying the amount of duty on each 
article which ultimately will work out 
exactly to the duty in the Finance Bill 
—there could be no disparity in the 
quantum of duty—the duty is defined 
as being protective. The whole differ
ence is whether we specify in the 
Schedule the nature of the duty. If it 
were only for the purpose of revenue 
we want to raise a duty, we would say 
it is for revenue purposes. Here we 
say it is protective and we specify the 
period because we want the duty to 
work as a protective duty as well for 
that period. There may be duties 
which may be protective and not 
revenue and vice tersa. There may be 
cases where the duty imposed may be 
much more than is required for pro
tection and in such cases you will find 
that its basic purpose is protection and 
the additional surcharge is for revenue. 
The particular tj^es of duties which 
my friend refers to, which serve not 
only the purpose of protection but also 
of revenue, are of a composite class. 
The purpose of the present Bill is to 
indicate that the duty is a protective 
one and not a revenue duty.

Shri Hussain Imam: I was parti
cularly referring to item 48(1) on 
page 3 of the Bill in which the differ
ence between the duty on the commo
dities “of British manufacture” and 
those “not of British manufacture” is 
of the order of 20 per cent.

In addition to this there is the duty 
of 55 per cent, imposed by the Finance 
Bill under clause 5(b). What I was 
saying was that you are giving pro
tection to an industry, but the basis of 
a protective duty should be based on 
the recommendation of the Tariff 
Board. If the Tariff Board tells you 
^at we must have five per cent, we 
have it. But if you are making a 
revenue surcharge, I say why place an 
additional burden on us? The goods 
require only five per cent, protection 
according to the finding of the Tariff 
Board and you are giving them 55 per 
cent, protection. As far as revenue 
duty is concerned, your right is absolute-.

ly clear. You can impose any duty you 
like for revenue needs, but when we 
are having a protected item it is under
stood that you should not give to it 
more or less than the protection recom
mended by Tariff Board. And if you 
give it additional protection you must 
charge it some excise duty so that the 
burden which is borne by the con
sumer is not unrequited labour. The 
industry should not make unnecessarily 
large profits—the real basis of protec
tion is that the industry is not making 
any profits. Here you find that although 
you want 30 per cent, protective duty, 
you are imposing 55 per cent, sur
charge under the Finance Bill. It is 
for this reason that I suggest that 
either we should make these amend
ments in the Finance Bill or the 
Finance Bill should not contain the 
duties. Having two Bills affecting the 
same item, in the same year, in the 
same session, seems rather too much 
of a good thing. I have nothing more 
to say except to at>k for a clarification 
of this issue. How is my hon. friend 
justifying the larger protection than 
was recommended by the Tariff Board?

Shri T. T. Krislmamacliari: My friend
seems to have completely mistaken 
the purport of this paHicular BilL It 
is no doubt true that the Finance Bill
in clause 5 says:

" ......there shall, up to the 31st
day of March, 1952. be levied and 
collected as an addition to, and in 
the same manner as. the total 
amount so chargeable—

(b) a sum equal to 55 per ceat. 
of such amount in the case of 
goods comprised in items Nos. 48, 
48(1), 48(2), 48(4)/» and so on.

My hon. friend would understand 
. the difference between this Bill and the 
Finance Bill if he gives it a little more 
thought. The Finance Bill is a thine 
where a duty can be Imposed and can 
be reduced at will by Government and 
that would neither give any definite 
protection nor an assurance of protec
tion to the industry so far as the parti
cular period is concerned. What this 
Bill seeks to do is something quite 
different. To the extent that it is 
mentioned here, the protection that is 
desired is assured. To the extent ttiat 
there is an addition, if it serves as a 

"protective wall, it may continue to 
serve as a protection until 1952. or the 
Finance Minister might tomorrow say 
that the exigencies that have come into 
being subsequently, warrant him to 
withdraw the duty, and he might with
draw it without even the leave of tht 
House. So, this Bill is a totally differ- 
^ t  thing. It gives m  to
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industry and it is very necessary to 
have it. You cannot lug in a protec
tive duty along with the Finance Bill.

Shri Hussain Imam: I am only
questioning the quantum, not the 
policy.

Shri T. T. Krishnamachari: In regard 
to the quantum also, the 55 per cent, 
surcharge on the duty is a matter of 
revenue exigency, whereas this protec
tion is something which has been 
decided on the recommendation of the 
Tariff Board. I think if my hon. friend 
would reflect for some time about this, 
he would see that this Bill is necessary 
for affording protection for a definite 
period and the other one is necessary 
because the Finance Minister wants to 
put his hands into the pockets of 
various people and get additional 
amount of money. I do not think there 
is any superflui^ or incongruity about 
the whole scheme.

Mr. Chairman: The question is:
“That clause 3 stand part of the

Bill.”

The motion was adopted.

Clause 3 was added to the Bill.

Clause 1 was added to the Bill.
The Title and the Enacting Formula 

were added to the Bill.

Shri Karmarkar: I beg to move: 
“That the Bill be passed.”

Dr. Deshmukh rose—

Mr. Chairman: The question is:

“That the Bill be passed.”

The motion was adopted.

Dr. Deshmukh: Sir, I wanted to
speak. '

Mr. Chairman: But the Bill has been 
passed.

Dr. Deshmukh: You did not give an 
opportunity to me.

Mr. Chairman: The hon. Member had 
discussed all the general principles 
already.

Shri Naziruddin Ahmad: May I point 
out. Sir, that the passing of the 
third reading should be a real cere
mony? So far as the hon. Mr. Speaker 
is concerned, he puts the question to 
the House “that the Bill be passed” and 
then sits down and just waits for a 
moment to see if there ig anyone wish
ing to speak.

Mr. Chairman: As a matter of fact, 
it depends upon the particular Bill and 
the amount of discussion which we 
have already had. In regard to this 
Bill, I have particularly noticed that all 
the hon. Members who spoke, except 
one or two, treated it as if there was 
a general discussion on protection......

Dr. Deshmukh: Even so an oppor
tunity cannot be denied.

Mr. Chairman: ......and therefore I
thought that they had nothing to urge 
against the provisions of this particular 
Bill. We have had enough discussion 
and from the speeches of such hon. 
Members as took part I could see that 
generally they had nothing more to say 
for or against this Bill.

Dr. Deshmukh: I beg to submit that 
the presumption that everything ha.<? 
been discussed and nothing remains to 
be said at this stage is not correct. It 
should not be presumed like that be
cause of the length of the general dis- 
cu^ion.

Mr. Chairman: If I were to concede 
that when we are discussing any Bill 
all the general principles about protec
tion could be discussed in the House,- 
then this Bill could be discussed ad 
nauseam and we can go on indefinitely. 
After all, only certain accepted general 
principles have to be applied to the 
particular circumstances of this Bill 
and I fail to see how possibly at its 
third reading stage hon. Members can 
go on again with a discussion of the 
general principles. .

Dr. Deshmukh: There is no question 
of possibility. It is a right.

Shri Naziruddin Ahmad: I was not
making a complaint. I  was only sug
gesting that as a general practice, it 
would be convenient if the Chair waits 
for a minute.

Mr. Chaiman: I thank the hon. 
Member for his suggestion.

ADMINISTRATION OF EVACUEE 
PROPERTY (SECOND AMENDMENT) 

BILL

The Minister of State for RehahiU 
tation (Shri A. P. Jain): I beg to move: 

“That the Bill further to amend 
the Administration of Evacuee Pro
perty Act, 1950, be taken into con
sideration.”

This measure is a very simple one. 
It proposes to amend two sections of 
the evacuee property law—sections 2 
and 17. Section 2 deals with the defi
nition of the It I§ pro
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posed to include in this definition 
certain kinds of joint stock companies.
I would like to explain to the House 
how this question arises. Evacuee joint 
stock companies may either have their 
head office in the country in which they 
are functioning or they may have their 
head office in another country. For 
example, a company functioning in 
Pakistan may have its registered office 
in India, or a company functioning in 
India may have its registered office in 
Pakistan. So far as the company 
functioning in one country and having 
its registered office in another country 
is concerrifed, we have got simultaneous 
law both here and in Pakistan. Under 
our law,—

“any property belonging to a 
joint stock company the registered 
office of which was situated before 
the 15th of August 1947 in any 
place now forming part of Pakistan 
and continues to be so situated 
after the said date”

is excluded from the definition- of 
‘evacuee property’. There is a corres
ponding provision in the evacuee pro
perty law of Pakistan which says that 
any property belonging to a joint stock 
company the registered office of which 
was situated before the 15th day of 
August 1947 in any place now forming 
part of India and continues to be so 
situated after that date is excluded 
from the definition ^ f ‘evacuee pro
perty’. That leaves the question of 
joint stock companies which have their 
registered office in the same country 
111 which they are functioning, that is 
to say, a company which is function
ing in Pakistan has its registered office 
in Pakistan, or a company which is 
functioning in India has its registered 
office in India. If we lopk at the defini
tion of ‘evacuee’ given in sub-clause 
(d) of section 2, it is clear that since 
the registered office of the company 
happens to be in the same country 
where it is functioning, it cannot be 
treated as an evacuee: it has not
migrated to the other country. In the 
month of June last year when we had 
negotiations with Pakistan, there was 
an agreement‘reached between us and 
Pakistan on that point.

. What has now happened in Pakistan 
IS that although companies which had 
tneir registered office in Pakistan and 
were functioning in Pakistan cannot be 
^eated as evacuees, yet the Pakistan 
J^overnment has taken over the pro
perty of a large number of such com- 

result has been that 
although the shares are not evacuee 

yet the property of these 
fK have been taken over by

Government. Shares repre
sent the assets of the company and if

the assets are taken over by th« 
Custodian, then shares become mean^ 
ingless. We raised that point and I 
shall read to you abput the agreement 
reached. I am reading from the record 
which was agreed to by both the 
parties:

“Mr. Mohamed Ali made it clear 
on behalf of Pakistan that it was 
the intention to restore their pro
perty to joint stock companies 
which under the present evacuee 
property law are not evacuee pro
perty.”

I have already explained to the 
House that according to the definition 
of ‘evacuee’ in our law, as also accord
ing to the definition of ‘evacuee* in the 
Pakistan law, a company which has its 
registered office in Pakistan and which 
is functioning in Pakistan is not an 
evacuee and its property is not evacuee 
property, and therefore under this 
agreement Pakistan was under an 
obligation to restore the assets of all 
such companies to the companies. 
When it came to the question of issuing 
instructions for implementation, 
Pakistan went back upon its words and 
to begin with it said that it had the 
liberty to treat th% prol>erty of the com
panies which had their^^registered office 
in Pakistan and which were function
ing in Pakistan as evacuee property. 
We protested against it. Ultimately, a 
compromise was arrived at and such 
companies were divided intcutwo parts: 
that is. companies where the majority 
of the shareholders had migrated to the 
other country and companies where 
the majority of the shareholders are 
yet living in the country where the 
registered office of the company is 
situated. In the case of companies 
where the majority of the shareholders 
had migrated to the other country, their 
properties would be treated as evacuee 
property. I am reading out from the 
instructions of implementation. “Pro
perty of joint stock companies with 
headquarters in the same country, if 
the persons holding the majority of 
shares have migrated to the other coun
try will be treated as evacuee property 
until a final decision is reached in res
pect thereto.” Now no final decision 
has been reached in respect of surfi 
companies.

Shri Hussain Imam (Bihar): When 
were these instructions issued?

Shri A. P. Jain: The instructions
were issued on the 2nd of August 1950. 
Today the position is that while 
Pakistan does not pay the same amount 
of respect for law. as we are doing 
and there is hardly any person left 
there to question the actions of 
Pakistan executive in a court oi law; .
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in India we want to function according 
to law and we want to give everybody 
an opportunity to have justicre from a 
court of law.

I may remind the House of an im
portant case which was the subject of 
a question in this very House a few 
months ago—I mean the Ambernath 
Mill case. That is a case which is 
exactly in point. There the holders of 
the majority of the shares of the 
Ambernath Mills have migrated to 
Pakistan and have become evacuees. 
We considered the question whether it 
would be lawful for us to take over th6 
property and we were doubtful about 

•it. Therefore, we took over the shares 
of the evacuees and our Custodian by 
virtue of being the holder x)f the 
majority of shares wanted to hold a 
meeting of the shareholders for the 
purpose of amending the Articles of 
Association with a view to taking over 
the assets of the Ambernath Mills. The 
evacuees filed a suit in the Bombay 
High Court and the Court issued an 
injunction against the Custodian for
bidding him to hold ;the meeting of 
the shareholders with the result that 
the case has been hanging on for a long 
time. The Bombay High Court has 
given some decision recently, but we 
have not received a copy of the judg
ment and it is difficult to say exactly 
on what ground they have decided the 
case. I have seen a report in a news
paper that there was some defect in 
the notice issued under section 7. What
ever that might be, the question today 
is that we want to take the legal power 
to implement the agreement as inter
preted through the instructions of 
implementation arrived at with 
Pakistan. We want to have the legal 
powers for that and therefore our 
amendment to section 2 provides that 
a company which has its registered 
office in India and which is function
ing in India, if the majority of share
holders of that company migrate to 
Pakistan, the assets of the company 
can be treated as evacuee property. 
That is the amendment to section 2.

The second amendment is to section 
17 of the Evacuee Property Act. The 
House will remember that section 17 
forbids all attachments, distress or sale 
in execution of an order of a civil 
court or of any other authority of any 
property so long as it vests in the 
Custodian. That was a healthy pro
vision enacted with a view to pre
serving the rights of the owners of the 
evacuee property. For, even today the 
evacUee property, although it vests in 
the Custodian for purposes of manage- 

oX, belongs to tho evacuee or migrant

who has gone over to the other coun
try. It was also important from the 
point of view of the displaced persons. < 
The House will remember—I made a 
statement a few days ago—that we 
want to deal with the evacuee property 
on governmental basis. For that pur
pose it is necessary to preserve the 
evacuee property pool and whatever 
claims have to be decided they will 
have to be decided under certain policy. 
Holders of decrees against this pro
perty cannot be allowed to deplete the 
pool in a haphazard manner, or i f  there 
is some settlement with Pakistan on 
any other basis the rights of the 
evacuees have also to be protected. I 
think that provision is a very healthy 
one and has been very correctly incor
porated in law. Recently it has Ueen 
discovered that there is a lacuna left 
in tbat section. The Punjab High Court 
has ruled that although no attachment 
or sale in execution of a decree can be 
made, nor can an injunction be issued, 
the appointment of a receiver is not 
prohibited. It is with a view to cure 
that lacuna, that is to forbid the civil 
court from appointing a receiver of the 
evacuee property that the second 
amendment iŝ  being introduced. The 
rest of the cfianges are purely verbal 
ones; the substantial changes are those 
which I have explained.

I believe, that this is a Ineasure 
which can hardly evoke any contro
versy. In fact, we had a desire and 
proposed it to Pakistan that all the 
shares should be treated as non-evacuee 
property, whether the majority of the 
shareholders are living in the country 
or whether they have migrated. But 
we could not persuade Pakistan to 
accept that position. We cannot accept 
the position that the shares have no
thing to do with the assets of a com
pany. Shares do represent. the assets 
of a company. The two cannot be 
treated in a different manner. ' Since 
Pakistan was under no circumstances 
prepared to restore the assets of the 
companies, the holders of the majority 
of whose shares have migrated to the 
other country, we were left with no 
alternative but to bring our law in line 
with the agreement—I would not say 
Pakistani law, because the Pakistani 
law is in line with our law as it stands 
at present, yet Pakistan is going in an 
illegal manner and taking over the 
property of the companies which under 
their law. I say with a great amount 
of confidence,' cannot be treated as 
evacuee property.

I hope I have the House with me lo 
passing this Bill.
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Mr. Chalnuui: Motion moved:

“That the Bill further to amend 
the Administration oi £vacue«
Property Act, 1950, be taken into 
consideration.”

d t».M. .

Shri Naziruddin Ahmad (West 
Bengal): May 1 ask the hon. Minister 
one question for information only?. He 
has jast now stated that Pakistan Gov
ernment has been acting illegally 
against their own law. It may be so. 
But I would like to know whether any 
cases have been instituted in Pakistan 
courts to contest the action of the 
State? No one is above the law and I 
therefore want to know whether any 
suits have been instituted in Pakistan 
courts to contest their action.

Shri A. P. Jain: Pakistan is in a very 
comfortable position because it has 
driven out those who could contest 
their decision in a court of law.

Shri Hussain Imam: Sir, 1 have to 
draw your attention to the.....

Hon. Members: It is five o’clock.

Mr. Ciiairman: Will the hon. Member •
take a long time?

Shri Hussain Imam: Yes, Sir. Ten 
or twelve minutes.

Mr. Chairman: The House stands 
adjourned tiU 8-30 a .m . on the 23rd.

The House then adjourned till Half 
Past Eight of the Clock on Monday,
Che 2 3 April, 193*1.




